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2577

PARLIAMENT OF INDIA
Tuesday, 21th March, 1951

The House met at a Quarter to Eleven 
of the Clock.

[Mr. Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS 

Loss IN Import of Sugar
*2532. Shri Sidhva: (a) WiU the

Minister of Food and Agriculture be
pleased to state whether the Govern
ment of India have suffered any loss 
in the transaction of sugar imported 
during the year 1950 from foreign 
countries?

(b) How much of the amount paid 
for the purchase has been recovered 
through sales? ^

(c) Have State Governments paid 
their share of the loss?

The Minister of Food and Agri
culture (Shri K. M. Miinshi): (a) No.

(b) The entire amount paid for the 
purchase is being recovered from the 
Governments of the States to whom 
this sugar has been allotted as a part 
of their consumption quota

(c) Does not arise.
Shri Sidhva; May T know whether 

there was any profit; what was the 
total amount paid for the purchase of 
this consignment?

Shri K. M. Munshi; As I have 
pomted out to the House the whole 
t̂ ransaction was on a no-proflt no-loss basis.

The total quantity purchased was 
60,050 tons. The price varies. I have 
fiot got the incidental expenditure but 
the rate per ton has been something 
hke from £56 to £62 per ton and in 
one case $6-5 per cwt,

Shri Sidhva: Is there any balance 
from the imported stock still lying 
undisposed?
375 P. S.
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Shri K. M. Munshi; As a matter of. 

fact stocks are arriving from month 
to month and some of the consign
ments are still to arrive.

Shri Sidhva: Am I tc understand 
that imports of sugai are still coming 
in?

Shri K. M. Munshi: The reason is 
that on account of shipping difficulties 
and a strike in the U.K.. shipments 
expected to arrive earlier have not 
come.

Shri Goenka: May 1 know what is 
the quantity of sugar still to anive?

Shri K. M. Munshi: The quantity
which has arrived cr is arriving is 
about 16,990 tons shipped in February?

Shri Goenka: Am I to understand 
that the whole of tnip quantity has 
been shipped, out ;>f which ab( ut
16,000 tons or so is still to arrive?

Shri K. M. Munshi: I have not got 
exactly how much has arrived. But I 
have got here the figures indicatmg 
actual shipment. They show that tlie 
shipment made .cover the whole 
quantity.

Mr. Speaker: The point of the 
question appears to be, wha: was the 
total quantity ordered and how much 
is yet to come?

Shri K. M. Muiishi: The total
quantity ordered was 60,050 tons pur
chased in the U.K.—that was what 
was purchased.

Shri Sidhva: What quantity is to arrive yet? '

Shri K. M. Munshi: Of this 52,540 
tons have already reached Indian ports.

Shri R. BL Chaudhuri: May I know, 
^otwithstandLng the fact 

scarcity of sugar in 
1950 and also the prices were rather 
abiiormallj>- high, a larger quantity 
was not imported?
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Sbri K. M. Munshi: Hon. Members 
Wi>l remember the ansv/i»r which 1 
gave earlier. It was impossible at 
ttiat time to purchase any imported 
sugar and it was with cjreat difficulty, 
at the intercession of U.K., that we 
were able to purchase these quantities.

Indian Tobacco

*2533. Dr. Uam Subhag Singh: WiU 
the Minister of Food and Agriculture
be pleased to state whether it is a 
fact that samples of Indian tobacco 
4iave been sent to Indian Trade Com
missioners in foreign countries to 
ŝtimulate foreign demands for Indian 

iobacco?
The Minister o f Food and Agri- 

cnltnre (Shn K. M. Munshi): Yes.
Dr. Ram Subhag Singh: In which 

country or countries or the world has 
been increasing interest evinced in , 
Indian tobacco and wftat has been the 
annual demand for it?

Shri K. M. Mnnshl: I should like to 
have notice of that question.

Dr. Ram Subhag Singn; Is it a fact, 
Sir, that a journal on Indian tobacco 
is being published by the Government 
for stimulating de»t'apcl for it in 
foreign countries?

Shri K. M. Munshi: So far as my
formation goes, trade representa

tives of several courtrie5 have been 
addressed about the tobac«?o.

Shri Kesava Rao: I know what
is the agency through wMch Indian 
tobacco is popularised in foreign 
countries? ,

Shri K. M. Mfnudii: In 1950 trade 
representatives: U.K., France,
Egypt, Switzerland, Czechoslovakia, 
Australia and Brazil were sent these 
tobacco specimens and they were also 
displayed in several international 
fairs.

Railway Income
*2534. Pandit M. B. Bhargava: Will 

the Minister of Railways be pleased 
to state:

(a) the total passenger traffic earn
ings for all the classes separately 
during the years 1949-1950 and 1950
1951; and

(b) the total earnings from  ̂load 
traffic during the years 1949-1950 and
1950-1951?

The Minister of SUt<i for Trans
port and Railways (Shri Sitnthanam):
(a) (i) The earning.̂  from passengers

carried during the year 1949-50, on 
Indian Government Railways were: 

Air-conditioned.— R̂s. 9,77,000.
Class I.—Rs. 3,53,45,000.
Class Il-Special.—Rs. 88,44,000.
Class Il-Ordinary.—Rs. 8,37,54,000. 
Class m .—Rs. 73,14,64,000.
Total all classes.—Rs. 86,03,34,000.
(ii) Similar approxiraate earnings 

for the year 1950-51. available up to 
February 1951, are:

Air-conditioned.—Rs. 11,08,000,
1st Class/Class I.—Rs. 2,18,26,000.
2nd Class/Clnss II-Special —

Rs. 3,50,70,000.
Inter Class/Class II.—Rs. 5,33.06.000. 
3rd Class/Class III.—Rs. 69,92,50,000. 
Total all classes.—Rs. 81,55,69,000.
(b) The term ‘Load traffic’ is n«t 

quite clear, but if 11 is taken to indi
cate ‘Goods traffic’, total earnings 
from this head on in-iian Covernm*?nt 
Railways during 1949-50 were Rs.
1.29.93.42.000. Simiiar approximate 
earnings during the year 1950-jl, from 
April 1950 to February 1951, were Rs.
1.20.64.58.000.

Pandit M. B. BharffJiva: May I know 
whether air-con< t̂ioned cosches are 
rujming on all lines, or only on seme 
lines?

Sbri Santhanam: Gi*ly on some 
lines.

Shri Sidhva: Of the p^senger traTio 
earnings, may I know'' the amount 
collected from tourists?

Shri Santhanam: We dc not Lssue 
special tourist tickets. They ta’̂ e 
ordinary passenger’s tickets and the 
amount is included in the ordinary 
earnings.

Shri Dwivedi: May I know what is 
the ihcome derived from penalties 
imposed on ticketless travellers and 
is it commensurate with the establish
ment charges incurred in this con
nection?

Shri Santhanam: I have not got the 
actual figures. But we recover many 
more times the expenditure on the 
ticket checking staff.

Pandit Munishw:tr Datt Upadhyay:
Is it a fsct that the fa:l in goods traffic 
is due to the tact that wagons were 
not available?

Shri Santhanam: I have not been 
able to follow the hon. Member’s 
question. We have got an income of 
Rs. 129 crores and that cannct be due 
to wagons not being available.

Shri Sidhva: The hon. Minister has 
stated on a previous occasion that a
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special Tourist Section has been open
ed in the Railways. As such rr»ay I 
know whether an account is kept of 
the number of tourists and the rail
way income from that direction?

Mr. Speaker: He
-stated......

has already

Shri Sidhva: He says ibat it is in
cluded in all the tickets. When a 
special department has been opened 
ior this purpose do they not keep a 
separate account?

Shri Saiithanam: There is a special 
Section in the Transport Ministry 
and not in the Railway Ministry.

Cotton Cultivation

♦2535. Shri B. R. Bhagat: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether an increase is estimat
ed in the acreage of cotton cultivation 
in the current year; and

(b) if so, to what extent?
The Minister of Fiwd ami Agri

culture (Shri K. M. Munshi); (a) and
(b). According to the second estimate 
of cotton the acreage under cotton in 
India is placed at 10-05 million acres 
<iuring 1950-51 as against 9-13 million 
acres during the corresponding period 
of last year, thus showing an increase 
of 0*92 million acres.

Shri B. R. Bhagitt: May I knew 
whether this increase in acreage under 
cotton cultivation has been at the cost 
of food cultivation and, if so, to what 
extent?

Shri K. M. Munshi: As a matter of 
fact, compared to tlie pre-war period 
there has been a reduction in the area 
under cotton in India of the order of 
9 million acres. The full target of 
cotton had to be achieved in order to 
maintain the Industries and to earn 
foreign exchange ne.̂ essary for the 
import of food. Tnerelore, as has 
been repeatedly mencioned by n>e, the 
integrated programme was formulat
ed under which additioml acreage is 
attempted to be put under cotton and 
jute cultivation.

Shri B. R. Bhagat: May I know 
whether any survey or enquiry is 
being undertaken in cotton growing 
areas to find out the extent of acreage 
of culturable waste which can be 
brought under cotton cultivation and, 
if so, what are the steps taken in that 
direction?

Shri K. M. Munshi: The Govern
ment of India has addressed the State 
Governments to find out the exact 
position with regard to culturable 
waste. No such enquiry, as far as I

know, has been initiated by the Gov
ernment of India.

Shri B. R. Bhagat: I want to know 
what steps are being taken to increase 
the acreage under cotton cultivation 
by bringing new lands under cultiva
tion?

Shri K. M. Munshi: As a matter of 
fact, certain large areas which have 
got potential value so far as cotton 
growing is concerned, are being put 
under intensive cultivation and all the 
acres in that area are being studied 
to find out whether it is possible to 
grow cotton.

Shri T. N. Singh: In the areas in 
which cotton cultivation has increased 
may I know to what extent ;.he area 
under food crops has gone down?

Shri K. M. Munshi: Weil, if the hon.
Member wants details I would like to 
have notice. I cannot give any 
figures districtwise, ior am I in a 
position at present to say that so many 
thousand acres have gone down. But, 
as I have already pointed out, if the 
full scheme is put through, there will 
be a deficiency of 9 l.ikh tons so far 
as food is concerned. That is the 
general figure taking both cotton and 
jute into account.

Thakur Lai Singh: Even the land 
revenue of those lands which were 
under cereals, such as wheat etc., 
cultivation was remitted if they grew 
cotton. So I would like to know how 
much loss the Government suffered on 
account of this remission of land reve
nue and how much loss of grain they 
suffered on account of the fall in the 
production of wheat. In Bhopal of 
course it was...

Mr. Speaker. Order, order.
Shri K. M. Munshi: In order to 

stimulate the production of cotton 
last year it was proposed to remit the 
revenue in certain States. As to how 
much has been remitted I must have 
notice as I must collect the figures 
from the State Governments.

Sardar B. S. Man: What arrange
ments are being made to provdde 
marketing facilities to the areas where 
there was no cotton cultivation before 
but which have now come under cotton 
cultivation, particularly the American 
one?

Shri K. M. Munshi: So far as these 
areas are concerned certain facilities 
are given where cotton is intended to 
be grown. As regards the question 
about the American variety I would 
like to have nctice.



2683 Oral Answers 27 M A R C H  1951 Oral Answers 2584

Calcutta Telephone System

•2536. Dr. M. M. Das: WiU the
Minister of Commimicatioiis be 
pleased to state:

(a) the niimber of exchanges pro
posed to be constructed for imple
menting the scheme of automatisation 
of the Calcutta Telephone System; and 

i(b) the estimated expenditure for 
the construction of the Bank Central 
Exchange of the Calcutta Telephones on 
the site of the old Dalhousie Institute 
under the following heads—

(i) purchase of site; (ii) construc
tion of building; (iii) purchase 
of equipments; and (iv) pur
chase of cables and associated 
stores?

The Minister of CommusicatioDS 
(Shri Kidwai): (a) 13.

(b) (î  Rs. 22,27,500.
(ii) Rs. 93,40,000.
(iii) Rs. 2,66,25,000.
(iv) Rs. 7,90,000.

Dr. M. M. Das: May I know the 
estimated date when the construction 
of the building for this exchange will 
be completed and when it will open?

Shri Kidwai: I have said that there 
are thirteen exchanges. I would like 
to know to which particular exchange 
the hon. Member is referring.

Dr. M. M. Das: T!«e Bank Central 
Exchange.

Shri Kidwai: The building will be 
completed in 1953.

Dr. M. M. Das: May I know the 
total number of lines proposed for this 
exchange?

Shri Kidwai: At ihe -initial stages 
the number of lines will be 48,000, 
but it is capable of being extended to 
88,000.

Dr. M. M. Das: May I know whether 
the exchanges which are proposed to 
be constructed are in Calcutta proper 
or in the surroimding industrial area?

Shri Kidwai: Some are in Calcutta 
proper and some are in the surround- 
mg area.

Shri Chattopadhjay: May I know 
whether the work h ŝ been progress
ing according to schedule or whether 
it has fallen back?

Shri Kidwai: It has fallen back 
because the construction took more 
time than we thought it would take.

Shri A. C. Guha; Bv what time do 
Government expect the automatic 
system to be completed in Calcutta?

Shri Kidwai: I think v/e will suart 
giving telephone connections in the 
early part of 1953.

Shri A. C. Guha: To all the
exchanges?

Mr. Speaker: We will go to the next 
question.

Railway Inspectorate

*2537. Dr. M. M. Das: Will the
Minister of Commimicatioiis be
pleased to state:

(a) the functions and numerical 
strength of the Government Inspector
ate of Railways;

(b) the qualifications and salaries 
including D.A. of the present 
incumbents;

(c) whether there is any proposal 
to increase the number of the 
Inspectors; and

(d) what particular varieties of 
accidents are inquired into by the 
said inspectors?

The Minister of Communications 
(Shri Kidwai): (a) and fb). Two 
statements giving the information re
quired are laid on the Table of ihe 
House. [See Appendix XIX, annexure 
No. 23 j.

(c) Government have under con
sideration the question of reorganising 
the Railway Inspectorate to bring it 
into line with the regrouping of Rail
ways, but it is not possible to say at 
present whether this will involve an 
increase in the number of Inspectors.

(d) The Inspectors are required, un
less unavoidably prevented, lo hold 
an inquiry into every accident to a 
passenger-carrying train which is 
attended with loss of Jife or with 
serious injury to any person m the 
desirable or necessary; for example, 
value of approximately Rs. 20,000 or 
more. They may, however, hold an 
inquiry into any accident, if, in their 
opinion, the contingent circumstances 
are such as to render this course 
desirable or necessary; for example, 
an accident to a train whi;;a is attend
ed with neither casual l ies nor appreci
able damage to property, but which 
arises from causes which, if allowed 
to persist, may result in a serious 
accident to a train carrying 
passengers.

Dr. M. M. Das: T.tay I knov/ the 
reason why this Railway Inspectorate 
has been placed unc’er the Com
munications Ministry?

Shri Kidwai: Well, Sir, I have in
herited it. I myself was curious to- 
know about it and I ^as told that it 
was thought desirable that it should;
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be independent of the railway 
administration.

Dr. M. M. Das: May I know whether 
it is one of the functions of the Rail
way Inspectorate to examine <*arnages 
and wagons and to d̂ ĉlare them unfit 
for service if necessary?

Shri Kidwai: I think it is one of 
Iheir functions.

Dr. M. M. Das: May I know whether 
it is compulsory f *r the Railway 
Inspectorate to invite and take evi
dence of the public dû ’ i.ng the time of 
investigating a serious accident?

Shri Kidwai: Yes, if that is found 
necessary.

Communists in Manipur

*2538. Dr. M. M. Das: Will the
.Minister of States be pleased to lay 
on the Table a statement regarding 
Ihe subversive and anti-State acti
vities of the Communists in the State 
of Manipur during December last?

The Minister of State for Transport 
and Railways (Shri Santhanam): I
place on the Tabic of the House a 
statement containing the relevant 
information.

STATEMENT
'The subversive and anti-State acti

vities of Communities in Manipur 
during December 1950.
Four incidents involving Com

munists have been reported to the 
Government of India from Manipur _ 
in December 1950. In one incident 
two arrested persons were rescued 
from a police party of three along 
with three rifles and a tommy gun. 
The same day two C:>mmunists tried 
to  secure entry into the house of a 
-Chowkidar. They ware challenged by 
the guard whereupon they tried to 
assault the guard. In the incident 
one of them was killed and the other 
arrested. In the second incident a 
party posing as polioe called one man 
from his house and murdered him. In 
the third case a chowkidar was taken 
out in the same manner and seriously 
injured. In the fourth case also a 
police helper was taken out on the 
same pretext and assaulted with 
lathies. In all these cases investiga
tions are proceeding

Dr. M. M. Das: May I know wnat 
is the present condition of Manipur 
so far as these anti-Ŝ ate and sub
versive activities of the Communists 
were concerned?

Stiri Santhanam: I regret to inform 
the hon. Member that they are still 
continuing.

Dr. M. M. Das: What is tlie exact 
position? I want to know whether 
these incidents are happening in large 
numbers or they are practically 
stopped?

Shri Santhanam: D.irir)g 1951, there 
have been incidents on 6th January, 
23rd January, 14th February and 
15th February.

Dr. M. M. Das: Wbat is the magni
tude of these incidents and v/hat is 
the number of men killed?

Shri Santhanam: Generally, it is
not a case of men killed, but a sort of 
intimidation and coercion of , people 
likely to help the Government against 
the Communists.

Dr. M. M. Das: May I know whether 
it is a fact that large amounts of arms 
and ammunition have been unearthed 
in Manipur by the Police?

Shri Santhanam: In certain cases 
some kinds of arms have been un
earthed and recovered.

Shri Rathnaswamy: In view of the 
fact that the Tribal people in and 
around Manipur are likely to be 
influenced by the Communist activities 
in view of their backwardness all 
round, what positive measures have 
been launched by the Government to 
give them adequate protection against 
such dangers?

Shri. Santhanam: The Government 
are taking ail kinds of police action, 
and whenever necessary, military 
measures are also undertaken.

Shri Kamath: Is there any truth in 
the recent press reports that the Chief 
Commissioner of Manipur, Mr. Himat- 
singh Maheshwari, has submitted 
his resignation because the situa- 
ation was getting bit too difficult 
for him?

Shri Santhanam: I have no such 
information.

Shri R. K. Chaudhiiri: Is it a fact 
that in the so-called campaign against 
the Communists, the Manipur Govern
ment have arresred the General 
Secretary of the Congress, the ex
President of the Congress and other 
Members of the Congress executive?

Shri Santhanam: I have no informa
tion on the point.

Mr* Speaker: Let us go to the next 
question.
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Revenues from Roads and Motor 
Transport

•2539. Shri A. C. Guha: WiU the
Minister of Transport be pleased to 

state:
(a) the total revenue collected by 

the Government of India from roads 
and motor transport during the last 
three years; and

(b) the amount spent on roads— 
Including construction of new roads, 
maintenance and repairs of old ones— 
during those three years?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The total (gross) revenue collected by 
the Central Government during the 
last three years i.e. 1947-48 (post
partition period only). 1948-49, and 
1949-50 from roads and motor trans
port including the entire customs and 
excise duties on motor vehicles, their 
accessories, t3̂ es and tubes, and motor 
spirit, is Rs. 5,656 lakhs.

(b) The total expenditure incurred 
by the Government of India on con
struction, repair and maintenance of 
roads (including National Highways 
and appropriations to the Central Road 
Fund) during 1947-48 (post-partition 
period only), 1948-49 and 1949-CO is 
Rs. 1804.87 lakhs.

Shri A. C. Guha: May I knov/ if the 
money is distributed to the States 
according to the collections made in 
the area i.e. while making allocation 
if any account is taken as to how the 
money has been collected?

Shri Santhanam: May I ask if the
hon. Member refers to the Road Fund 
distribution?

Shri A. C. Guha: No. I want to 
know how the, money collected is 
distributed to the States.

Shri Santhanam: Sir, so far as the 
expenditure is concern.3d. a part is 
spent on the Centrally Administered 
Part C States, a part on the main
tenance and construction of National 
Highways and a part is distributed to 
the States from the Rr>ad Fund accord
ing to their petrol consumption.

Shri A. C. Guha: May I know what 
has been done in the two Part C 
States, Manipur and Tripura, where 
there is practically no road com
munication?

Shri Santhanam: Sir, we have some 
appropriatipns for road construction 
for both Ttioura and Maniour and 
that will be found in the Budget Esti
mates for 1951-52.

Shri A. C. Guha: Is it true that 
withm these two States even internal 
communication is not possible except
ing in very few olaces and beyond 
three miles from Agertala, there is 
practically no communication?

Shri Santhanam: We are developing, 
the communications. The hon. Mem
ber knows that these two States came 
into our control only recently and we 
are trying to accelerate the pace of 
construction.

Shrimati Renuka R;iy: What is the 
total amount that has been given for* 
building new roads in the border areas 
of Eastern Pakistan—West and East 
Bengal?

Shri Santhanam: 1 have got the 
information here about the total 
amounts aUotted to West Bengal. If 
the hon. Member wants the particulars 
regarding the border roads, I remem
ber to have answered the question and 
I am prepared to answer the question 
again if she will put a separate 
question.

Dr. Deshmukh: Am I correct in say
. ing that the balance with the Govern
ment on account of this item is over 
Rs. 40 crores and may I know what 
steps Government -ire taking to spend 
it more quickly than they have done 
in the past?

Shri Santhanam: There is no such 
balance. The amount of receipts goes 
to the General Revenues and is part 
of the Consolidated Fund of India.

Shri T. N. Singh: May I know what 
part of the amount stated has been 
spent on construction of strategic 
roads and if the amount spent on 
Highway roads ' has been debited to 
the different accounts or not?

Shri Santhanam: Sir, in certain
cases the Defence Ministry gives some 
amount as grant, but all the roads 
come under the Transport Ministir; 
they include strategic, non-strategic. 
National Highways and all the other 
roads.

Dr. Parmar: Is it proposed that 
revenues received from roads, etc. 
should be spent on roads alone and 
not transferred to General Revenues? 
Is it before the consideration of the 
Government?

Shri Santhanam: No, Sir. Customs 
duties on motor vehicles and excise 
duties are also liable to contribute to 
the General Revenues.

Shri A, C. Guha: 'rhe hon. Minister 
stated that Government are making 
certain allocations this year. May I 
ask what improvements in road com
munications have been effected in 
these two States in the last two yearsT

Shri Santhanam: Yes, Sir. We are 
building up the communication road 
between Tripura State and Assam and 
as. regards the Road Fund, when the 
Debate on the Transport Ministry



353J Oral Answers 27 M A R C H  1951 Oral Answers 2690

comes up, I am prepared to give all 
the details.

Mr. Speaker: Next question, Mr.
Guha.
Locomotive Factory at Chittaranjan

•2540. Shri A. C. Guha: Will the
Minister of Railways be pleased to
itate:

(a) whether any officer to be
employed at the Locomotive Factory 
at Chittaranjan was sent abroad at
Government cost for training in
mechanical engineering;

(b) if so, the cost incurred; and
(c) how he has been employed 

since his return from abroad?
The Minister o f .State for Transport 

and Railways (Shri Santhanam): (a)
One Class I Officer and two Class III 
staff of the Chittaranjan Locomotive 
Works, Chittjaranjan have recently 
been sent to the U.K. for training with 
the Locomotive Manufacturing Com
pany Ltd.

£b) The total estimated 
approximately Rs. 30,000.

cost is

yet returned(c) They have not
fr<im the U.K.

Shri A. C. Gnha: Kas no officer 
come back after getting training in 
foreign countries as a Mechanical 
Engineer?

Shri Santhanam: This is a spe<?ial 
deputation for training in particular 
aspects of locomotive manufacture. 
One officer and two otner subordinates 
left on 3rd November, 1950 for six 
months’ training, and they have not 
yet returned.

Shri A. C. Guha: My question is 
whether any other oHicer was sent 
abroad for getting training as 
Mechanical Engineer and whether any 
officer has come back after getting 
that training?

Shri Santhanam: Not with reference 
to this particular project; these are 
the only people who hrive been sĉ nt.

Shri A. C. Gaha: May not be with
reference to this particular project; I 
want to know whether tnere was any 
officer so sent and whether that officer 
has come back?

Mr. Speaker: Previously to the 
despatch of these two officers?

Shri Santhanam: Does the hon. 
Member want to know whether any 
Railway officers have ever been sent 
to foreign countries for training in 
Mechanical Engineering??

Shri A. C. Gnha: For the
Chittaranjan Factory.

Shri Santhanam: I would like to 
have notice.

Hindi Telegrams

•2541. Seth GoTind Das: Will the
Minister of Communications be
pleased to state the number of Hindi 
telegrams despatched through different 
telegraph offices in India in the year 
1950?

The Minister of Communications 
(Shri Kidwai): The number of Hindi 
telegrams despatched through different 
telegraph offices accepting such 
messages during the year 1050 is given
below:

Agra
Ajmer
Allahabad
Banaras
Bareilly
Gaya
Indore
Jaipur
Jubbulpore
Kanpur
Lucknow
Muzaffarpur
Nagpur
New Delhi
Patna
Ranchi

387
41

555
362
141
574
101
86

340
714
381
123
69

133
371
146

4,524

[Seth Govind Das: Have the Gov
ernment any scheme regarding the 
number of Telegraph Offices where 
arrangements would be made every 
year to despatch telegrams in  Hmoi?] 

f  ^ ft'
'srm i w t

fe l#  I
[Shri Kidwai: I have stated in the 

House more than once that we wiU 
extend this scheme gradually to all 
those places where training is com
pleted.]

w m : ^  ^
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q t o l  t  ft: fcR  W f  ^

^  ^ #  mv ^  ^
^  ?

[Seth Govind Das: 1 v/ant to know 
whether the Government have any 
scheme regarding the number of tele
graph oIRces where arrangements 
would be made every year to despatch 
telegrams in Hindi after the com
pletion of training in a particular
period?]

t, 3nr< ^  3TT̂ ?ft ^ f w  ^  
t , ^  \

[Shri Kidwai: Till now we have 
been trying to make such arrange
ments, if there is not much difficulty 
in it, at all places where there is a 
demand for it.]

^  : ?T‘T
f+d*! aK«(<i ^ '̂ rsnr ^
5ZRFTT ^  3rRTT ^ ?

I Seth Govind Das: May I know the 
the number of telegraph offices where 
the Government hope to compete 
arrangements of despatching telegrams 
in Hindi in the year 1951?]

^  IVVHf: V̂3>r<

^  W R fi I

[Shri Kidwai: The Government will 
extend it to places where they W'ould 
find that there are people ŵ ho wish to 
send telegrams in ?Iindi.}

Mr. Speaker: Next question.
Lala Achint Ram: IVIay I ask one 

supplementary question, Sir?
Mr. Speaker: I think v/e have suffi

ciently discussed this matter pre
viously also. Next question.

D a co ities

•2542. Prof. K. T. Siiah: Will the
Minister of States be pleased to 
state:

(a) the number of armed dacoities 
which have taken place in Part C

States, since the formation of each 
such State to the end of 1050;

(b) how many of the dacoits were 
captured, tried and convicted;

(c) how many otherwise accounted 
for: and

(d) whether there .are any dacoits 
in any such State still unaccounted 
for?

The Minister o f State for Itansport 
and Railways (Shri Sauthanam): (a)
to (d). A statement containing the 
relevant information is placed on the 
Table of the House. [See Appendix 
XIX, annexure No. 24.]

Prof.- K. T. Shah: May I enquire if, 
in this frontier and sea port State of 
Kutch, any of the suspected persons 
shown in the last colunm of the state
ment as persons required in connection 
with the dacoities but not yet captur
ed, are coming from Pakistan or 
running away back into Pakistan,
particularly by sea or land?

Shri Santhanam: Tlie statement
shows that there are 16 pec'ple in 
Kutch who are required in connection 
with dacoities  ̂ but not yet captured.
I am afraid there is no information 
regarding where they are and where 
they have gone.

Prof. K. T. Shah: May I know 
whether any complaint has been re
ceived from Kutch as regards the 
adequacy of the local police as well 
as special regional nolice and military 
stationed in Kutch for such purposes?

Shri Santhanam: We are trying to 
give the Chief Commissioner as much 
assistance as is possible.

Prof. K. T. Shah: My question was 
whether any complaint had been 
received that it was not sufficient.

Shri I have no informa
tion.

Shri Deshbandhu Gupta: May I
know whether the hon. Minister is m 
a position to give figures for Delhi; 
how many dacoities have taken place, 
how many cases are untraced?

Shri Santhanam: This Ministry deals 
only with the now Part ‘C States. 
The old Part ‘C’ States are dealt with 
by the Home Ministry.

Shri Dwivedi: May I know whether 
the Government has incurred an 
expenditure of several lakhs for the 
capture of a famous gang of d^ciits 
under the leadership of Devi Singh, 
without success, in the Vindhya 
Pradesh?

Shri Santhanam: I would like to 
have' notice.



2593 Oral Answers 27 M A R C H  1951 Oral Answers 2504

Shri J. N. Hazarika: May I know
how many of these dacoities are 
political dacoities?

Shri Santhanam: In Manipur and 
Tripura, a large number of dacoities 
are attributed to political motives.

Shri Deshbandhu Gupta: On a point 
of information, Sir, the question i? a 
general question applicable to all the 
Part ‘C’ States. For the simple reason 
that it is addressed to the Ministry 
of States, is it right that the informa
tion regarding other Part *C’ States 
should not be given?

Mr. Speaker; I think the general 
words are to be interpi-eted in the 
light of the specific Ministry to which 
the question is put. That Ministry is 

. expected to answer the question, 
though the words may be general, to 
the extent to which they possess 
information.

Let us go to the next question.
Advisory Councils in Part C 

States
•2543. Prof. K. T. Shah: Will the

Mmister of States be pleased to state:
(a) what is the strength and com

position of the Advisory Council in 
«ach Part C State;

(b) how often has each of these 
Councils met in the year 1948-49. and 1949-50; and
' (c) how many of their recommenda
tions were accepted, or acted upon, 
by the Government of India?

The Minister o f State for Transport 
and Railways (Shri Santhanam): (a)
to (c). I place on the Table of the 
House a statement containing the rele
vant information. [See Appendix 
XIX, annexure No. 25].

Prof. K. T. Shah: May I enquire 
what is the nature of the recommenda
tions made by the Advisory Council? 
On what subjcKits?

Shri Santhanam: The recommenda
tions relate to all kinds of subjects 
relating to the administration.

Prof. K. T. Shah: May I enquire 
specifically, with reference to the re
ported merger of the States, parti
cularly Kutch, whether the Advisory 
Council had made any recommendation?

Shri Santhanam: I think the
information was given on the floor of 
the House that there was no proposal 
to merge Kutch.

Prof. K. T. Shah; My question was, 
“Whatever proposal was declared here.

whether the Advisory Council had 
made any recommendation.

Shri Santhanam: I have not got the
details of the resolutions passed.

Prof. K, T. Shah; Are these recom
mendations unanimous or are there 
any differences amongst the Members 
of the Advisory Council?

Shri Santhanam; T have not got the
details of these things.

Shri Dwivedi: May I know if Chief 
Commissioners’ Councils, as announc
ed on that day by the hon. Miniŝ ter 
of States, on the floor of the House, 
are going to be constituted in the 
States where they are not in existence 
at present even before the Bill in that 
connection is introduced in this House?

Shri Santhanam: I'he ouestion of 
constituting Advisory Councils for 
the interim period in Vindhya Pradesh 
will be considered in the light of the 
hon. Minister’s statement in Parlia
ment on 16th March, 1951.

Receipts and Expenditure of 
Part C States

•2544. Prof. K. T. Shah: WiU the
Minister of States be pleased to lay 
on the Table of the House a state
ment giving the receipts and expendi
ture of each Part C States in the 
years 1948-49, and 1949-50, pomting 
out particularly the amount spent in 
each case on developmental projects 
in each of these States in the years 
mentioned above?

The Minister of State for Transport 
and Railways (Shri Santhanam): A
statement containing the information 
is laid on the Table of the House. [See 
Appendix XIX, annexure No. 26.]

Prof. K. T. Shah: May I enquire 
what are the items of expenditure 
classed as developmental expenditure?

Shri Santhanam; Education, health, 
roads, veterinary department, fisheries, 
etc.

Prof. K. T. Shah: Do the figures 
given relate to current exp>eriditure or 
new projects of development proper 
on the items that the hon. Minister 
has mentioned?

Shri Santhanam: The actual figures 
include both current expenditure as 
well as expenditure on new develop
ment projects.

Prof. K. T. Shah; Does development 
also include current expenditure? Is 
current expenditure also called 
developmental?

Mr. Speaker: The figures include 
both current expenditure and expendi
ture on development.
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P ro ! K. T . S h ^ : May I draw the 
attention of the hon. Minister to the 
statement itself that he has supplied 
and the considerable variation that 
occurs as between the different States 
from something like 5 to 7 per cent 
to as much as 30 per cent, in some 
cases, on these items which he. calls 
developmental items? May I know 
whether there is any policy in regard 
to bringing these States up to any 
kind of uniformity in administration 
and developmental projects?

Shri Santhanam: I do not quite 
understand. The States are varying 
in size and revenue. Allotments from 
the Centre depend on their schemes 
as well as the size and other necessities 
of each State.

Prof. K. T. Shah: My question was 
only with reference to the expenditure 
and proportion of expenditure, which, 
of course, varies according to the size 
and population of the various Stales. 
But, the question is, even in this vary
ing expenditure, there is an immense 
variation in the amounts devoted to 
developmental expenditure. My 
question therefore is whether there is 
any policy to bring it up to anj^hing 
like a comparable level of expendi
ture?

Shri Santhanam: It is the policy to 
bring up each of these Part ‘C’ States 
to at least the average standard of the 
rest of India. But, the rate at which 
the States could be pulled up depends 
upon the condition of each State.

G. I. Wires for Automatic 
Telephones

•2545. Shri Alexander; (a) Will 
the Minister of Commimications be
pleased to state whether it is a fact 
that over 1,000 automatic telephones 
have been lying idle in Trivandnmi 
for a long time because of the non
availability of G. I. Wires and 
Government are losing a substantial 
amount of revenue on that account?

(b) If so, what action was taken 
to make the wire available?

The IVfinister of Conuuunicatioas 
(Shri Kidwai): (a) A new automatic 
exchange was installed in Trivandrum 
on the 17th October, 1950, Some con
nections could not be given on account 
of non-availability of iron wire.

(b) A quantity of wire has now 
been obtained and has been sent to 
Trivandrum.

Shri Alexander: Ma}’̂ I know how 
far the replacement of the semi- 
automatize phones by automatic 
phones has been completed in 
Trivandrum and when will the pro
cess be completed?

Shri Kidwai: I hope it will be possi* 
ble to bring all the non-automatic 
lines to the new exchange and some 
lines will still remain to be allotted to 
new applicants,

Shri S. C. Samanta: May I know
whether the wires required for the 
automatic phones v̂ ere not at all 
imported during the year in question?

Shri Kidwai: An order was placed 
and the wires were received late. We 
are enquiring into the causes of delay 
but all our purchases are through the 
Industry and Supply Ministry.

National Highways

*2546. Dr. V. Snbramaniam: (a)
Will the Minister of Transport be 
pleased to state the cost of maintaining 
the National Highways for the years 
1944 to 1950?

(b) What is the amount paid for 
each year to each state during the 
same period?

(c) What is the cost of maintenance 
per mile in each State during the 
same period?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
to (c). The Centre a.".sumed liability 
for the construction and maintenance 
of National Highways in the Part ‘A" 
States with effect from the 1st April
1947 and in the Part B States from 1st 
April 1950.

A statement gi\ong the required 
information is placed on the Table of 
the House. See Appendix XIX, 
annexure No. 27].

Dr. V. Snbramaniam: Sir, is it a fact
that the portions of National High
ways passing through municipal 
limits or through the limits of big 
corporations are in a bad condition 
and if so, what is the policy regarding 
the improving of the condition of 
these portions of the National High
ways?

Shri Santhanam: At present the 
National Highway passing through 
municipal limits is not considered 
part of the National Highway and the 
responsibility for the constrviction and 
maintenance o£ that portion rests with 
the municipal body.

Shri Shiva Rao: Sir, with reference 
to the Statement which the hon. 
Minister has laid on the Table of the 
House, may I know whether there is 
any reference in it to the National 
Highway from Caps Comorin to 
Bombay?

Shri Santhanam: There is still no 
such National Highway, we propose to
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develop it as a Semi-National High
way.

Dr. V. Sabramaniam: Is it a fact
that the cost of materials and so the 
cost of maintenance have gone very 
hign, and if so, what extra grant is 
being proposed to be given by the 
Government of India for the proper 
maintenance of the National High
ways?

Shri Santhanam: It will be clear 
from the Statement that the main
tenance cost also is going up. i am 
prepared to admit that we have not 
yet been able to maintain our National 
Highways to the standard I would 
like to, but that depends upon the 
state of finances of the Government 
of India.

Shri M. L. Qupta: Sir. is the hon. 
Minister aware that a traveller by the 
Grand Trunk Road from Calcutta to 
Delhi is delayed by about three hours 
in crossing the river Sone because 
there is no road bridge there, neither 
adequate facilities to load or imload 
a car are available?

Mr. Speaker: I believe the hon. 
Member is not asking for i.iformation 
but making a suggestion for action.

Shri M. L. Gupta: No, Sir. I am 
asking whether......

Mr. Speaker: Yes, it is in the form 
‘ of a question, but he wants a bridge 

to be constructed at the place.

Dr. Deshmukh: Sir, what Ls the defi
nition of a Semi-National Highway 
and where has it been defined in the 
literature provided?

Shri Santhanam: A Semi-National 
Highway is a Highway which is main
tained both by the Centre and the 
State jointly.

Shri Sidhva: Sir, the hon. Minister 
stated that the responsibility of main
taining in good condition the portion 
of the National Highway passing 
through a municipalit.v is that of the 
municipality. Where there is a very 
long stretch of such road in the 
municipal limits, in such a case also, 
has the municipality to maintain it 
and meet the cost (rom its own funds?

Shri Santhanam: Yes. That was 
the Nagpur Plan. This has come up 
for reconsideration at one of the 
Transport Advisory Council meetings 
and it has been agreed to reconsider 
the matter when flnances improve.

Manufacture of Telephone 
Equipments

♦2547. Shri Rathnaswamy: WiU the 
Minister of Communications be-
pleased to state:

(a) how many workshops in India, 
other than the one at Bangalore are; 
engaged in the manufacture or 
telephone equipments;

(b) how many skilled technicians  ̂
are working in these workshops; and

(c) how far “own your telephone” 
system has helped Government to* 
improve Telephone Development 
Scheme?

The Minister of CommunicatioBS 
(Shri Kidwai): (a) Four.

(b) A total of 2,039.
(c) The “own your telephone” ' 

system has enabled the Government 
to coDect advance rentals of the order 
of Rs. 215 lakhs up to the 20th 
February 1951. This amount is being: 
utilised on expansion of telephone 
systems in general by supplementing 
the capital grant. Sir, I may add that 
though the question was about work
shops other than the one at Bangalore, 
m3* answer covers the Bangalore 
workshop also, and if the hon. Mem
ber wants the break-up of the figures, 
I am prepared to give it to hijn.

Shri Rathnaswamy: Sir, v. hat is the
average monthly production of tele
phones in these workshops  ̂ including; 
the one in Bangalore?

Shri Kidwai: I remember a few 
days ago there was a question about 
the average production and the figure 
was given here; but I do not have the 
figure now with me.

Shri Rathnaswamy: What is the 
average cost of telephones manu
factured in this country?

Shri Kidwai: I do not have tjie 
figure here.

Shri Rathnaswamy: In view of the* 
fact that we are soon reaching self
sufficiency in the matter of telephone 
equipments do Government intend 
stopping the import of these equip
ment articles from f )reign countries 
and if so since when will they stop 
it?

Shri Kidwai: Whatever we can̂  
manufacture here, we do not import 
As I stated the other day, in about 
three years’ time we will be self
sufficient and then we will not import 
anj^hing, except the raw material: 
that the workshops cannot produce im 
the country.
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TShTi Rudnyipa: A  large number of 
telephone parts are being imported. 
Is that due to the shortage of skilled 
workers in our country or is it due to 
the shortage of the machinery 

necessary to make these parts?
Shri Kidwai: We started the factory 

-about three years back and the pro
, gramme is after the completion of the 
factory we will manufaciure the whole 
equipment here, say in hve years. We  
are already manufacturing the larger 
part of the equipment and I hope in 
another two or three years it will be 
possible to manufacture all the things 
required.

Shri Rathnaswamy: Have Govern
ment any specific plans for giving 
facilities for training in the various 
aspects of the manufacture of tele
phone equipments?

Shri Kidwai: When the factory is 
working, we will always accept 
apprentices for training. In some of 
the workshops we are accepting 
-apprentices and after getting training, 
they get employed in these concerns.
Passengers Satyagraha at Gorakh

pur Railway Station
*2548. Shri Krisbnanaiid Rai: (a)

"Will the Minister of Railways be pleased 
to state whether there is any truth 
in the report published in the Leader, 
dated 14th February 1951 that hund
reds of passengers offered Satyagraha 
on 12th February 1951, at Gorakhpur 
Railway station for lack of accommo
dation in a branch train of Oudh Tir- 
hut Railway and were baton-charged 
and man-handled by the police?

(b) Is it a fact that Oudh Tirhut 
■Railway due to lack of wagons and 
suflRcient trains, is still running over
crowded as in war time?

The Minister of State for Transport 
and Railways (Shri Santhanam): Ta)
The report is highly exaggerated and 
materially incorrect.

(b) Overcrowding in trains, 
-especially during the Mela season, is 
reported on certain sections over the 
O.T. Railway. The general position 
has, however, improved with the 
introduction of additional trains and 
more coaches.

Shri Krishnanand Rai: Is it a fact 
that tickets are issued on Indian Rail
ways without any consideration to 
the accommodation available and is 
there any proposal before Government 
to change this policy?

Sbri Santhanam: So far as the III
Class and Inter-Class are pncemed. 
it is not possible to coordinate the 
number of tickets and the number of 
seats or accommodation available; tJie 
-accommodation changes from station

to station, and so it is not possible to 
have a complete account. But every 
effort is made to see that normally as 
much accommodation as is necessary 
is available.

Shri Krishnauand Rai; May I know 
whether under the existing rules a 
passenger with a ticket has the in
herent right to get accommodation 
from the Railway authorities?

Shri Santhanam: He has the right 
to get accommodated in the train, but 
whether the normal amoimt or extent 
of accommodation is available or not 
is more than anyone can say at any 
particular moment.

Shri Chaliha: Sir, is the hon.
Minister aware that about 300 to 400

• persons ride on the roofs of the trains 
from Katihar to Siligun every day?

Shri Santhanam: We are increasing 
the number of trains in that area.

Dr. Ram Subhag Singh: In view of 
the fact that a passenijer with a ticket 
has not the inherent right to demand 
and get accommodation from the Rail
way authorities, may I know why the 
tickets are issueri?

Sbri Santhanam: That is one of the 
risks which any man who buys a 
ticket takes on himself in the present 
state of things.

Mr. Speaker: If tickets are refused, 
then the question wil' come back the 
other way. Next .luestion.

Baroda and Mehsana Railway 
Workshops

♦2549. Sbri R. Khan: Will the Minis
ter of Railways be pleased to state:

(a) the expenditure incurred,, on 
the Baroda and Mehsana Workshops 
of the B. B. and C. I. Railway for the 
years 1948, 1949 and 1950; and

(b) the policy adopted by Govern
ment in the absorption of the staff 
of Gaekwar Railways in B. B. and
C. I. Railway?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
The expenditure incurred on the 
Baroda and Mehsana workshops of 
the B.B. & C.I. Railway for the years 
1948, 1949 and 1950 is given below:

Year Expenditure incurred on

Baroda Mahsana

(Figures in 
lakhs of rupcea)

(Figures in 
lakhs of rupees)

1948 10,17 1,94
1949 19,50 1,73
1950 14,to 1,74
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(b) The non-gazeited staff of the 
Gaekwar Railways have been absorb
ed in equated posts and grades on the 
B-IJ&C.I. Railway as determined by 
an Ad hoc Committee on the oasis of 
the duties and responsibilities of the 
posts and have been given the option 
either to elect the C.P.C. Scales of 
pay or retain their existing scales of 
pay.

As regards the gazetted staff, the 
arrangements governing their final 
absorption are still under examination.

Shri R. Khan: How long will it take 
to finalise?

Shri Santhanam: So far as class 3 
is concerned orders have been finally 
issued and they are bemg absorbed. 
So far as the gazetted staff is concern
ed, that is still under consideration 
and I think final orders will be passed 
very soon. /

Dr. Desfamukh: What is the number 
of persons who have not yet been 
absorbed?

Shri Santhanam: .̂11 the people 
there are in employment but it is a 
question of fitting them into the 
B.B.&C.I. system and that is being 
done.

Growing of Jute in States

♦2550. Shri Sanjivayya: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any experiment has 
been conducted as to the suitability 
of land and water to grow jute in 
States other than West Bengal; and

(b) if so, what is.the result?
The Minister of Food and Agri« 

culture (Shri K. M. Munshi): (a) Yes.
(b) Exploratory trials conducted in 

Bombay, Madras and Travancore 
have, generally, yielded encouraging 
results.

Shri Sanjivayya: Plave Government 
incurred on this experiment any 
expenditure: and, if so, how much?

Shri K. M. Munshi: They must have 
incurred expenditure but I would 
require notice as to the amount.

Shri Sanjivayya: What is the acre
age of land at present under jute 
cultivation and what is the acreage 
expected to be brought under cultiva
tion next year?

8hri K. M. Munshi: So far as jute 
cultivation is concerned it is expected 
to have five lakh acres more land 
under jute. As regards its distribution 
in the three States I have mentioned

I have not got the figures here. Im 
Bombay 6,000 additional acres were' 
sown in the State. Tiiat is all the 
figures I have got here.

Shri Sanjivayya: May I know
whether this Grow more-jute campaign 
has in any way affected the Grow- 
more-food campaign?

Shri K. M. Munshi: There is no
doubt that on account of this 
additional acreage for growing jute,, 
as I have repeatedly told the House, 
there would be a certain amount of 
reduction in the acreage under food- 
grains. But it is intended that that 
reduction would be «nade good by pay
ing special attention to intensive 
cultivation in other areas.

Saikh Mohiuddin: What is the pro
duce per acre in Bombay?

Shn K. M. Munshi: It is only 
experiments that are being made and 
I do not think we have got the figures 
of the production.

Shri Rudrappa: Are Government 
aware that in large parts of Mysore 
there is culturable waste land, where 
the rainfall is over 100 inches per 
year? Has any experiment been con
ducted in those parts?

Shri K. M. Munshi: Not that I am aware of.
Shri R. Velayudhan: May I know 

whether the areas under jute culti
vation in the Travaiicore-Cochin State 
were paddy fields formerly?

Shri K, M. Munshi: Experiments 
were being made in Travancore but I 
cannot give figures as to how many acres,

Go As You Like Tickets

♦2551. Shri Sanjivayya: Will the
Minister of Railways be pleased to 
state:

(a) whether Government have de
cided to review the system of issuing 
"Go As You Like Tickets” ; and

(b) if so, from when?
The Minister of State for Transport 

and Railways (Shri Santhanam): (a)
No.

(b) In view of the present high 
level of passenger traffic and shortage 
of passenger stock, it is not proposed 
to re-introduce this concession.

Shri Sidhva: Mr. Gopalaswami
Ayyangar promised in the House that 
he would consider the question of issu
ing week-end tickets. What is the position now?
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Mr. Speaker: It doê j not arise out of 
this question. This question relates to 
“‘Go as you like” tickets.

Land under Commercial Crops

♦2552. Shri A. Joseph; Will the 
Minister of Food and Agriculture be
pleased to state whether Government 
ha\ e any proposals to reduce the area 
•of ;ana under commercial crops, par
ticularly tobacco?

T1 e Minister of Food and Agriculture 
(Shi i K. M. Munshi): No, Sir. Certain 

State Governments have, however, as
sumed powers to regulate the sowing 
of crops.

Shri A. Joseph: May I know whether 
there is any plan with the Government 
of India to compensate the kisans who 
^re cultivating their land with food
stuffs in areas where they used to grow 
tobacco, with a view to help the Gov
ernment?

Shri K. M. Munshi: There is no
scheme for compensation being given 
to them.

Saikh Mohiuddin: May I know whe
ther the cultivation of tobacco in Bihar 
has decreased in comparison with the 
last two years?

Shri K. M. Munshi: I want notice.
Shri A. Joseph: In view of the delay 

in import of foodgrains from other 
<!Ountries have Government issued any 
orders not to cultivate commercial 
crops so as to meet the food shortage 
in the next year?

Mr. Speaker: Order, order. The hon. 
Member is making a suggestion.

Pandit Krishna Chandra Sharma:
What is the ratio of the income on food- 
jgrains in relation to the income from 
money crops per acre?

Shri K. M. Munshi: The income from 
cash crops is very much larger. I have 
given the figures to the House once and 
1 have not got them with me at the 
moment.

Fruit Cultivation

*2554. Shri Baj Kaawar: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any planned 
scheme before Government for the 
intensive cultivation during the next 
few years of fruit as a supplementary 
or non-cereal substitute food for hu
man consumption; and

(b) if so, what are the main features 
of the scheme?

The Minister of Food and Agriculture 
<Shri IL M. Munshi): (a) and (b). At

present Government of India grant 
subsidies to the State Governments for 
increased production of foodgrains only. 
There is no Central Scheme for inten
sive cultivation of fruit trees. The 
State Governments have, generally been 
directed to give all possible encourage
ment to the growing of fruit trees on 
waste land and along side canals. 
During the last Vana Mahotsava in 
July, 1950 a large number of fruit trees 
are reported to have been planted 
throughout the country.

Shri Raj Kanwar: As a result of the 
recent trade agreement between India 
and Pakistan, is more fruit coming to 
India from Pakistan than before? If so, 
what is the percentage of the increase?

Shri K. M. Munshi: It does not arise 
out of this question but if he gives me 
notice I shall find it out.

Shri Raj Kaiiwar: Is it a fact that 20 
or 30 years ago people in India were 
more fruit-minded than they are today?

Mr. Speaker: I do not think he can 
go into past history.

Shri Raj Kanwar: Is it a fact that 
owing to its expensiveness fruit is an 
article of food which is beyond the 
capacity of the common man to buy?

Shri K. M. Munshi: I should think so. 
It is beyond his capacity but it depends 
uppn the fruit also.

Shri Lakshmanan: May I know whe
ther the direction that had been given 
to State Governments to grow more 
fruit trees was a part of the Vana 
Mahotsava scheme?

Shri K. M. Munshi: It is a parallel 
movement.

Shri R. K. Chaudhuri: How many 
fruit trees have been planted during 
the last Vana Mahotsava celebration 
and how many of them have borne 
fruit?

Shri K. M. Munshi: 91,42.033 trees 
were planted during the last Vana 
Mahotsava. The general report is that 
one fifth of them have survived. As 
regards the other question it is a matter 
of common knowledge that infants bear 
no fruit.

Short Notice Question and Answer
Breakdown of the Rationing 

Machinery in Baroda

Shri Rathnaswamy: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the attention 
of Government has been drawn to the 
breakdown of the Rationing Machinery 
in Baroda?
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(b) If so since when and what mea
sures have been taken to meet this 
situation?

<c) What are the parts of Baroda 
which are worst affected due to this 
breakdown?

(d) What are the causes that led to 
these consequences?

The Minister of Food and Agriculture 
(Shri K. M. Munshi): (a) Yes.

,(b) 'Government of Bombay have 
allotted 6,000 tons of food-grains to 
Baroda and su{>plies against this are 
being rushed to that area.

(c) Rural parts of the district, parti
cularly the talukas of Padra, Savli, 
Karjan, Sankheda and Dabhoi.

(d) Breakdown was due to inade
quate stocks.

Shri Rathnaswamy: Is it a fact that
some Congressmen who were serving 
on the Baroda District Food Advisory 
Committee resigned en masse as a pro
test against the persistent underesti
mation of the deteriorating food situa
tion in Baroda by the Minister of Food ^ 
of the Bombay Government?

Mr. Speaker: I think that question 
be better put in the Bombay Assembly.

Shri Rathnaswamy: Is it a fact that 
•early intimation was given to the Food 
Authorities by the Congressmen of 
those affected areas, and, if so, why did 
Government not take immediate action?

Shri K. ]\I. Munshi: That is really for 
the Bombay Government to answer.

Shri Rathnaswamy: What is the total 
quantity of food grain sent to Baroda 
during the last three years?

Mr. Speaker: These are all questions 
for the Bombay Government. The 
Government of India, as the hon. Mem
ber will see, allot to States and the en
tire internal administration, I believe, 
is a matter for the States.

Shri K. M. Munshi: That is so.
Shri Rathnaswamy: One more quest

ion, Sir. How many acres of land were 
reclaimed and put under cultivation in 
Baroda during 1950-51?

Shri K. M.' Munshi: I want notice 
about that.

Shri Sonavane: Are there sufficient 
stocks of foodgrains in Baroda in 
order to ensure proper supplies to 
ration csird holders?

Shri K. M. Munshi: The normal re
quirements of Baroda are about 4,000 
tons per month. Against this, as I 
pointed out, the Bombay Government 
are despatching 6,000 tons this month,

that is in March. Further supplies are 
being arranged in April. In the rural 
areas of Baroda where the arrange
ments had broken down. Government 
shops have now begun to function.

WRITTEN ANSWERS TO QUESTIONS
Regional Commissioners

♦2553. Shri Barman: WiU the Minis
ter of Railways be pleased to state:

(a) whether the Traffic Service 
Bureau of Calcutta submitted a re
presentation on the 24th April 1950,
(i) to consider the question of creat
ing Regional Commissioners to hear 
appeals against the decision of Rail
way Claim Officers to minimise litiga
tion; and (ii) to consider the desir
ability of issuing directives on Railway 
Claim Officers to honour “Letters of 
Authority” from the claimants under 
section 77 of the Railway Act, instead 
of demanding “General Power of 
Attorney" to avoid costs; and

(b) if the answer to part (a) above 
be in the affirmative, whether Govern
ment have arrived at any decision?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
No representation of 24-4-1950 from the 
Traffic Service Bureau of Calcutta is 
traceable as having been received either 
in Railway Board’s office or by the 
General Manager, E.I. and B. N. Rail
ways.

(b) Does not arise.
Arrah-Sasaram Light Railway

•2555. Dr. Ram Suhhag Singh: WiU 
the Minister of Railways be pleased

• to state:
(a) whether it is a fact that Shri 

B. R. Verma, M.L.C. (Bihar), ad
dressed a long letter to the hon. Com
munication Minister of Bihar in re
gard to certain grievances of the 
travelling public on the Arrah-Sasa
ram Light Railway in the Shahabad 
District of Bihar in the month of 
September 1950. and forwarded a copy 
of the same to the Government of 
India;

(b) if so, have Government taken 
any step to remove those grievances?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
No copy of the communication referred 
to by the hon. Member is traceable as 
received by the Government of India. 
A copy has. howp̂ ^̂ r̂. obtained
from the Government of Bihar.

(b) The State Government, who are 
directly concerned in the matter, have 
already taken appropriate action on the 
complaint received from Shri B. R.
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Verma, M.L.C. (Bihar). The report 
received from the Managing Agents of 
the railway also indicates that they 
have taken action on all the points 
raised by Shri Verma in respect of 
passenger amenities on that Railway.

Pasture Land

•2556. Skri Ramaswamy Naidu:
Will the Minister of Food and Agri
culture be pleased to stat :̂

(a) what was the extent of land 
classed as pasture land in the country 
State-wise in 1947-48;

(b) what is the extent now; and
(c) how many acres of such land 

have been assigned under the Grow 
More Food Scheme?

The Minister of Food and Agricul
ture (Shri K, M. Munshi); (a) The land 
classed as pasture land is included 
partly in the area under forests and 
partly in the area under “uncultivated 
land excluding current fallows”. The 
extent of pasture land included in the 
latter category is not known. So far 
as forests are concerned, however, the 
area open to grazing of animals within 
the forest area under the control of the 
Forest Departments in 1947-48 was 
estimated at 70,789 square miles. An 
additional area of 34,782 square miles 
was open to grazing of animals which 
confine themselves to grass. A state
ment giving the state-wise details is 
placed on the Table of the House. 
[See Appendix XIX, annexure No. 28],

(b) The information has not yet 
become available.

(c) Under the ‘Grow More Food 
Campaign’ reclamation of waste land is 
carried out both in forest and non
forest areas. A total of 653,000 acres 
of waste land was reclaimed during
1949-50 by the Central Tractor 
Organisation and the State Govern
ments. The area planned to be re
claimed during 1950-51 is 674,000 
acres. The extent of pasture land in
cluded in the reclaimed area is not 
separately known.

Training in Foreign Countries

•2557. Shri S. N. Das: (a) Will the 
Minister of Communications be 
pleased to state the number of De
partmental officers sent to foreign 
countries for specialised training 
during the years 1949-50 and 1950-51?

(b) How many of them have come 
back after completing their training?

The Minister of Communications 
(Shri Kidwai): (a) 13 Departmental 
candidates were sent during 1949-50 and 
14 durmg 1950-51.

(b) 19.

Railway Schools

•2558. Shri Kamath: Will the
Minister of Railways be pleased to 
state;

(a) the various State Railway 
schools in India—High, Middle, and 
Primary, Indian and Anglo-Indian 
with the total number of Indian and 
Anglo-Indian pupils in each of these 
schools, and the expenditure per capita 
on Indian and Anglo-Indian pupils;

(b> the qualifications of the teach
ing staff in each of the Railway 
schools, and the present salary and 
scale of pay of each of them; and

(c) whether it is proposed to close 
down any of these schools, and, if so» 
why?

The Minister of State for Transport 
and Railways (Shri Santhanam): The
information is being collected from the 
Railway Administrations and will be 
laid on the Table of the House in due 
gpurse.

Women's Waiting Rooms

* *2559. Shri Kamath: Will the MimV
ter of Railways be pleased to state:

(a) whether it is a fact that women’s 
waiting rooms, on the B. N. Railway 
suburban section in West Bengal, have 
been abolished, without any reference 
to the Local Advisory Committees or 
the travelling public; and

(b) if so, the reasons therefor?
The Minister of State for, Transport 

and Railways (Shri Santhanam): (a)
The women’s waiting rooms of tfie 
B. N. Railway suburban section in West 
Bengal have been abolished with the 
concurrence of the Local Advisory 
Committees.

(b) The reason for the abolition was 
that these rooms were not being utilised 
to any considerable extent and it was 
considered that the accommodation thus 
released could be better utilised for 
third class passengers.

Railway Watch and Ward Staff

f2560. Shri B. K. Pani: Will the 
Minister of Railways be pleased to 
state:

(a) the total number of staff of the
Watch and Ward. B. N. Railway, dis
missed, discharged, suspended or
otherwise punished during the years
1948, 1949 and 1950; and

(b) how many of the staff referred 
to above were taken back into their 
services after their cases were re
examined on appeals?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The total number of staff of the Watch
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uiiid Ward Department of the B. N. 
Railway, dismissed, discharged and 
ŝuspended is as follows;

1948 : 1949 : 1960
•<i) Dismissed and 

discharged 
.(ii) Suspended

255 106 98
78 100 104

Detailed information is not readily 
available with regard to the number of 
-staiff otherwise punished during the 
aforesaid years.

(b) The number of stalf taken baclc 
into service after their cases were re*
examined on appeals is as follows:

1948 7
1949 3
1950 5

City A llowances to Railway 
Employees

*2561. Shri B. K. Pani: (a) WiU the
Minister of Railways be pleased to 
state what is the principle of giving 
city allow£inces to the railway em
ployees?

(b) In how many places are such 
t.ity allowances given on the B. N 
Railway and what are their names?

The Minister of State ior Transport 
and Railways (Shri Santhanam): (a)
City compensatory and house rent 
iillowances are paid to non-gazetted staff 
in cities having a population of over 
5 lakhs and only house rent allowance 
to non-gazetted staff in cities having a 
population of more than one lakh.

(b) Both City Compensatory allow
ance and house rent allowance are 
paid at two places on the B. N. Railway 
viz., Calcutta and Nagpur. Only house 
rent allowance is paid at three places, 
viz. Asansol, Jamshedpur and Vizaga- 
patam.

Vegetable Seeds Supplying 
Nurseries

♦25C2. Shri B. K. Pani: (a) Will 
the Minister of Food and Agriculture
be pleased to state the number of vege

table seeds supplying nurseries which 
are financially or technically helped 
by Central Government?

(b) Are Government aware of the 
fact that a great loss in vegetable crop 
is sustained by the agriculturists due 
to the unreliable seeds supplied by 
various nurseries?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Gov
ernment of India do not give any assis
tance, technical or financial, to nur- 
^ries or vegetable seed merchants. 
They are however running a Central 
Vegetable Breeding Station for breed- 
375PS

ing improved types of vegetable seedis 
and for producing stock seeds erf 
standard quality for multiplication by 
growers.

(b) Yes. Government have already 
drafted a “Seed Act” and recommendet 
its adoption to the State Governments. 
This Act is intended to regulate the 
quality, production and distribution of 
seeds.

Dried Leaves as Compost Manure

*2563. Shri Kannamwar: Will the 
Minister of Food and Agriculture b«
pleased to state whether the dried 
leaves of the street trees are burnt or 
are used for compost manure in Delhi?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): A major 
portion of the dried leaves in Delhi is. 
collected and handed over to the-
Horticultural Division of the Central 
Public Works Department ior conver
sion into compost manure. Some por
tion is also burnt or dumped when the 
cost of transporting it is uneconomical.
Gas Plant for Manure Production

*2564. Shri Kannamwar: (a) WiH 
the Minister of Food and Agriculture
be pleased to state what steps are 
Government taking to popularise the 
newly invented gas-plant at the Pusa 
Research Institute, for production of 
cow-dung-manure?

(b) How many apparatuses of thii 
gas-plant have been distributed to the 
villages?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) The hon. 
Member is referred to the reply givea 
to Prof. Ranga’s Starred Question No. 
G24 on the 4th December, 1950. Quota
tions are being invited for the fabri
cation of a plant bigger than the 
existing pilot plant at the Indian Agri- 
c'ultural Research Institute. It is neces
sary to work out a suitable and practi
cal modification of the existing design 
so that it may be economical fpr adop
tion on a large scale. Popularisation of 
the plant will be taken upon comple
tion of this work.

(b) The question does not arise till 
the smallest economic unit has been 
determined.

Night A ir Mail Service

*2565. Shri Chandrika Ram: (a) WiU
the Minister of Communications be 
pleased to state what are the air lines 
which are running the daily night 
mail?

(b) What subsidies, if any, are 
given to them?

The Minister of CommimicatloBS 
(Shri l^dwai): (a) Himalayan Avia
tion Limited, Calcutta and Air-India
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.Limited, Bombay, operate night air 
.services. Mail alsc is carried on these 
Wvices.

(b) No special subsidies are given to 
these companies apart from the scheme 
of financial assistance under which all 
Indian air companies are paid at 0-9-0 
per gallon of petrol used by them.

Tobacco Cultivation

2̂366. Shrl Chandrika Ram: WiU the 
Minister of Food and Agriculture be
pleased to state:

(a) the acreage ot land under the 
cultivation of tobacco in the State of 
Bihar; and

(b) whether the acreage has been 
reduced in 1950-51 due to the shortage 
of food in the State?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) and (b)
The area of land under tobacco in 
Bihar in 1949-50 was estimated at 
55,455 acres, as compared with 60,760 
acres in 1948-49. Figures for 1950-51 
are not yet available.

Carriage of Wagons at 
Maniharighat

•2567. Shri Chaliha: (a) Will the 
Minister of Railway* be pleased to 
state the capacity of toe ferry to carry 
Railway wagons across the Ganga at 
Maniharighat on the Assam Rail-link?

(b) What is the percentage cf goods 
carried over the Assam Rail link to 
total goods carried to Assam in the 
years 1947, 1948, 1949 and 1950 by the 
River steamer services and by Rail
ways?

(c) What is the time taken to carry 
tea from the district of Sibsagar and 
Dibrugarh to T. T. Shed I^dderpore?

fd) What percentage of tea has been 
declared unfit for human consumption 
carried over the Assam RaU link in 
the years 1949 and 19507

The Minister of State for Transport 
and Railways (Shri Santbanam): (a)
There is no wagon êrry s e ^ i c e 't 
ween Sakrigalighat and Manihan Ghat 
across the Ganga.

(b) It is not possible to give exact 
percentages of goods carried over the 
Assam Rail link to the total ^ s  
carried to Assam by the ^ver 
Steamer Services and by 
ways as precisegoods carried by River Steamer Ser
vices is not available.

(c) Time taken to c a ^  tea by aU
rail routes from the ^J t̂rirt of Si^ sagar to Kidderpore varies from 17 to 
30 days. The time taken from Dibru- 
carh to Kidderpore is 15 20 days.

(d) The percentage of tea declared 
unfit for human consumption carried 
over the Assam Rail Link in the years
1949 and 1950 has been one tea chest 
out of one lac tea chests.

Sugar and Wheat for Assam

♦2568. Shri Chaliha; Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether Government are aware 
of the non-availability of sugar and 
wheat in the towns of Assam and in 
the villages;

(b) whether any rice has been ex
ported in the years 1950 and 1951 
from Assam, if so, what quantity; and

(c) whether any rice has been allot
ted to the State of Assam in the year
1951 and whether it has reached the 
State already and if not, what steps 
have been taken to transport rice to 
the State?

The Minister of Food and Agricul
ture (Shri K. M. Munshi); (a) Govern
ment have not received any reports.

(b) During 1950, exports of rice 
amounted to 10,400 tons while imports 
into Assam amounted to 6.500 tons. 
There have been no exports during 
1951.

(c) Since the beginning of 1951.
15,000 tons of rice, consisting of 5,000 
tons from imports, 7,000 tons from 
Tripura and 3,000 tons from Manipur, 
has been allotted to Assam. 5,000 
tons allotted from imoorts has been 
despatched. The necessary arrange
ments for lifting qujtas from Tripura 
and Manipur are being made by the 
Assam Government.

‘Inland Letter’ System 
•2569. Shri Raniaswamy Naidu: (a) 

Will the Minister of Communications 
be pleased to state when was the ‘In
land letter* system introduced?

(b) What is the total amount rea
lised by sale of such letter forms?

(c) What is the cost of printing such 
forms?

The Minister of Communications 
(Shri Kidwai): (a) 2nd October 1950,

(b) About Rs. 6i lakhs upto the 31st 
January 1951.

(c) Embossed letter-sheets cost Rs. 
9-8-0 per thousand.

Post Offices Guide

•2570. Shri Ramaswamy Naidu: (a) 
Will the Minister of Communications
be pleased to state when was the last 
Post Offices Guide printed?

(b) What arrangements are made to 
make the necessary corrections due
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t« alteration of names of places and 
addition of names of new Post oflBces?

The Minister of Commiinicatioiis 
(Shri Kidwai); (a) The last Post Office 
Guide corrected up to 30th June 1948, 
was published in two parts; the first 
part was made available to the public 
in June, 1949, and the second part in 
June, 1950.

(b) The corrections caused by the 
alteration of names of places and addi
tion of names of new post offices are 
published in weekly Circulars issued 
by the Director-General, Posts and 
Telegraphs. All these changes are em
bodied in the subsequent edition.

Iron and Steel Quota for Agri
cultural Purposes

♦2571. Shri Kannamwar: (a) Will the 
Minister of Food and Agriculture be
pleased to state whether it is a fact 
that the agriculturists of Madhya 
Pradesh are suffering for want of 
allotment of sufficient iron and steel 
quota for their bullock carts tyres and 
other agricultural purposes?

(b) What is the increased agricul
tural iron and steel quota in the year 1950?

(c) Do Government propose to allot 
more quota than that of the last year?

The Minister of Food and Agricul
ture (Shri IL M. Munshi): (a) The
Governinent of India have no informa
tion on the point.

(b) A separate quota of iron and steel 
for agricultural purposes was first allo
cated from April, 1949. During the 
period January to December > 195Q, 
6560 tons of steel were allotted to 
Madhya Pradesh Government as agzunst 
4107 5 tons during April to December^
1949.

(c) Allocations are made with refer
ence to total demands and available 
supply. In view of the existing inter
national situation, the supply position 
of iron and steel has deteriorated dur
ing recent months; and it does not, 
therefore, appear to be feasible to in
crease the quota of Madhya Pradesh in 
the near future.

Delhi Transport Service

♦2572. Shri Bhatt: Will the Minister 
of Transport be pleased to state:

(a) the total amount advanced as 
capital to the Delhi Transport Service 
by the Government of India till today; -

b̂) the amount received by way of 
interest yearwise and the percentage 
•f interest;

(c) the gross incomes, expenditures 
itemwise and net profits since the run
ning of the Delhi Transport Service;

(d) the total number of serviceable 
and unserviceable buses in the last 
three years; and

(e) the number of passengers carri
ed, routes opened, route mileage co
vered in the last three years by the 
Delhi Transport Service?

The Minister of State for Transport 
and Railways (Shri Santhanam): <a)
to (c). The information asked for is 
given on pages 28-29 of Part I of the 
annual report of Ministry of Transport 
for the year 1950-51, copies of which 
have been circulated to Members of 
Parliament. The rate of interest on 
Capital was fixed at 3-2 per cent, dur
ing the years 1948-49 and 1949-50 when 
the service was operated departmental
ly. The rate of interest payable by the 
Delhi Road Transport Authority which 
took over the undertaking on the 1st 
April 1950 has not so far been fixed.

(d) and (e). Five statements giving 
the information required are placed on 
the Table of the House. [See Appendix 
XIX, annexure No. 29.]

Vanamahotsava
*2573. Shri Kamath: Will the Minis

ter of Food and Agriculture be pleased to state;
(a) whether it is a fact that the 

State Governments have been directed 
to observe the Second Vanamahotsava m July next;
fn programmefor that Vanamahotsava;

(c) how’ many trees in all were
country during the last Vanamahotsaru, 
and how many of them have survived;. Hnd '

(d) the other concrete results -«f th® 
last Vanamahotsava?

The Minister of Food and Asricnl- 
ture (Shri K. M. Munshi): (a) Yes.

(b) A  copy of the letter issued to the
TaMe of the House. [See Appendix XIX, annexure No. 30.]

(c) and (d). About 3>64 crores ol 
trees w e r e  planted throughout the 

country durmg the last Vanamahotsava 
^formation from Assam,. Madras.* 
Travancore-Cochin and Jammu and 
K^hmir States is still awaited. Exact

regp-ding the number of 
t ^ s  which will survive is not avail
able yet as a large percentage of the 

dead wiUput forth new shoots during the com
ing monsoon. Figures of the number 
of trees which have survived are not 
yet available but estimates sent by
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some States show that about 50 per 
<*ent. have survived
V*Tractors and Land Reclamation

 ̂ 153. Shri Kamath: WUl the Minister 
of Food and Agriculture be pleased to 
«tate:

la) whether it is a fact that Gov
ernment purchased tractors in order to 
reclaim three million acres of kans 
infested land;

(b) how many acres of such land 
iiave actually been reclaimed up to 
date;

(c) ̂ whether the target for 180 
tractors, was 150,000 acres, if so. why 
it could not be reached;

(d) the period that elapsed between 
the receipt of tractors in Bombay and 
their despatch to Delhi or to the sites 
concerned;

(e) whether, along with the tractors, 
Ciovernment purchased hundreds of 
British-made root rakes and bulldo
zers.

(f) if so, to what use they have 
been put; and

tg) whether it is a fact that 30 
heavy-duty deep-tillage cultivators 
despatched from Bombay in 1947 in 15 
railway wagons hav-̂ e still not reach
ed New Delhi?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Yes.^ It 
is the intention of the Government of 
India to reclaim three million acres of 
Kans infested land with the help of 
345 tractors in a period of seven years 
beginning with 1950. 150 tractors were 
accordingly purchased for use during
1950 and an additional 60 for use in 
1951. During the 1950 season, only 140 
tractors could, however, be put into 
operation as the remaining ten were 
received too late for operations. All 
the 210 tractors are working this sea
son.

(b) The total area reclaimed with the 
helD of these tractors upto the 28th 
February. 1951 is 76,728 acres. 
Besides. another 1,55,542 acres 
have been reciaimud with the help of 
old tractors taken over from American 
Army Surpluses in 1946.

(c) The target for 150 tractors dur
ing 1950 was 150.000 acres but this 
target was subject to each unit of 15 
tractors working for a minimum, of
20,000 hours. Owing to the late arrival 
of machinery and equipment, only 33 
per rent, of the required hours could 
be worked, and 11,056 hours were spent 
on bush clearance. The actual plough
ing hours were thus only 46,162 and 
the actual output 40.363 acres.

(d) The first instalment of tractors 
waF received in Bombay towards the

end of October, 1949 and the last in 
September, 1950. They were despatched 
from Bombay in the period November,
1949 to October, 1950 to Bairagarh 
(Bhopal) or the sites of operations. 
The main reasons for the delay at 
Bombay were the difficulties in getting 
railway cranes and special type wagons.

(e) 42 root rakes were purchased 
from the U.K. No bulldozers were 
purchased from U.K., but 29 have been 
purchased from U.S.A.

(f) The equipment has been used for 
bush clearance, stumping and root- 
raking in Kans infested areas, and als» 
for jungle clearance operations in UP., 
for which 30 trac 's have been sepa
rately earmarl^

(g) No h e i^ ^ ty  deep-tillage culti
vators were wfipatched from Bombay to 
the Central Traclor Organisation. If 
the reference is' to Pashabhai pan 
breakers, they have all been receive^.r

Pedigree Bulls and Buffaloes

134. Shri Ramaswamy Naidu: (a)
Will the Minister of Food and Agri
culture be pleased to state what are 
the various types of pedigree bulls 
and buffaloes in India?

(b) Have any cross-breeding test* 
been performed at any of the Veteri
nary Research Institutes and if so, 
with what results?

Tlie Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) A state
ment giving the names of various types 
of pedigree bulls and buffaloes in India 
is laid on the Table of the Hoase. [StiC 
Appendix XIX, annexure No. 31.]

(b) No, if by cross breeding the hon. 
Member means breeding of Indian cows 
with foreign bulls. A certain amount 
of this cross breeding has, however, 
been attempted at Military Dairy Farms 
in India during the last half century. 
The results show that while it is a short 
cut to increased milk production, it 
has its own defects. It is found that 
with increased proportion of foreign ' 
blood the animals become very suscepti
ble to diseases. Secondly cross-bred 
animals cannot function unless manage
ment and disease control of a very 
high order are available.

No cross breeding amongst Indian 
Breeds has been done at any Research 
Institute. Grading up of local inferior 
cattle in backward areas is, however, 
done as a routine measure in villages 
possessing bulls of well defined breeds.

Kkandsari Sugar
155. Shri Ramaswamy Naidu: (a) 

Will the Minister of Food and Agricul
ture be pleased to state what are the 
States where Ktiandsari sugar is manu
factured?
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(b) What is the duty levied on such 
sugar in the years 1948-49, 1949-50 and
1950-51?

(c) What are the reasons for not 
raising the duty on Khandsari sugar 
proportionate to the tax on sugar?

(d) What is the total quantity of
Khandsari sugar produced in the 
years 1949-50 and 1950-51?

The Minister of Food and Agricul- 
tHre (Shri K. M. Mimshi): (a) Mostly
Uttar Pradesh.

(b) Re. 0-8̂ " ^er cwt.
(c) So w manufacturers of

Khandsari sugm t power may not
switch over to rr.., ually operated
Khandsari factories which are exempt
ed from the levy of excise duty.

(d) Total quantity of khandsari sugar 
produced in the year 1949-50 is rough
ly estimated to be 175,000 tons. Accur
ate figures are not available. No 
estimate can yet be made of the pro
duction in the 1950-51 season.
Sale of Excess Production of Sugar

156. Shri Kamath: Will the Minister 
of Food and Agricaltare be pleased to
state: .

(a) whether it is a fact that sugar 
factories would be allowed to sell in
.•̂75 P.S.

the free market their excess produc
tion over the basic quota fixed in this 
respect by Government for each fac
tory;

(b) whether all factories have com
pleted cane crushing operations for the 
seasons, if not, how many have com
pleted, how many will complete in 
March and how many ;n April, 1951;

(c) whether the basic quota has
been fixed for each factory, if so, on 
what basis; and

(d) whether ten lakh tons of Gov
ernment’s share has been already pro
duced for the purpose of rationed dis
tribution and if not, what is the total 
quantity produced up to 11th March 
19S1?

The Minister ef Food and Agricul
ture (Shri K. M, Munshi): (a) Yes.

(b) No. Out of 138 sugar factories
working in the season 30 factories are
reported to have closed doŵ n by 2Dth 
March. 1951. It is not possible to say 
how many more will close in March 
or how many will continue in April.

(c) A copy of the Press Note issued 
by Government on the subject is laid 
on the Table of the House. [See Ap
pendix XIX, aimexure No. 32.]

(d) Yes.
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PARLIAMENTARY DEBATES 
(Part I I —^Proceedings other than Questions and Answers.) 

• OFFICIAL REPORT

sise
PA RLIA M EN T O F IN DIA

Tuesday, 27th March, 1951

The House met at a Quarter to Eleven 
of tJie Clock.

[M r . S p e a k e r  in the Chair]
QUESTIONS AND ANSWERS

» (See Part I)

11-49 A j^ .

PAPERS LAID ON THE TABLE 

S t a t e m e n t  re. F e r t il iz e r  T r a n sa c t io n s

The Minister of Food and Agricnlture 
(Shri K. M. Mimshi): I beg to lay on
the Table a statem ent containing 
replies to certain questions raised dur
ing the discussion at 5 p.m . on the 2nd 
March, 1951 on  the fertilizer trans
actions. \See Appendix XX, annexure 
41].

ELECTION TO COMMITTEES
S ta n din g  C o m m it t e e s  for  the 

M in is t r ie s  o f (1) E x ter n a l  
A f f a ir s , (2) F ood and A g r ic u l 
t u r e . (3) H ealth , and (4) H o m e 
A f f a ir s .

Mr. Speaker: I have to inform the 
House that upto the time fixed for 
receiving nominations for the Standing 
Committees for the Ministries of 
External Affairs. Food and Agriculture, 
Health and Home Affairs, 15 liomina-
tions in the case of each of these Com
mittees have been received.

As the number of candidates Is equal 
fo the number of vacancies in each 
of these Committees. I declare the 
following Members to be duly elected:

1. Standing Committee for the
Ministry of External Affaira-^

1. Pandit Hirday Nath Kunzru
a. SaCh Goviod Das
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3. Shri Bakar All Mirza
4. Shri Girija Sankar Guba
5. Shri P. Y. Deshpande ^
6. Shri Joachim Alva
7. Shri V. Nadimuthu PiUai
8. Dr, R. U. Singh
9. Sri ju t Kuladhar ChaMha

10. Shri Dev Kanta Borooah
11. Dr. Ram Subhag Singh
12. Shri S. N. Mishra
13. Rev. Jerome D’Souza
14. Maulana Mohammad SaMd'

Masuodi
15. Shri V. Kodamdarama Reddy

II. Standing Committee for the
Ministry of Food and Agriculture—

1. Shri Tribhuan Narayan Singh
2. Shri Nandkishore Das
3. Shri S. Sivan Pillay
4. Babu Ram Narayan Singh
5. Shri A. K. Menon
6. Dr. Panjabrao Shamrao 

Deshmukh
7. Shri MatlfUra Prasad Mishra
8. Dr. Mono Mohon Das
9. Shri Phani Gopal Sen

10. Thakur Lai Singh
11. Maulvi Wajed All
12. Sardar Sochet Singh
13. Shri G. A. Thimmappa Gowda
14. Chaudhari Ranbir Singh
15. Shri Lakshmi Shankar Yadav

m . Standing Committee for thm* 
Ministry of Health—

1. Shri Puli Ramaswamy.
2. Shrimati Kalawati Dixil
3. Babu Ram Narayan Singh
4. Dr. V. Subramaniam
9. Shrimati Kamala Chaudliri
6. S3iri Ambika Charan 8llukla>
7. D p . K. V. Thakkar
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8. Shrimati Jayashri Raiji
9. Shri Bhola Raut

10. Shri Jam ulapur Kesava Rao
11. Dr. Devi Singh
12. Shri A. E. T. Barrow
13. Shri Md. Ibrahim  Ansari
14. Shrimati Dakshayani Velayudhan
15. Shri P. C. Birua.

IV. Standing Committee for the 
JMinistry of Home Affairs—

1. Shri Gokul Lai Asawa
2, Pandit Mukut Biharl Lai 

Bhargava
3. Shri Sohan Lai
4, Shri V. J. Gupta 
f). Shri Shaik GaUb
6. Shri Pranlal Thakorlal Munshi
7. Lala Achint Ram
8. Shri Muhammad Hifzur Rahman
9. Shri V. S. Sarwate

10. Shri P. Kodandaramiah
11. Giani Gurmukh Singh Musaflr
12. Shri H. C. Heda
13. Shri Shridhar Vaman Naik
14. Shri D. Sanjivaj^a
15. Shri Deshbandhu Gupta.

GENERAL BUDGET—LIST OF 
DEMANDS—contd

S econd S tage

Mr. Speaker: The House will now 
proceed with the consideraiion ol 
I^m ands for Grants, ^ e  have today 
the Demands for two Ministries, the 
Ministry of Education and the Ministry 
of Health. Has there been any allot
ment of time in respect of these 
Ministries?

Shri ILamath (Madhya Pradesh): 
Is* it too much to ask you, Sir, to be so 
good as to allot a few more days for 
the  discussion of the Demands— 
all the Demands I mean—in view 
of the fact that a month’s supply 
has been voted already and the whole 
month of April is at our disposal for 
the discussion of Demands? We should 
be very grateful to you if you could 
allot at least one day for every Ministry 
If it could be arranged without in
convenience to the House.

Mr. Speaker: I am thankful to the 
hon. Member for having raised this 
M int. Unless hon. Members revise 
their approach to these ditcusslnnt, 1

-do not think it is possible to satiate 
them by having merely a larger .num
ber of days. I might give the Houae 
the rough calculation—there may be a 
mistake of a day or two—but we have 
allotted four days for general discus
sion, a tu rther 13 days for discussion 
on Demands which makes it 17 days, 
plus four more days for the Finance 
BiU, making in all 21 days. The prac
tice in the House of Cqpinions is that 
they allow about 20 days. If I am 
committing a misstatement hon. Mem
bers may kindly verify the practice 
and invite my attention to it, and 1 
shall correct my statement.

Now, the remedy, as I have suggested 
previously, is that hon. Members 
should informally meet and decide that 
instead of trying, to cover all the 
Ministries in one year they should 
select three or four Ministries, so that 
the whole Budget comes under review 
during the course of three or four 
years. That was done even previously • 
when the Central Legislative Assembly 
was functioning. Old Members will 
perhaps support me in that, that they 
never tried to go through each and 
every Ministry. And it is no use try
ing to go through like that, unless the 
House wants to sit for an inordinately 
large nimiber of days and leave no tune 
to the Government to execute what 
the House discusses and decides. But 
that is a different matter.

Therefore, as there has been no 
agreement, all the Demands for Grants 
are placed like this. In fact, I m y s ^  
was considering today, before I came 
in, as to how it is possible for Members 
to crowd all these Ministries and 
Departments in one day. I was ju st 
wondering, and I do so even now, 
whether hon. Members would not 
agree to drop certain Demands from 
discussion during this year and take 
up Demands in respect of Minislriea 
which they think should have pre
ference. If it is considered that II 
will be done in the new Parliament, 
then the old Parliam ent will function 
in the manner in which Members now 
desire, and there could not be any 
complaint for want of time.

Shri Sidhva (Madhya P ra d e ^ ) : It la 
too late in this House.

Mr. Speaker I know, but I had sug
gested it long before this. If the 
House does not want facilities for a 
proper discussion, then, of course, the  
Chair cannot help it. I suggested this 
about a fortnight ago and I believe the 
Miii?~*er of State for Parliam entary 
A llriii kpproached Members. *

fiOul SMkya: We were not cemsidM.
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Mr. Speaker: I do not know. He
■may not have consulted all, but I was 
informed that there was no agreement 
on the question of taking up any parti- 
ciilar Demands of Ministries for dis
cussion. Even now, it can be done. 
T oiay  we cannot change it, but if the 
Ho. =3 comes to a conclusion, sub
stantially unanimously, that it would 
select certain important Ministries—I 
would not suggest what those Minis
tries should be—but if the House 
agrees...........

Shri Goenka (Madras): Those
Ministries which the Estimates Com
m ittee has examined may be laken.

M r. Speaker: I am leaving it entirely 
to hon. Members. It is for them to 
adjust. I am merely concerned in see
ing that the complaint that sufficient 
^time is not given does not arise. In 
tny opinion, 21 days ought to be suffi
cient, provided hon. Members do not 
aspire to reach all the four corners of 
the Administration in the same year.

Shri SidhTa: It is a good suggestion 
for next year.

Mr. Speaker: Even this year it can 
be adopted. Today, of course the two 
Ministries put down may be discussed. 
But hon. Members may meet informally 
and decide which particular Ministries 
they would like to take up. The 
remaining 11 days can be utilised for 
the discussion of those Ministries. 
There can easily be an adjustment on 
that point. With a  view to meet the 
desire of hon. Members to have a 
larger number of days, I got meetings 
fixed even on Saturdays. The number 
was increased from 11 to IS. I do not 
think it is ‘reasonably possible for 
people to sit for a very long time. Some 
hon. Members may like to, but others 
may not like it. Looking to the con
venience of the entire House, I think 
the number of days allotted is reason
able, and the House should make the 
•best possible use of them. It is not 
possible to do anything more in the 
m atter.

Shri Shiva Rao (Madras): May I ask 
whether the elastic procedure that you 
have proposed would have retrospective 
effect? As you know, yesterday’s 
■debate on the Defence estimates was 
in one sense inconclusive and there 
was a very general desire expressed—
1 think it was in your absence—that 
another day should be allotted.

Mr. Speaker: I understand that one 
item is left over

Shri Shiva Rao: I t  is a very big 
item. -

Mr. Speaker: Therefore, it can be 
discussed, if the House so desires, for 
two days; but then, it A ould be within 

•the framework of 13 days. If it is the

idea that the Session should be extend* 
ed, I am afraid it will not be possible; 
nor is it desirable. After aU, in finan* 
cial procedure, everywhere in the 
world, there is finality of the discus
sions by a certain date. Therefore, 
extension will not be possible. As I  
was saying, even today hon. Members 
may come to a conclusion and begin 
with such Ministries immediately as 
they want to take.

Shri Sidhva: That is not possible
Mr. Speaker: If that is not possible^

it is entirely for hon. Members to m ake 
the best use of the time available. All 
that I am particular about is that they 
should not complain, because the 
situation is one of their own creatioo.

Shri Kamath: Even as it is, is not
the Session going to be extended?

Mr. Speaker: The session may be 
extended. We are not concerned wiiM 
it. What we are concerned with is the 
finality to the discussion of the financial 
proposals of Government that have 
been placed before the House.

It is possible to adjust differently 
also. For example, 'fo u r days have 
been allotted for the Finance Bill. Any
thing can be discussed on the Finance 
Bill. So, if the House agrees, it can 
put through that Bill within a day and 
devote three days more for the dis
cussion of Ministries.

Shri. Goenka: May I suggest for your 
very sjmipathetic consideration that a 
small Committee of this House may go 
into this m atter and report to you by 
this evening as to which particular 
Ministries the House would like to take 
up, if it proposes to adopt the sug
gestion that you have made?

Shri Sidhva: Nq  ̂ Sir. It is too late
now.

Mr. Speaker: I think this Committee 
suggestion involves more than what 
the Chair can be expected to do now. 
Instead of that, it can be better don€ 
by the Chair taking upon itseW the 
responsibility of deciding as to which 
Ministries should be discussed. Bu/ 
that is a different matter. Let us no^ 
proceed.
12 N o on .

Shri Sidhva: This year under the 
new regime we have made a good start. 
We have had 21 days allotted and for
4 days we can discuss the Finan.?e 
Bill. MucIl as we would like to extend 
the Session, we must see whether it .is 
possible to do so. My point is that 
the suggestion that you have made is 
new to us. We did not know it before.
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If we had known il, we would have 
discussed it. In my opinion, it is too 
la te  now to adopt it/ Every hon. Mem
ber wants to place certain m atters on 
behalf of his constituency and for the 
benefit of the country before the 
House. It is not possible to select two 
or three Ministries. It would be a good 
thing if we can come to an agreement, 
but it is not possible this time. Let us 
consider it next year. Let the pro
gramme stand as it is this year.

Frof. K. T. Shah (B ihar): On a point 
of information, may I enquire whether 
the  period that you were pleased to 
mention is customarily given in the 
House of Commons for the discussion 
of the Budget includes the days of the 
whole House sitting as a House or also

• as the Committee of Supply and Ways 
and Means which discusses the 
details more fully?

Blr. Speaker: One of the Standing
Orders of the House of Commons says:

“2® days being days before the 5th 
of August”— ^

5th of August is the final date by 
which the Budget has to be passed —

“shall be allotted to the business 
of supply in each Session.”

But it is for an entirely different 
purpose, because there the supplies are 
discussed separately.

Shri T. N. Singh (Uttar Pradesh): If 
it is found by hon. Members that the 
proposal you have made finds favour 
and will be good to adopt, in the pre
sent circumstances the present arrange
ment should be stuck to; I would draw 
your attention to the fact that the dis
cussion of the Demands relating to 
Works, Production and Supply 
Ministry and the Ministry of Natural 
Resources have been t>ut down for one 
day. Now, Sir, the Ministry of 
Natural Resources covers the D.V.C. 
and other m atters which the House has 
been trying to discuss for a long time. 
The Ministry of Works, Production and 
Supply incl.udes a number of State 
enterprises which are also im portant 
Since the general opinion of the House 
has been to discuss these questions 
fully and it has been postponing the 
discussion to the Budget debate, I 
would suggest that some adjustm^int or 
reshuffling should be made, so that 
these two Ministries may not be 
crowded out in one day.

Shrimati D u rn h a i (Madras): May
I submit that education and health are 
receiving very Inadequate attentioD  
eyen from the Chair? Would you be 
good enough to allot a day for each?

ilr. Speaker: It is not for me to 
allot * nm prepared to abide by the

wishes of the House and pass ordet» 
accordingly. Let hon. M ^ b e r s  dis
cuss among theipselves and decide. 
There is no part of the Government 
activity which is not important. Educa
tion, health, defence, external affairs: 
every subject is important. I repeat 
again that it is impossible to cover all 
these important aspects in one year. 
If as Mr. T. N. Singh pointed out, it 
is the desire of hon. Members to dis
cuss a particular Demand more, let 
them come to an agreement among 
themselves that they want 2 days, 3 
days or even 4 days for a particular 
Ministry and I shall have no objection 
to alter the present allotment. I shall 
abide by the wishes of the House, 
although I wish to reiterate that there  
will not be a 22nd day for this.

The Minister of State for Parlia^ 
mentary Affairs (Shri Satya Narayan 
Sinha): We have already spent tea  
minutes.

Mr. Speaker: But we are utilising 
the time for a very useful purpose. 
However, let us take no more time and 
start with the Demands.

Shri J. R. Kapoor (U ttar Pradesh): 
May I suggest, Sir, that each year we 
might take up only such Ministries as 
have been considered by the Estimates 
Committee. (Interruption).

Mr. Speaker: I think this is a m atter
which may better be discussed in
formally by the Members themselves 
and an agreement arrived at. Of 
course, the suggestion is a good one, 
because hon. Members in that case 
will get a complete and much better 
picture of the working of the Ministries 
and will be able to discuss It better. 
But it is not for me to tell them what 
they should and should not discuss. It 
is a m atter entirely for the hon. Mem
bers to decide. I am here only to see 
that they do not carry on discussion 
in an irrelevant or disorderly manner. 
What they should or should not dis
cuss is not for me to decide. ^

Shri Karaath: Is this limit of 21 days 
sacrosanct?

Mr. Speaker: I think it will be 
sacrosanct for all times. We may now 
go to the Demands. We shall take up 
the Ministry of Education fbrst The 
discussion will go up to 3 f j c  What 
time does the hon. Minister require tcy 
reply?

(thU aa boir after luM)
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Mr. Speaker: That means the hon. 
Minister will require half an hour 
afte r lunch. So the discussion must 
•top by one o’ clock.

D e m a n d  N o . 14—M i n i s t r y  o p  
E d u c a t io n

Mr. Speaker: Motion is:
“That a sum hot exceeding 

Rs. 30,60,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1&52, in respect 
.of ‘Ministry of Education’.”

D e m a n d  N o . 15—A r c h a e o l o g y

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 29,86,000 be granted to the Pre
sident to complete the sum neces
sary to defray the charges which 
will come in course of pa3rment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Archaeology’.”
Demand No. 16—Other Scientific 

Departments

Mr. Speaker: Motion is:
“Thai a sum not exceeding 

Rs. 1,31,30,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
•Ŝ lst day of March, 1952, in respect 
of ‘Other Scientific Departments’.”

Demand No. 17—Education 
Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,14,82,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Education’.”
As regards the cut motions, the posi

tion, as I stated yesterday stands and 
I take it that no motion is going to be 
moved.

ShrJ Satya Narayan Sinha: There is 
hardly an hour at our disposal. May 
I therefore submit that the time-limit 
m ay be fixed at ten minutes, as a large 
number of Members wish to take part 
in  the discussion?

Mr. Speaker: I have expressed my
self very often that I would prefer 
•^eeches of a better quality than a 
larger number of speeches. But, then, 
if a larger number of hon. Manbers 
wish to speak. I have no objection even

to a time-limit of five minutes. At anflT 
rate, I have no objection to a tim e
limit of ten minutes.

Shrimati Dnrgabai: Would it be
possible to extend the discussion for 
half an hour at least, beyond five 
o’clock.

Mr. Speaker: I do not think it is  
possible. I notice that late in the  
evening, we are not so efficient as we 
are in the morning. Then again hall 
an hour really speaking means nothinff. 
If at all the House proposes to speak 
the whole of tomorrow, there is some 
point in it. But sitting for half an 
hour more, to my mind, serves no 
purpose, except perhaps two or three 
hon. Members may have an oppoc>- 
tunity of speaking. That is, howeveiv 
a m atter which we may consider at 
five o’clock, and not now.
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f̂»*T f*i»Hi ?T 't>lH VT*TT ^T lf^ 1

3T  ̂^  ftren ^  szf^FTT
i  3RF^

^̂ rr f) I ^  ^
i f t t  ^  ^  ^  55>T ^TRT ir^

ftnpPRT «PT  ̂f  ftrerT f^^rnr

?T^ 5f»T T ^  t  I 3TF3T 
W 3TRTT ^ ^

aitr ^ «Tf  ̂?RT̂ 5n ^  ^  f  f% 

(UNESCO
HT$ 3ftr ^  'TT fro
«rrtf I ^  ^  sTTsr i r ^

flT? ?R1 % 3fT^Rfrfhr T̂TT̂

3TT T | t  I T̂TT̂  % 3FTT?f ^  fe ftm
^R# % TO >ft ?T^ f̂ >JTT 3TT ^T

if, qr ^  I T J ^
% fed  ̂ ^ T

f ^ p i f  ^  T ^  I 3 ? ? n ^  ^  f R l p H a  « n i ^  

% feiT inT^ % >TRt ^

fi?5TT I 2?fe Tft^ft t #
«|5T aiiirftiesn
?r fr^T *̂1 3H?TT?

^  wliT an ^  1̂% I
f  IWtOf  »ft?515TT 3R1^^ 3T(^ %

TO ^

IIT iftT ftniT t  I

i f ^  # fSRR
^  9TT^^

T J ^

^  ?R^ OT ?wr ftrwT ^  ?rf^T
tf t  3TTf^J ; r ^  |BTT I an̂ TT̂

i r u t  ift VT^ P re rfts  ^  s«t«^%>ir<vft
^  ^  I V T I f f t  P q ^ i ' H o ,

frorfts, ft r̂rfts, qn:?rr fw fte
5nTT ^TpRT fK^fw^i qihr^ ^TF^rnft ^  
T^^sf(^ 3TTf^t^ #  ^  ^[^rm j 3ftr 

^  t  ’
^ ^  ^  ^ R  t  ^  % 

lH«i>« ^vT ^1 t.a ^  «i<i<̂ I 
^  ^ T̂̂?Tt»T ^ 3T̂

^arrsr ^  gftr ?t

^  ‘̂̂ «TT3ft ^  ^  t
^WPT ^R^rratft % r»iH ^npTTsff ^  
3TF5T 3Tr3TT̂  ^  'R  f w r
% q̂  qr 3TT̂  ferr I

I
[ P a n d i t  T h a i c u r  D a s  B h a r g a v a  i n .

the Chair'\

Pq̂ Hi ^  3ft?j % ^  qrr *TnT % Ĥ! 
^ 3 rr^”r fo rr ^stftt f  ftr ^

3TPT f^TVPT  ̂ ^  f% ^^1 %
n»idH

’srrf^ , OT % f%?TT«ff %

qn* ?T̂  ^  f̂ Rnft 3ftr ftrer*r #PTT3ff
% f ‘ I **ft q>̂  3̂TKTT  ̂ f¥

T x ^  % f^^nWr
% ^  3fk ^  3T̂

^  ^  5iRtr^7q1r 3ftr ^ fW f
^  I ^  ^  ^

«ftr ^  ^  ftra r  f^im r %

^  ^  ?ft ?TT̂ t • ’TT̂  f  
fif> vfWT qfeyqr Ĥt̂ h (Union 
Public Service Commission) 
ftr^d (brilliant) «ftr 
(bright students) ^  ^  t  i 

*i?t 11  3rnr 
^  Prm^fT f? rw  f  ^

^  ^  afk qr ^
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3TTT ^  ^  3n

t ’, ^  ^  ^  3nft ^
^  q f tgn ^  #’ 

t3»T ^  ^  I 4" ^
^**17 srnsf 2tPt7h

Ĥi9M ^  ^  % ĉTPT % ^  'TT
2Tf^VR i  m  w

^  ^  arfg^nx ^  f  ^

W  SPFR ^  55W  ^  ^
fit ^  ^  ^  ^  ^  »T̂

^Wt I ^  ^  a r ra i^ y T ^
OTH #  T ^ 3f̂ T 5T^ ^  3F3T 

f^^iwld «̂TT 3T?ir ^PTTsff

f«{)*T>K ^  I ^  T̂RTT ^ ^  ^
% 5T^ fk ^ T  «PT  ̂ %

»r4t t  I ^pf^
% 3n^ ^*i5in »T^ ^
fv  HPTjaff ^  ̂  ^

^  ^rnr^ ^nra" ^  w
^  q r  I

fw  sn^r ^R?f 

(Foreign Countries) | ,  
f% an r^  ^  ^  

t i  f* n r  ii[^%^R^ sH f)^ ^  3RT
3f§sftvr

( Educational Attaches) f  i 
(Students) anrdrr

^  ^  ^  ifRft f  I fW rf-

<ftr ^  ^  ^  ̂ <+ iO  ®pr
*{TPR W  ?TT t ?  ^  ^  fti
^  3 R ^  q?: ^  %

^  5TO fesmft 5̂inT ^  
^  »rf f  I

V  ^ )U *  j jU , : cljl U l^

¥io TTF g u m  R ig : ^  îSRiT I  
Jift ^  ^TT inn 3ftr

3ft if t  3ftr ^r sF ^  »PTr

?n ^  ^  ̂ ^
?T̂  ^  t  I

)))l ij : ‘>l)f
- (overseas scheme) ,ĥ /
-  t>** <*>' cT<'} *} a * *  - ^  >=>■ u A *

TTo TT*T .*

T ^  '^6^ ^ 3ftr ^  ^
& srf^RrhT 3TT̂ H- ^ p ff  «ft 3 fh  
g?T qjt ftq r€ ^7 ?  q5t

afVr & ^Ftf ^^w dT  5T^ 5rnrT ^

3 R  ^  qT ^

WTT f q ^  ŝtrtt ^  i ^  

^  fq? C  I

^ p f t  qft s i ^^j PtT

^  =qR fe s rm t w i t  ^  

Ppm  ^3n?rr f  i % ‘tq* q>r^
qr?: % f e q  i A’ ^  ^nT5Rrrfq»

^  ^  ^ j f m ^  M # s  ^ 5  

%q> qriĤ T % w  ^  q^r ^  

fe^TRTt fSTTT WTT ^ f tn T T  ^JfRT

I qjfff^ 3rr3T % ^^^ 
feqrditTg % ^  q rd ?

aT R fW  qft M m  q r ^  qrr w  t »

^  q*)" ^rft" ^rrf)’ ftrq^r?^ f  i 
wlPiii} 3nq#fyq>

(basic educatioli) m aftr sft 
^hPTR f  ^  R̂=̂ qT3ff q^t arrq i 

srn r q^ q f s ^

qiifhFT ^  q»t *Tpq?rr ^iff.

ferr I ^R qnr ^  t fe q r  f tw r  qm  

STH' q?t q ^  3T^qK ^

^  f  f% qftrq> qrr

f̂*T q>T ‘>3  ̂ ?y^qff q;? ^ rfq ^

qRR* ftPTT ^iq<*ii I #

^  w « < ! <  vJt̂ T ?rff ^ r t^ r  %  ^  

qfT ^««i»i #firq> ^  ftr^n  q r^

^ l t  ^  n#>n»ii <1̂ ^  ^  I f J l

1951 List 0/  Demands.
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[«To
.OT ^  ^  f  I arrr f t  

^  aftr 
(Rural Universibies) ^  
^  «wn; yiRTWT ^  I

<ftr «FT 3jtr
5RK STTT ^  VT

SRR 5 sftr ijfV R  
vA^iH ^  ^  ^  ^€+1
^  3ftr s r f  3tt̂ , ^  an^
T #  fv  ^  3T«0T «̂ «»)| ^ ^  ^  eft

^  (Contradic
tion) t  ^  ^  I
arnTR *rr^ ^  =̂ t3r ^  aftr 
t?TR ^  TO ^  ^  ^  11

'SR ^  I
^rnr 'n: ĵrrar

'̂TZTT ^  f̂HTT ^HTT Tf 

^  3TT5TT i T T ^ ^  3F^RfGfhT 

f ^  ^  ^R ^im  ^TT^ I

^ I Jff >ft ^  t
aiffFT 3TF5T ^  aftr

(institution) ^  ^
11 ^  ^  ^  (count)

f  I ^  ^  ^  ^

irpfr f ^
HTTT ^  ^ni% ^t^ft ^  ftrfir^

^  T̂TT ^ I ^  3T̂ OT
^  # T R T ?  A

3 1 ^  ftr f̂t 

■ f w r ^  ?  'T^ f̂ F̂ iT *T̂ T ^  I arr^ 

5*n^ 3ftr
^fSTP^r 3rmft?FnT»r?^ 11

q?T# ^  trt ^
ft»m t  %Pf>*T ^  3nft ^  Pra5- 
ftvpsiT  5 »T^ Pfhott 5

? f% ?T5f fer 5Rf ^  ^
^  ^  ^  ^  I ^  ^

^ r f ^  I '

^  ^  ^  3fTlft^

(Indian National Commission) 
^  «r|^ ^  w  ^  ft>?TT ĵTRTT

 ̂ (funda
mental education) ^  ^  ^ > jfh R  

SRTT ^7?^ f  TO q>g |^Ud^ lTvq^j(H 

^  ^TTCfk ^HT?^ ^
I T O  % fer?

^  ^  3(T5̂  anft
^  fn + i« i f  ^  i% >TRdWf ^

^  fe n  ŝTFTT =^rf^ i
arr̂ sTR ^i^«t ^  ^  ^  ^

^  3TT^ f l  ^  ^
5t^ ^ f% ^*il<) >TT^ 5^1 »T  ̂ ^ %Î >«T 
^  ^  aftr ^  TO q r  fe rr
ŜTFTT ^ r f ^  I fR T^  ^  ^3RR

^  ^  (Scholar) snf̂
^  5 n f t ^  ^  I ^  > ; J T l O  ^

ftren 5Ft sftT ^  3T5# ^  ?i

^  ^  ^ T f ^ i  ^  f t : *  A  
'̂ TFTT ^  ^  TT TO ^  ^
%  f^TTT ft»  ^  T O  ^  3TR T  ^  I

soft ^  W
(cultural conference) n 
ftT qWsTT #  ^cn rm  ^

ftr^ ftwiT «TT I 3T̂ ft ^  % 5 R rR  ^

% ^  ^  < IH IO T f^  % TO- 
^  t» 3TRTf

3 R  f f ^  T n m m r •

I  

- V  ^ L ^
^ M ^ ^ L>^
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11

TTR : 5*rPT 5TF^

X S ^  I

I S W T  ^  ^  3 f k  ^R T T  

*n ft ^  ^  STtT ^  ^  ^ T  t  ^

f ^ € t  n  ^  ^ r f |v  I ^  >rt f
3rrr ^  ^

anf^ ^  ^

i j m m  ^  ^  ^  3 T ? c n i^
-Frrf^ ^  I  ^  ^TRrr

I  ?T̂  t  ‘

V  o ^  ^  \ j ^  ^  - ‘̂ 3̂* ^*V

^  ^  ^  *S

^  IJ,)5U ^

- ^L-CJI

^fo iN  ^  ^  ^ 5 f t

^  3frr snpTTT i ^rnr 1% r̂ p t

^  t» ^  ^

f f%  ^

V^ ^  sftT 6ZTR 3 n f ^

|t3[ #  5 f ) ^  ft) 3rr¥R

tt l^«i ^  ^  'T̂ TR ^  TT
^fk  j

(English translation of the above 
speech)

Dr. Ram Subhag Singrh (Bihar): Sir, 
I  am glad that I have been given an 
opportunity to express my views re- 
.^arding the Ministry of Education. I 
am  also happy that the responsibility 
of educating the people of India is on 
the shoulders of an experienced and 
hardened leader like Maulana Azad. 
I  am sure every individual of India 
will become literate ujider his able 
leadership. But all that has been 
^one so far in this direction and also 
the complaints 'made by Maulana Azad 

'A qw that the amount p ro v id e  for 
l o c a t io n  in the Budget is not adequate.

Maulana Azad was himself of the 
opinion that a sum of at least fifteen 
fT ores of rupees should have been pro
vided for education and I also think 
that at least thirty-five crores of 
rupees should have been provided to 
educate thirty-five lakhs of the inhabit- 
ant.s here. But. as Maulana Azad 
said, only seven crores of rupees have 
been provided in the Budget for his 
Ministry. I think it is a very small 
amount an d  it .should be increased.

But at the same time I have a sug- 
■ gestion to give to the Ministry of 

Education as to the lines on which it 
should proceed. There is ggnerally an 
all round dissatisfaction with regard to 
the prevailing conditions of educatian. 
Everybody, from the President to an 
ordinary man. complains about the 
working of the Ministry of Education. 
Today, we find that the Ministry (rf 
Education has very strongly urged that 
conferences and functions should be 
held in our country on behalf of the 
UNESCO and large amounts of money 
should be spent on them. In pur- • 
suance at this policy they are hold
ing various International functions 
here They are not doing any
thing to educate the illiterate masses 
of our country but they must spend 
a sum of one lakh and twenty
thousand rupees to carry out the 
UNESCO programmes. In order to 
educate bur masses they should at 
least provide one radio in each of the 
seven lakh villages of India. Kad a 
radio been provided there by the
Ministry, many of the illiterate persons 
of our villages might have become
educated. Although Maulana Azad 
himself is a very learned man, yet he 
has not done anything in this direction.

Another point is, that the Ministry 
of Education has not paid the slighted 
attention towards those national insti
tutions which were established m  
India during the Congress struggle lor 
freedom. Perhaps Maulana Azad him
self is a Member of the Managing 
Committee of Kasly Vidyapith. There 
are institutions like Kashi Vidyapith, 
Tilak Vidyapith, Gujrat Vidyapith, 
Patna Vidyapith and Jam ia Millia etc., 
which have rendered so much service 
and help in the national struggle as has 
not been done by any other institu
tion. There are also such institutions 
in India, the graduates of which gave 
their co-operation and worked fur the 
division of India and today the Ministry 
of Education is giving more help to 
these institutions instead, of those to 
whose co-operation and struggle 
Maulana Azad owes his present ofiBee 
of the Minister of Education. Take 
the case of Vidyapiths. The Alinistry 
of Education, quoting them as instances
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[Dr. Ram Subhag Singh]
[P an dit  T h a k u r  D a s  B h arg ava  

•n the Chair]
says that people have a complaint that 
the graduates of these universities are 
not so smart as should be and their 
scholars are not up to the standard of 

o ther universities. It is said that the 
students and scholars of these nationalr 
universities are not intelligent and 
they do not understand the finer points 
of important principles. It is a m atter 
of great shame for our country and in. 
particular for the Ministry of Educa
tion. We admit that only brilliant and 
bright students are selected by the 
Union Public Service Commission. It 
is very good. But those students, who 
<;ame out of these national universities 
and who gave their co-operation and 
made all sorts of sacrifices during the 
struggle fqr freedom, are not even given 
any opportunity to appear before the 
Union Public Service Comftiissirm. 1 
would say that if the Union Public 
Service Commission which enjoys its 
present powers due to the sacrifices of 
these people or if this Government, 
which has been given its powers by 
the people, starts neglecting and ignor
ing the people in this way, it shall not 
be a m atter of shame only but will 
also prove a source of danger to our 
countjy. Maulana Azad must take 
this fact into consideration and give 
recognition to Kashi Vidyapith and 
other national institutions as early as 
possible. It is said that a Committee 
has been set up to examine the ques
tion of recognising them. But most of 
the members of this Committee ao not 
realize the sacrifices and services 
rendered by these institutions and pro
bably they will never be able to under
stand even though they may be hold
ing any posts.

The third point is, that there are our 
Educational Officers in the foreign 
countries, say in United States of 
America and in other countries 
as well. There are Educational 
Attaches in other countries also. In 
America, he looks after only those 
students who have been granted Gov
ernment scholarships. There are hardly 
125 or 150 such students who have 
been sent by the Ministry of Education 
wjille a sum of four lakh and eighty- 
six thousand rupees has been pro
vided to be spent on this Education 
Attache.

The Minister of Education (Manlana
); We have 700 students there.

Dr.'Ram Subhag Singh: It may be. 
But in reply to questions put here the 
hon. Minister has told us that no more 
students have been sent to the foreign 
countries during the last one or two 
years

Manlana Azad: It was about the
Overseas Scheme, but those who have 
gone, are returning.

Dr. Ram Subhag Singh: When H wa^ 
there, there were 483 students^ and 
most of them were private .students. 
No help was being given to them by 
the Education Department while as 
mur-h as four lakh eighty-six thousand 
rupees are being spent on this Depart
ment. Even if it is accepted that there 
are seven hundred students, it is 
strange to note that four lakh and: 
eighty-six thousand rupees are being 
spent only on issuing cheques to these 
students. I do not think it is pi^oper 
that huge amounts should be spent on 
the Education Attache at Washingtoi^ 
whose job is only to issue cheques. Thiff 
is so because the Education Depart
ment has the heavy responsibility of 
educating 35 crores of people of India. 
This is a serious grievance of the* 
people.

Suppose, the Government wish to en
courage Basic education or such other 
institutions. But the Union Public 
Service Commission does not recognise 
these institutions. Even the Govern
ment do not give full reco ^ itio n  to 
those students who have received basic- 
education. Therefore, I think that b y  
merely putting a show of basic educa
tion, the future of thege students is 
being allowed to be ruined. No 
sensible person, howsoever nationalist 
he may be, would like to send his sons-* 
for basic education under these circum
stances. This is just a stunt. Anj 
number of basic education centres oj 
rural universities may be established 
but it is all useless. On the one hand 
they want rural and basic education- 
to be encouraged while on the other, 
they propagate and instruct the Union 
Public Service Commission to give pre
ference to only that candidate who- 
comes with a suit and a tie on. Thi» 
is nothing but self-contradiction and 
must be done away with. I have full 
hopes that Maulana Azad will definitely 
pay attention towards this.

(Take the case of Hindu University 
now. Huge amounts of money are- 
being spent on UNESCO and its 
functions today. But they cannot 
establish an international home in the 
Hindu University. It is a university of 
international reputation and Banaras 
itself is a centre of education for th e  
whole country and there is no better 
institution in India than the Hindis 
University. All these factors count 
Therefore, at least an international- 
home must be established there. I wHL 
also say that the Government has tb»' 
responsibility of educating 35 crores o t
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our people. It would have been more 
useful had arrangements been made to 
im part instruction during the night 
time. But it has not been done in any 
university. In our country thousands 
of persons are employed in the Secre
taria t and other services. For such 
people, arrangement for night classes 
are made in foreign countries hut our 
imiversities have not done anything in 
that connection so that the day workers 
may also have a chance to study there 
in the night time. Something must be 
done in that respect. Then again, so 
much money is spent on convening the 
meetings of Indian National Commis
sion. It propagates fundamental educa
tion, the meaning of which is not 
understood by most of the people in 
our country. The Cabinet has not 
found out a Hindi equivalent for the 
word “fundamental education” which 
could be understood by the Indians. 
The Ministry ought to pay attention 
towards this. What Maulana Sahib 
says and does are ideals jpr us. It is 
right that our language is not much 
developed but he should pay more 
attention to that. While replying to 
our questions, he uses words like 
‘scholar’ etc. The Ministry of Educa
tion should properly prepare and write 
these answers. We may take words 
from any language but they should be 
in such a form as can be adopted by 
us. ,

Maulana Azad said something about 
Ramayana while addressing the Cul
tural conference a few days ago. 
Ramayana is still prescribed in the 
Hindi courses of our schaols and uni
versities, but Maulana Azad now says 
that Ramayana is not in Hindi 
language.

Maulana Azad: I did not say that.
I only said that Modern Hindi i.s 
different from Brij Bhasha.

Seth Govtnd Das (Madhya Pradesh):
It is a m atter of big controversy.

Dr. Ram Subhag Singh: You please 
wait. I am not criticizing Maulana 
S i^ib. The Prime Minister and the 
Minister of Education are of the view 
that we should adopt foreign words for 
use in Hindi. I also say that words 
like ‘station* etc. should be adopted by 
us, but now it is said that Ranfiayana, 
a noted work in Hindi having a world
wide repute, is not in Hindi language.

Maolana Azad: I never said that
Ramayana is not in Hindi. All that I 
said was that Modern Hindi is different 
from Brij Bhasha.

Dr. Ram Snbhag Singh: So you
should adopt such words. Had Quran

been written in Hindi, then we could^ 
have said that it was a work of Hindi 
language.

Drawmg his attention to these fact»v 
I hope that Maulana Azad, an experi
enced leader as he is, would give due 
consideration to all these problems.]

Prof. K. K. Bhattacharya (Uttar 
Pradesh): Sir, I must make a few
observations on the Education budget. 
When we have got an Education 
Minister of the eminence of the hon. 
Maulana Abul Kalam Azad it is really 
painful that the Ministry of .Education 
is being starved, and it is indeed pain
ful that the nation-building depart
ments, specially of Education and' 
Health, are being treated in this way 
by our National Government. I am 
sorn" to say that the Ministry of Educa
tion is limping and the Education 
budget presents miserable features, for 
we find that the Report of the Univer
sity Education Commission has not 
been implemented and that all the re
commendations that were there for the 
amelioration of the condition of the 
student community have not been 
given effect to. No scholarships to 
meritorious students, no provision for 
better food, lodging and other things 
have been made therein. Several Uni
versities, for example the University o f ' 
Banaras, have got standing grievances, 
and as regards other Univ’ersities, 
State-owned and State-fed. they are 
also not going on well. I draw the 
attention of the Education Minister to 
the fact that even though the two 
Universities in U ttar Pradesh, the Uni
versity of Allahabad and Lucknow are 
maintained mainly from the State 
funds, yet the responsibility of the 
Central Government is not absolved 
thereby. One is under a deficit of 
Rs. 15 lakhs and the other is under a 
deficit of Rs. 17 lakhs and these deficits 
are nothing to the Government of 
India. By one stroke of pen they can 
wipe out the deficits, but that is not 
being done. There are several depart
ments in both the Universities that are - 
not also being properly looked after, 
especially the Department of Diplomacy 
and foreign affairs at the University 
of Allahabad. Now we know that the 
Central Government has got to look 
after the interests-of many institutions 
but I want that the Education Ministry 
should have sufficient funds at its dis
posal to see to it that Education is 
maintained at a proper level. When the 
British Government was here, we found 
that the Education Department was the 
most starved department and for years 
the voice of Educationists was stilled 
into silence. Are we to understand* 
that under our National Government 

the same fate shall await the educa^^’on
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LProf. K. K. Bhattacharya] 
ol the youth of this country? Surely 
not. We must give an impetus to the 
youth of the country to feel that the 
National Government is our own Gov
ernment and we must carry our 
national banner and tell them that this 
Government is their Government which 
will look after their physical, mental, 
moral and intellectual attainm ents and 
well-being. I can tell you that there 
can be no proper education if we find 
that there is no provision for properly 
maintaining the body. D o ^  the hon. 
Education Minister know that students 
of these, days are not getting adequate 
provisions, m at they are, groaning under 
chronic m alnutrition and they find it 
difficult to get enough vitaminous food 
to enable them to live for 20 or 30 
years. Yet we cry for standards. The 
standards in the universities are going 
down and I as a Dean of Faculty of 
an University can tell you. Sir, here 
and now that when I entered the Uni
versity of Allahabad in 1936 and looked 
through the answer books of the boys, 
I found that their standard was very 
high and the same university which is 
regarded as the premier University in 
northern India and one of the best uni
versities in India is today deteriorating 
fast. Why? Because the boys are not 
properly fed and nourished. Will the 
Education Minister and the Health 
Minister who are here, see to it that 
the health of the boys is maintained at 
a proper level? Will the two Minister.s 
provide for the upkeep of the health 
of the boys?

Another thing which I have lo say is 
this; Let it be known clearly that we 
must propagate Hindi at all costs. 
There can be no denying the fact that 
now Hindi has been declared the 
lingua franca of India, efforts must be 
made to popularize it as quickly as 
possible. In the University of Allahabad 
recently a resolution was passed which 
staled that Hindi teaching would te  
taken up after two years. I ask: Why 
not from next year? If you want to 
make any headway with Hindi, we 
must do it and the Government of 
India must place at the disposal of 
educationists and all those who are 
engaged in its advancement, sufficient 
funds to carry on the work quickly to 
enrich the literature of Hindi. I once 
more appeal to the Government to see 
to it that sufficient funds are placed at 
the disposal of the Education Ministry. 
If not. let the Education Ministry dis
band itself and let the State Govern
ments manage Education. Let not the 
Centre provide such a niggardly sum of 
money to the Education Ministry. The 
Education Ministry exists only in name

i and not in reality.

Shii K. Subramanian (Madras): I 
w^nt to say a few words about the 
scholarship for the Scheduled Castes 
and Scheduled Tribes people. Their 
progress in the Social, educational and 
economic spheres is not keeping pace 
with the time limit of 10 years which 
they are subject to under the Constitu
tion for special concessions. One year 
has already passed and we are barely 
left with nine more years to come up 
in all spheres of life on a par wjth 
other Caste-Hindus. Doubt arises 
whether this will be achieved in the 
short time limit of 9 years when one 
takes into consideration the snail-slow 
progress made so far in that direction. 
Generally the State Governments have 
taken up the responsibility of ameliorat
ing their conditions. But they with 
their limited income could not go far 
ahead with this work. Hence I request 
the Central Government to come to 
their rescue monetarily. In the matter 
of education only the Central Govern
ment is helping the Scheduled Castes 
and Scheduled tribes and even in this 
it is very pusillanimous and sets apart 
only a paltry sum for scholarships. In 
the year 1949-50 a sum of Rs. 10 lakhs 
was set apart for scholarships to 
Scheduled Castes, Scheduled tribes and 
other backward classes. The appli
cations received in that year for 
scholarships were 6403 but the recipi
ents of the scholarships were 1948 and 
^905 students were denied the benefit 
of scholarships In this connection I 
want to mention that the Scheduled 
Ca.stes and Scheduled tribes from one- 
fourth of the total population and if 
the population of the backward classes 
also Is added, they form nearly more 
than half the population of this coun
try. Hence year after year the student 
population is increasing and when such 
is the case in 1950-51 also the same 
amount of Rs. 10 lakhs was set apart. 
But afterwards taking into considera
tion the large number of applications 
—7000 in all—Government set apart an 
additional grant of Rs. 2 lakhs and the 
imspent balance of Rs. 140,000 in 
1949-50 was carried over to 1950-51.
The total amount spent on scholarships 
m 1950-51 comes to Rs. 13,40,000. Even 
with this sum the beneficiaries of
scholarships were only 2172 and 4828 
and the students were denied any mone 
tary help for their further ptudies.
Taking into consideration the large 
population of the Scheduled Castes. 
Scheduled tribes and other backward 
classes, I request the Government to be 
large-hearted enough and set apart at 
least 1 crore of rupees every year for 
scholarships and this request for one 
crore of rupees is a very conservative 
request in my opinion. The provision 
of Rs. 15 lakhs for the coming year 
will benefit only a fraction of the
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student population. The Madras Gov
ernment with its limited revenue of 
Rfi. 60 or 65 crores is setting apart 
every year one crore of rupees and this 
jrear they have set apart Rs. 110 crores 
with this limited revenue of Rs. 65 
crores. When the Madras Government 
is able to set apart Rs. MO crores, I 
do not find any justification for the 
Centre not being able to set apart at 
least Rs, 1 crore when it gets a total 
revenue of Rs. 400 crores.

One more point I want the hon. 
Minister to clarify. In 1949-50 the 
total number of applications were 6403 
and only 1948 were provided with 
scholarships and 4905 were not given 
scholarships. I thought this was due 
to the inadequacy of funds but it is 
stated in the brochure supplied to us 
that a sum of Rs. 1*40 lakhs was un
spent. Why is this so in spite of so 
many applications that year? I want 
the hon. Minister to clarify Ihis filso. 
I have done.

Shrimati Renuka Ray (West Bengal); 
Within the short time at my disposal,
I want to deal with just one subject 
in connection with education which I 
referred to in my speech during the 
General Budget discussions. I said 
then and I repeat that I cannot see 
any adequate reason why the Govern
ment does not implement a scheme to 
mobilize the educated youth of the 
country and utilise their servoices for 
adult education and other nation-build
ing services. Sir, a properly thought- 
out scheme in this direction should be 
implemented without delay. Roughly 
speaking, there are about 20,000 or
25,000 graduates coming out of our 
Universities every year. I would plead 
with the hon. Minister for Education 
to implement a scheme whereby these 
graduates should do one year of social 
service, either in adult education, or 
village reconstruction or some other 
form of social service, before the grant 
of a University Degree. Of course, 
the co-operation of the Universities 
would have to be taken in this matter; 
but, I am sure that if they are pro
perly approached, they would help. It 
would, in fact, mean that one year of 
practical work shall form an integral 
part of the Degree course. That is the 
suggestion that I put forward. Of 
course, in this particular year, it would 
hot be possible to put this into opera
tion on the basis of total mobilisation 
of all the graduates coming out of our 
Universities. The Universities, obvious- 

would have to make suitable ' 
arrangements. Therefore, for this 
jpear. I suggest that this scheme might 

Into operation on a voluntary 
biito abd the Univenttlw mij^t be

asked to help. Perhaps about 8,000 or
10,000 students throughout the coimtry, 
according to aptitude and inclination 
may be drafted to the various forms 
of social service.

I think we afe all aware of the fact 
that the two great impediments in the 
path of our progress in this country 
are (i) lack of sufficient financial re
sources and (ii) lack of trained per
sonnel. I will deal with the second, 
first. It is of no use having huge 
schemes and projects if we have not 
got the tram ed personnel to carry them 
out. Even for the nation-building ser- 
''ices If we found the funds, we will 
not be able to make much progress, as 
the hon. Mmister for Education knows 
best, because we have not got the - 
required number of teachers and other 
tramed personnel. It is, in order to 
overcome this difficulty, during this 
period of a great emergency when we 

need of great social service, 
that I suggest that the youth of the 
fountry be mobilised for this work.

Then Sir, we talk a great deal these 
production in this 

country. I ask you, Sir, is it possible 
in this country to have greater output

are to bring about the greater yield' 
have a modicum of training for this 
P^JP^se? What is the use of .ugge^- 
ing that efforts be put forward for 
greater production by labourers for 
instance, who have not had the basic 
training whereby they couid improve 

We have to focus^ our 
Ii?”  things first. This is

^ h ic h  we have so faJ 
neglected. There is not much time at 
my disposal and I will not continue in 
on that it is not

or justice or equality of opportunity that I am put
ting forward this argument. I say Sir 
if we want this country to go forward 
m regard to production, we must, even
thiq acn f /  5?®’ P^^ tOthis aspect of the problem.

greatest diffl-
tiX ♦ the atten-

u j^inance Minister to
SI saying now. I would sug
gest to him that the older flnanc^J 
thfnJ Jay. great stress on those
things from which you can quickly 
reahse returns, have to be d iscardedto  
a great e^ e n t. It is because of this 
that a secondai^ place has been given 
to M tlon building services in the 
steucture of our budget. But let us 
mink, we may have river valley pro
jects; we, may even get trained per
sonnel to man the technical part of tke 
i m j e ^  in this countifsr or htm * 
abroad, But, What about the man fn*
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LShrimati Renuka Ray] 
the lowest rung of the ladder? U be 

4xas not got even the 
tag, how could you go ahead \vith toe 
piSjects? Today, the National Plan
ning Commission has had to i ^ e  up  
the question of priorities. I 

•Question of training the worker who 
has actuaUy to do the work »s °f ^  
f ir s t  o r io r i ty .  I f  we had a co m p le te  
scheme o f m o b ilisa tio n , I do n o t think 
it W d  cost more than  three crores 
per yw r. As I said. thU year, we co_iJd 
not go in for the complete scheme. 
Therefore. I suggest t o a t m t o s  year a 
K\im of tw o  c ro re s  be  san c tio n e d  to r  
this purpose. Certain things have come 
to light as a result of the 
o f th e  K stim a tes  C om m ittee . 
on lhVfl .or of the House, certain other 
s ta r t l in c  re v e la tio n s  w e re  n ;^ d e  in  
re g a rd  to  th e  sac re d  su b jec t of D efence.

Shri Kamath: Sacred?

Shrlmatl Renuka Ray: Yes, sacr^^ 
Two years ago, on the floor of this 
H o u s e  I h a d  the temerity to suggest 
that in  the D efence  S u p p h es , surely 
some savings cou ld  be made which 
could be profitably used for nation- 
S i n g  serv ices . I remember. Prof. 
Ranga, who is n o t h e re  and many 

. C l .  Members said that this of
talk is  m oon-shm e a n d  that D efence  
e x p e n d itu re  cou ld  not be c u rta ile d  m 
ftnv way. I am not one of whose who 
suggest the curtaiUng of 
diture to its detriment; but I do s ^  
gest, in view of what has come to l^ h t  
yesterday, and m view of what has 
come to light in regard to
major spending ̂ departm ents, through
the Estimates Committee, that it is 
time now that we talk m other terms 
and put this sort of schemes *̂̂ to o p ^ ^  
tion, immediately. The F m ^  
Minister should be asked to two

. crores for this year and toree c r o ^  
for the next year and coming yeare 
until such time that the tra in e d p w  
sonnel for the nation-budding services 
has been got ready.

Lastly. Sir, I say that the youto of 
this country is much m aU ^ed. I t is 
considered that the y ^ t h  of this coun
try is indisciplined. The youth is im
patient; they want re se ts ; they 
frustrated because of disappointment 
If the youth is mobihsed for this work 
which is of a concrete nature if their 
enthusiasm could be ro u s ^  m the 
direction of concrete work, I am sure 
that they will respond to this gesture 
and we would derive an advantage out 
of it In the long nin, an advantage 
w bi(^ will far out-weifh the expendi
ture Involved.

Shri Barrow (M adras): I sta rt witn 
the premise that a firm foundation of 
quality in our education is only 
possible if we reform our present 
examination system. Education Com
missions and Conferences, have, since 
1902, been recommending that this 

examination system of ours should be 
reformed. The Radhakrishnan Com
mission were vehement in their criti
cism of our examination system and 
went so far as to state that it led to  
corruption and immorality in univer
sity life. They add:

‘"We are convinced that if we
are to suggest one single reform in
University Education, it should be
that of Examinations”.

Yet, there is a vague statem ent in 
the report of the Ministry for 1950
51, to the effect that such of the re
commendations of the University Com
mission, as do not entail heavy expendi
ture, will be implemented. Sir, I be
lieve that here is a state of inaction 
and inertia and we cannot permit this 
present state to continue.

In 1947, the Central Institute ol 
Education was created. Last year, I 
believe, a Bureau of Psychology was 
attached to it. I would ask the hon. 
Minister to allow these two bodies to 
devote their time almost exclusively 
to the question of the reformation of 
the system of examinations.

The Inter-University Board has 
suggested that the examination reform  
should be carried on under its aegis. 1 
suggest that it should be carried on 
under the aegis of the Ministry of 
Education, for the sound reason that 
our examinations for recruitm ent to 
the different services also need to be 
reformed. We place too much em
phasis on the need for a university 
degree, based on some unfounded and 
unscientific theory that we can equate 
executive ability and university degrees.
I do believe that this central body by 
conducting research and devising 
intelligence tests and attainm ent tests 
will also be able to devise ’ suitable 
examinations for recruitm ent to our 
different administrative services.

In the sphere of secondary educa
tion, I put forward this plea. Our 
secondary education examinations all 
look forward to admission to the uni
versity, as if it were possible for all 
children to benefit from university 
education. Therefore, I would suggest 
that some sort of a conference should 
be called to reconsider this m atter. 
The sdieme for a secondary education 
commission had to be abandonied for 
reasons of finance. I  believe if somA.
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conference is called and we go into the 
matter, we can evolve a system of 

exam ination which has no compulsions, 
aiid which would look back on what 
has been leam t at school, and test 
^uch knowledge, art or skill that has 
been acquirea. This system will not 
super-impose a uniform pattern of 
stud ies on all alike, which inevitably 
leads to meaningless study and soul
less drudgery.

And now I come to a grave problem 
in the sphere of examinations which 
threatens linguistic minorities. Article 
30 of the Constitution provides for 
the right of every minority to establish 

^ n d  administer educational institu
tions of their own chofce. And Sir, I 
am grateful to the generosity of the 
Central Government and to the State 
Governments, for the aid they have 

.-given to minorities institutions—I refer 
-particularly to Anglo-Indian schools. 
There are however, certain examining 
bodies whose policies will nullify 
completely, the provision in article 30 
of the Constitution and will destroy 
the educational life of these institu
tions In Madhya Pradesh last year, 
•the Board for High School Education 
made this decision:

“English as medium of instruc
tion be abolished in all schools 
recognised by the Board...with the 
result that the High School Certi
ficate Examination, 1954, and subse
quent Examinations be not 
conducted through the English 
medium—

Provided that in the Anglo- 
Indian schools, teaching through 
the medium of English, English 
in  the lower classes be so abolish
ed as to enable the candidates to 
offer a medium other than
English.......”
I maintain that if article 29 and 

•article are to be implemented in 
the spirit in which they were put in 
the Constitution, then I appeal to the 
Education Minister to take some action 
to make it possible for linguistic 
minorities to retain their language 
and culture. If it is not possible to 
accept my suggestion, then I would 
request him to put forward some 
alternative scheme to give relief to 
linguistic minorities. My suggestion is 

"this: One central university should
conduct examinations through the 
medium of the language of any minori
ty  provided that there are sufiftcient
students for the examination or there 
should be a re-alignment of the
jurisdictions of the universities so 
that an institution, say in a Tamil 
speaking area, may be able to affiliate, 
if it so wanted, to any university that 

'is  having examinations through its own

particular medium. I would appeal to 
the Education Minister to save minori
ties from what I would term linguistic 
tyranny and, slavery.

Shrimati Durgabai: When I speak
on the subject of Demands of the 
Education Ministry I feel no hesitation 
in saying that modem budgets and 
the budgets of organized civilized 
countries and governments to-day bear 
a close resemblance to our primitive 
and ancient budgets which were meant 
for the cavemen. Their patriarchal 
systems of governments were organis
ed only for the purpose of hunting and 
for providing food and defence against 
foreign hordes. Our civilised govern
ments are not better in any way. 
That is the sorry state of affairs to
day. The President while opening 
one of the sessions of the Parliam ent 
was pleased to say that it was be
coming increasingly difficult to pro
vide adequate funds for the nalionr 
building activities like education and 
health. However, he was pleased to 
add that with improvement in the 
financial position it would be possible 
to provide the ministries concerned 
with the funds that they deserve. But 
let me assure hon. Members that all 
the promises and assurances given by 
the Education and Health Ministries 
are only illusions. We are aware here 
that there are certain problems here 
which are what I may say, perennial, 
and they are the problems connected 
with Defence, Food and Industry, and 
our exchequer has to go on for ever 
and for ever to meet the demands of 
thesei Ministries. My hon. friend 
Shrimati Renuka Ray pleaded with the 
Education Minister for taking up new 
schemes like the mobilisation of the 
youth of the country and all that. I 
do quite appreciate the point which she 
brought out and urged upon the hon. 
Minister. But I would say that he 
should first of all fulfil those promises 
that he has already made and com
plete the schemes that have already 
been started. We have promised In 
the Constitution that illiteracy will be 
wiped out . that there will be free 
elementary education and that there 
will be adult education and so on and 
so forth, fiefore........

Shrimati Rennka Ray: My sugges
tions were a way of implementation of 
assurances.

Shrimati Dargabal: But under
present conditions what we find is 
that rights are more and more curtail
ed. Let ’T'c bring one instance to the 
notice of the hon. Minister. In the. 
Delhi University they passed a resolu
tion disrriminating against married 
women teachers and thus placed their
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employment on a contract baaia 6o 
th a t their services could be term inat
ed a t the will and pleasure of the 
authorities. The teachers went round 
and waited on deputation on the Vice- 
Chaacellor, but their grievances were 
mai redressed. The whole thing is a 
very unhappy affair. It is not open 
to anyone now to say th at that body 
is an autonomous body and so the 
M inistry is not competent to go into 
th is question of the Delhi University.
I  would ask, when nearly Rs. 20 lakhs 
for recurring and non-recurring 
expenditures are given by the Gov
ernment, cannot the Ministry go into 
th is question when necessary and see 
how these autonomous bodies are 
working? Was it right that all these 
lady teachers who happen to be 
m arried women should be discouraged 
in this manner when we want one 
million of them to liquidate illiteracy 
tto m  the land?

Here is another matter. It was only 
yesterday that the Supreme Court here 
held that there should be no discrimina
tion in the m atter of admission into 
colleges or universities on communal 
grounds. But here is a glaring case of 
discrimination on the ground of sex, 
though in the Constitution we have 
given the solemn pledge th a t.......

Shri R. K. Chaudhuri (Assam): In 
place of m arried women who have 
been discharged, un-married women 
have been taken in, I suppose? And 
8 0  there is no discrimination on the 
ground of sex.

Shrimati Durgabai: But there should 
be no discrimination, either on 
communal ground or on the ground 
of sex. If m atters are not rectified 
a t least now, they will grow worse 
and .......

Dr. Deshmnkh (Madhya Pradesh): 
Is not that m atter sub-judlce?

Shrimati Durgabai: It is not suf)-
iudtce. I would ask therefore the hon. 
Minister to see that this state of affairs 
Is rectified.

The second point which I would 
like to bring forward is that the Central 
Universities should establish centres at 
least for the purpose of conducting 
examinations in areas other than areas 
where the Universities are located- 
Agitation is going on to provide certain 
facilities for women to appear in pri
vate for examinations and to make 
IMgher studies. This system is being 
m du any  curtailed and the tendency 
m  te eurten tlMm mere end not to

give the women those facilities. 1 
would request the hpn. Minister to g» 
into the question and see whether the 
universiUes which are directly under 
his jurisdiction should not be allowed 
to establish these centres in places 
where there is a large body of women 
who want to take advantage of such 
facilities. I t  is not a difficult m atter 
and should be attended to.

•

p ie re  are many more points to speak 
but I would Uke to refer to the  
present status of the teachers all over 
the country. Teachers are the persons 
who are expected to prepare the 
c l^ d ren  who wiU be the future 
citizens of India. W hat is their condi
tion today? The lower grade tes.cher's 
pay is Rs. 20 and the higher grade 
te a c h e s  pay is Rs. 23. Secondly 

37 to 40. I t
would be interesting to compare the- 
salaries of elementary trained teachers 
w i^  toose of errand boys who are 
5®1 I would ask is it not thfr

X ?. • Education Minister to see- 
that things are improved and in the  
exercise of his advisory functions
o. ^^Se upon the various

as well as school 
authorities in the Centrally Administer
ed areas to see that their position Is. 
improved?

When we urge these things the repiy 
is that there are no funds and we re
quire funds for this purpose. Th« 
Finance Minister is afraid of tapping 
new sources. When I put to him t h t  
question “Why don’t you tap new 
p u rees by bringing in the Estate

would be brought forward after the
S in  fn h V ?  b e s e e m salso to be conspiring with those who
do not want that Bill to pass through 
yj? ? cannot  take 

f  Duties Bill and so we 
money or the resources 

nnnn  ̂ would impress
sources

outside the Government exchequer
m arh?ni?l ♦ governmentalmachinery to implement the schemes.

T Je Minister of Finance (Shrl C 1> 
I^ h m u k h ) : Sir, I want to deny th ^

' that there has been a conspira
cy in regard to the Estates Duty m n

TO i f t f w  f n r : fn rn fv  #  

^  ^  iAt

I
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f ^ t t ^  Pprr t  ?f> ^  ^  sfTTT f ^  ^  
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^  f¥  ^  ^  ftr <ccIhm y n ^

T m m
H  W ,  3T5^
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'jm r  ^  t ,  qr 3t^  #  | ,  #  ; r ^

f  1 ^  +^»ii <r^df ^
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27 PSD.

^  f  , 3ftr ?hCT ?ft
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^  t  ^  ^  ^  ^  ^
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^
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qr n r ? ^
^  1 1  >n^rq-' ^  t T c ^ R r  ^

^ I TT ^?T ^  «f»g«i I f ^
^  ^  w n :  5PT

y ^ n  + W i % »T^
t ,  ^  ■̂‘ ^  ̂ TST ^  t ,  ^

^  ^  xjM^*^

> f^ T  t  i 4 ‘ ^  ^  ^m|5TT|[
W FR h r * N t  ^  f̂tx

^  ^  TH TTW  ^  ^ X R T  ^
’ T R ^  f  I ^  ^  5fT ^sftf
’ TR #  f , ^  ^  ffp ^t ^  *Fflf
’ T R # t »  ^  ^  ^
H R ^  C  • ^  5 ^   ̂ f e w  w ,
2TT3Rf^ f e w  W  ^  W  f i p f t  
v f W t  # f e w  t  3A t  srra’ ^  ^

^TRr ^  s r r ft  T T ^  ^flWF v I N r  
f e i r r t  I ^  5r?pn
^  3TT# ^  Tc 'Tg^^n, 

w f p  ?»rrt m^Rt^T f e w  w ;
^  fe  ^  3ftr f e ^  ?

^  ^  ^  W ? T  I ^
TTR^r ^  ^  ^  ^ R T  w  ^
T q r^  f f ^  ^  t ' ^  ^  ^  ^
d h m ir ^  ?T^ I
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^  TifT t  I
^  ^H*ri2T ^
I  ^  % 3 F ^  ^

w W t ^  pn«T f t ^ R  %

A vtt v n 5  aftr snf ^
^  R»l S n r  VT ^  # -

w w  VCTT Pf ^rft ^  ^ ^  
fiwT I  w  3n»R w  ^  ?r?

?  5f^ ^  a f tr f ip ii  5ft 3ife«3r 
V r f̂ »5Ê TPT 5  3ftX ?  ^^HVT
wvsr I

(English translation of the above 
speech)

Seth Govind Das: Today I have not 
to deliver any spcsch. Within these 
two or three minutes I want to ask 
certain things from the hon. Minister 
and to submit something.

I want to ask that when we have 
to replace English by Hindi in this 
country within the prescribed period 
of fifteen years then has he got some 
gcheme to that effect?

Maulana Azad: The work should 
• ta rt right from now.

Seth Govind Das: If he says that 
the work should start right from now 
then the nature of work is not such 
which can be initiated by anyone 
else other than him. It is only our 
hon. Minister who can do it. First 
of all he has to chalk out a scheme 
to popularize Hindi in non-Hindi- 
ipeaking provinces and should act 
according to that scheme.

Secondly we should prepare a scien
tific terminology and literature in 
Hindi so that we may not have to 
depend upon English, and for these 
two schemes of vital importance, that 
is of popularizing of Hindi in non- 
Hlndl-speaking provinces and the pre
paration of scientific terminology and 
literature, it is the first and the fore
most duty of our Minister of Finance 
to provide sufficient funds for th a t

I want to make one more request 
to the hon. Minister. When we have 
adopted Hindi as our State Language, 
the hon. Minister should at least try 
to raise the prestige of Hindi. He 
should not make statements to the 
effect that modern form of Hindi is 
different from tne old lorm of Hindi,

the  language of the Ramayana and 
Sursagar is not Hindi and the contri
butions of different poets are in Brij 
Bhasha or in Avadhi and not in 
Hindi. I want to submit to him that 
so fa r as the experts are concerned, 
they do have difference of opinion on 
such matters, an<f I am of the opinion 
that experts have done more harm  to 
the world than giving benefit. 1 
would ask the hon. Minister not to b» 
very particular about the views of th* 
experts in such m atters. The m odem 
form of Hindi has evolved from Brij 
Bhasha, Avadhi, Bundelkhandi, Bhoj- 
purl, Rajasthani and other dialects of 
olden times. Is the present form of 
Urdu the same which was two or three 
hundred years ago? Is the present 
form of Modern English the same in 
which Chaucer and Shakespeare wrote 
their works? The languages have 
always been undergoing changes. I, 
therefore, ask him that it is not in 
the least desirable that he should try  
to undermine Hindi by saying such 
things that it has not evoived from old 
Hindi, there is no literature in it and 
it lacks in so many other things. We 
have not to enter in controversies. I 
dare say that may the hon. Minister 
or anyone else say anything but we 
a' tcnowledge Ramayana as a piece of 
Hindi literature. We claim Surdas, 
Bihari and Bhushan to be the poets of 
Hindi literature. W hatever has been 
>vritten in Brij Bhasha or Avadhi and 
all that has been written by these 
Hindi poets is Hindi and the modem 
form of Hindi has evolved from' these 
dialects. We have adopted this very 
language as our State language. It 
should be the duty of our hon. Minis
ter of Education to raise the prestige 
of Hindi and try that Hindi attains its 
rightful place. He must not try  to 
undermine the prestige of Hindi in 
India as well as in foreign countries. 
The speoch which he delivered recently, 
instead of doing any good to the 
cause of Hindi has rather proved de
trim ental to the interest of Hindi.

My time is nearly up. I, therefore 
request to the hon. Minister that he 
should chalk out a comprehensive 
scheme to replace English within the 
period of 15 years, and our Minister of 
F ’nance should help him by providing 
the necessary funds. At the same time 
I hope that in future the hon. Minister 
will not deliver such unfortunate 
sp'=»eches like the one in question and 
w jld try to raise the prestige of 
H Mdi in India as well as in the foreign 

'  cf ’ntries.
Tfi- Hovse then adjourned for Lunc% 

Half Past Two of the Clocn.
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The House re-assemhled after Lwich 
c t Half Past Two of the Clock.

[M r . D e p u ty -S p e a k e r  in the Chair]

-  *>l5'

i .  Ufr

«a  ̂ *i i .  ^^1 W fcaft.

»_CJ v *^  uJ^

(Ifinistry of Edacation)
i j *  W *  ^  x j ^  ^  ^

M( ^  ^  i

v i

^  ■y -  a*®

)* i J i t '  (*̂  5*̂  '■-^1 ^

») H

^yW}.J J,l i U  j t l b .  4 ; ^J<)

i i  u5»- ^

}>> *i » l r*> c>̂

t*  L ^ t '

v«%  *f»» r>*

v f  K 1- ^

CP>< )•* i  ^  L>*̂

uJ,J» ^  v t

V  L>*t' ^ - * y ^  ^

H  <-^*3 tS  [fS 

^  U.) ^  Îf (f

u )»  i > e  c ^ ^ - *  L>*^. X t V  

V«3 i .  t)*«* f)J» V?

*< t. * U»* V.>*̂

ml -4>* -!“<> i*
y«3) ^  v^j ^

**-«.jii_Ci; 5 I -  u c

<***- >ei»e) v ^  o * “ j |^ .

J - b .  l iJ U U u tf^

*3-*- ^  ^  -  A  «-£*«J' <rf - ^

i s J l t  , ^ '  /  ,U | - r « M  

^,u ^  i

• L>** cJ^*^ '-^) / '  H l . 'J  tX***-

-  A

, ;U  t j L *  o5 '-s< ^ V?

A -^  d.y^. a; o r ^ ^  

o * ^  A t* ^

>H y  e/® u s^ ’

f i  1  J + jy f

i j v r *  *>»*

fD tS  *4 fS

*)i L ^

 ̂(>*t" ^  ^  J  ij^Sr^ ))f Ji ^

u * ty “ iJ*»“  ■ l)*'W  h  i .

>i (social semce)
A  > e -  »^»)-* v i n '  ^  ^

^  ̂  ! j ^  j .  01^  * -r')'»

e)<*l -  <S (•<^1 ^

^  V«* i .  ^  ^ ;)^ . »

*) c5«  ̂ »=*• **^

(Sargent ^
») >2')H) ^ Committee)
l S ^  1  -  4S / > t ^  ^  I**
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ff (basic edacation)
r *  K |.l j

. ^  >*Ui> -  «j )ty

• i  e5̂ -{( f ?

U*l -  0-4V

;t_ 4J* -?*J C5  ̂ ^ L)*̂
(Eher committee)

>-̂ e1 1  u ^ l-^ J ^ -
a ,I

^  1  O * ^ -  ^5U( ^ 1

^  *“ ’5^ U*l <3^

^ , L *  v & j S ,  i _ i j l  v * - > 5  

tU U ^  If Ji

i U  .U> yif •  ^  

iX t y  ^Si »,W f*  >j i><>  ̂

cJU<^ t jU »  -

Jtf ( training oentrej ) o v ^

■ ^ )  y^ r ^ ^  i h -  u - ^  - o * *

■ f*' *><'■* J ) *  * .V m  »< c jJ  o * *

u»l JJ o**̂  *■‘ *4
^ 1  ^  „ o  ^  ^  J U « V

i J  i  ^

»* iJ^ J»'*»*
• ^  *i ut-Jyi.j>> ^

tn-yi ^

e)i L)<)  ̂ f * w  u / ^  ^

fS ^  fS t i  )» t i  J i  £.

y/^  C)> ^ uJ •

> » U .j4 ^ j J U 5  I  L f*W

^  u»»>* u)f (•* *^ tS

a** ^  (aflowance) j»)pl
(*̂ ) *< - '* 4 i)) IJ*’-?’4 ^ J )  

tJ*l i. , jW  ^ ^  ta-
,jf L>*̂  »* »* K

‘-̂ •{f ))l ^  ij*)'J- 
tS ĴU< ^<-1 - «̂JLj
yi!l £  M dj:^ ^ s

i - t u  |.LJ

i>»* )̂i )}> (compnlsory)^^-Vi’
- ^ ^  (tmiversal)
))l (Junior ) >*4.=,a. t*

(Senior) î*~ >«i
i:

¥t-)i (j»l '2 '̂^H r* V  
c r ' M  “ -*->4 V- ,jl J V /  > si-

jHkl-! |iJk J 6 (̂ ^ ^a.(pi‘ovince) 
*- A>J» • o-»» ̂ (atates) 

( b u i l d -  it:}. t«f K
U^fi- -  ^  5>a- ^  X

- (>SW- ^  »» ufc!

JU» <.>V)«a- -  J^)**i-
- O ^

* t i  T nm raner 6 i i [ : !

ui*< L>**^

iS-s^ >} V  ^  ^  >> ^

^  «, >{| -  V  W  »»

U*H ^  )**- i>^- i » *  ,»*^*>



£  t s ^ y i  V* >,l U k  U<o x*«„

- ^  

i  J f  I  C fj j .  !••

•-^  erM»W
m -  *< i f  i  C)l 

a  \ jA  H n ^  f ^ ~

H »*> L f^
^ U i  ^ » 4  i .  u * ^

- i ^ - i { U . P . ) v ^ - ^ - ^  
tS ^  >»u> l u j y ^

L f^  r f  t > *  )’* ' )^ is -A -x  V*

i>** )<*J ^  i  i.>^ fyy* ^  (**<“ 1

-  f>t< ^  r ♦ > u -  )if

jjf (_ ^  ^  *1 . u .

Ĵ̂ f̂  f< )5 uiJ) < S ^

^  - J i

 ̂ .  U C . ta. >S! ^  « ^ t - £ | i (

(J  ̂ t»)K
U*'»* t»K L>*̂  ^ O * ^

• ^

}*%■ ^  *L» L. ^  !►*<«? _̂̂ ?

^  U»*S~)»*?>< t /  J «

^«*»)»*V trH*< -  ^  i /

(f i  u » ^  i

v/^J ^
f* i  (Vice-Chancellor)

& y^ "f c r^  i > *  )W!

& ) T ' f  t>* r*  ^ L r r * ^ c > ^
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)»«• L»y=5 ),i i  f*<-f ^  ^

t)** J  Jj<3 . - i ^

tt>* -•
J  ^ J  ■

u J  J ^  -Wf
^ - ^  U y b ^ U w i f ^

-  Kf ^  |t«l V

^  ^  l,*h ' A'-'r »j c/**
)H  - U f y i l i ^ J  

Jfi> - ^  y

0* /  vJ >̂» - <Af» ^ ^  2  •
c>  ̂(jJ v i  > 5 ^  *«j»-
^ ,u  i_iit j.j.5f ^ u y '
»  ̂ v T  V ^  ,1*3 ^  ̂  c x u

J*^• )f)*l<« **4j) O*’
^UJ **ij) }}J  ̂ 1

«ft f tw w : STl'R <BW^^ (*)<fwt 

TT flrk ?Ryr fif !T^ f¥  ^ r  #*n'

^rf^ I

^*r* e>*̂  ■ »5 •
-  ^  i>*V ■ **)

H5 >Wv? : «ra *15 ̂
I

^  i_£> -  i>fjf U>y«.

-  i X '  *?'**' c > ^  * '”• )  V

»J* >•» ' - ' r '  < !tl - >i*

» )^  >^■ U^t* - ^ J i  H  f*

)



. [o>}̂  «V ]
X ^  ^  J  <SJ

^ t S  j i t i  

i f fS t i  ^  0-Z«S~l )X- » l

^ » i  i  X  c.“ >< c r *

^  U, ^  Uk!f p? y». ^  *-tt*

«*JJf 4» {J»t

(Adult Education)

, ^ - w >  J * V  2  t )+ -

(Social Education)

u-‘ - J ^  J  l t ' - ‘i

- f( (fifty - fifty basis)
»l ^  ****■ 0*
^  l*» „ l -  - i U - ^  »♦

u-l a»
u J ^  ij^yt )>»

i W  J > ^ v i
I J S ^ y i X *  ** i„

.  ^  - is; ^  )̂ti ■ JJ
fjXM.L* J * a ^ )Ik  ^  f*  J J  X

fS Ĵ.1 iS i S i l  ^

UJ i , : -  *3 >+J 5 » -

c»4 ' V  ’•i'  ̂ i:)' ))l W

-  /  «)>- t>  *X:>.

• V  i  o t f i l  )jf

^ 1  W5 o * t ’ **4» i  t*

<-rt= •»* o * r
yf y? (Deficit) IT

(Prisia) J ,J  », tS v-»-
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u J  c # -^  Ij**^ »• V

- i« 3 iv r ,r t /

<4^l*f *ta4»

W  ^  (Capital) ,ol 
»<► c . r ’y» )}•

» 4 * » X  ur**< L>*^ «)’ t)**  .
vi^ (20 per cent cut)

*V* *-^ *i- L}+-
^  «i (J** lS3

( Cabinet m eetings)

U»la. IV  »f

-  ^  c p /  i

>S->^ (*5f« v-iJ- u * - -  

)<!>•» 2 (Prime Minister)
Sr-̂  »/3 ») ))l Ui 

If LP* -  Ik

))f J l ^  if>J -K} ItS 
4. f*> -̂ i*> (positiott) 
f f  t S l ^  <- )}f IjIX{ ^  u r ir*

j) l* 5  ^  ^  u r t ' l  c » > ^

) ) f  1^4* l i )  /  i^ jU i  »J

,<8 A- ^-2*5 i*>j, 5j^ (_ ij| «j

iiJU«5 kjf - ijki yb jjy v-» ))l

^ 3* (dejnand)

)̂ . " uy' L>**
î» J ^  )3̂ 1

5̂  r*
L>*t̂  >̂ cT vf

JS 9* ryb
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U, yyO yS U,*> If j j /  1^1

^  ( u  Hj ^  <_s<f ») )jf

vl
1^4+’ <*4») f i  laJUa. ^

UJU -  U C , ta. »KJ

(financial J*AHJli
^  «-JU ^  J  stfingency)
O*** ^  O *^  i-r* ^  »>

j))^ tJi<l ^  ^

-  l|..> ^  oi* ^

^r*
• j y  < ^ £  M r*  v l  ))l

<-»U ,,l l<* >S„ ^  fA

^  <-<»
-  vly»- K j_^| ^  a t

(basic edu- u-L«*i
J*̂ 4 I  cation)
<-)»i *‘»»V J -

u»f )«i cT »f J J  i .  < -tU  

(**̂  ^   ̂
o**5 ĵy- '-^ ^

)«^ u i-sw U  i_ ^ ' ^ y f  )jl 

,J„(  J l^  b«,S

«JJ , U  J ^ u  i u ^ s  i lS j l  «JK *.>y^

j,Uj Sj  Sr>( ^  »)

u?* )' o * ^  L>*“

-a**

o * ^  1-I«^ ^  ^  V? v )

^  u«*=5‘ ijj*-}-* J

^  })) “"W ( j J

(MiiuBtiy of £ducation),_f>C~x*
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U)(£!„j-» (fund) ixi i-ij J} £
l)>* . ^ ’■T

V? iS Ĵib ̂ «:=u-. y! y;, *jr
))f ><!)" iS-X« i  ,

<1»Û  ^  

.4 ^ '̂ ■,.‘-:?’*f..'
v i ))( y  t ^  .

*=?**« K U}>i)« B)l ^J^_

u^l Ĵt< hf>i fH J ^  >y
i  v i  trH '’ «»!*< i l

^  „ f - l * J  l(S .*J ^

bujf K (Budget) . v ^
(radio *S v? ^

^ U » 5 - ^  5 *^ ^ '1«  « e* )'

c>^ <->•' ))l ^  >*V
v F  j,f -  k^k ;

^  j » i a .  ^  vT  ic ;^

4sSr’i Jti U-yt ^  pi *L
i> - c'»l ,j^ ^  ^
Vi fcjl;i»<> /  >«i
o * ^  L>** t r » - ^

)S y i v'^ Ij)*
^s (House) (j.y* y i
»l (Committee) L^f
>-) »} yi) ,.'< S ,_ }^ ^  i_t“l

^ jU .»  O -j’j  __t»f iJ  ^4

i-j| Jia. V (Finance) 
jji ^  ))f ^  

*«3) » i a * “ o * ^  . y ^  ‘s-t 'f  r*  

i; ^
^  i; (Education) »>

*«}) h r  ^ ^  **«»)
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[oJi? u v ]
»y* »* uW

I  u J - l f i K  fS

-  U c .  f *, y  yiM  

jfl -  is-Jla.
J u * »  ^  o * r “"
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(ICfttioiMl Edncation)

i f  i> * t' if"**! i r f f *

c*** <J»< »>f u#* -J«  r*

M  »>* • UJ* - 3 ^  >*

^ v f  - P i  c f j  »>

Oyi*^ (line) lS J  

f i f X  \U t f * L j j  o > - x  

I ^ J J j . l ) f  u ^ . J C . ^  ^

»»-* * « ) )  ^  
cJ*"

(Frierity) J ^ h  J  **H) >5' >»
) « » l  »KJ »>^ * « »  »*

■ J .  f*  - »* V t*

)>J* |0  5 > - lW !

10 «) / f  ,)* l»J «4>»

/ •  i  r*> u»« ^ } )

C^> ^ > '- ' * j » '

W'> ej’»*'> i  v i  '“ ‘jJ* 

)>J* •»  » l - i > » * - ^  fX

j¥. Ini K vT - f»* K

<< ak'*'* i  U*l -  4  > i~ «

-  3,jV |»

t iM M w  : I

i  ^  -  *>15  ̂ I ' V

^  »S-**- X  }•> f)>4 • «,*> x f x

t)* * ;

vT ^  )̂J» >-i*e o * »
fXd, ^  yj J

0*1 i -  V l  **

^  4S >r̂  W  f  *a-

< i* t^  »)W << Oi*
y S ^  ^>-)<> X i ,)l yj^

«-)W  £ f* ^  ^
»*

J  *S) i/*
V t K iW C l  -  ^  f«5

4j»f ))F >)* W  <>*e X iyl>> -

^  « - iU

*» -^ ') ‘» U * ^  » • '"> » -»

j*<  X  ^ 1  ;><*J -  l*}>^ (j*#

; y >

J l - J  If <-Xr

J r*  (V  - ^
( m il l io n )  y l u - l  » f A  c ftttf

,jf yS »,l< )S 
tj^l t^T  *V IX fc'a. ^  j-)U
* } » ^ u /  U“!^  l t ’

u /  c r i  •‘W

^  k£JUi))S ( r e o o m m e n d a t io D s )  

us« v i  ) l̂ iA i

<!> J* - -*  1  u > ^ > = v l uT*)^ o * *

V -5  iS .J^
cJ»4 ^  - " J J - 1/

jS * * i  <_£ff jjf ,<,’*»•> *«3t. ^

i)^ »*« (jJ -i<-i*« <P £ tr^ 
,jV  4 «;<-• • «.<»
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^  )«> ^  J^*h
^ > 6 -  c><*> -  o )*  ^  »*

(j*W fjl  » S ^  ~ ^  ‘**^>

u /  I**! i  *i-Jj jj» l » l o * *

" U)-* /  »)'*> r-* ^
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,j»f>> IS—

uJ lW  c/*J - ^  
«a^ V  ^

u5* J* ^  ^  Jf}** ** ^
j  s s ^  i 3 ^  ^  t y ’̂  >*» u)* e*-* 

J  >. a * -  j)^ ci*’ a ’}*

J»>-*  dS T~“  tji

«-t«»K )<* ^  £  A**
«-i-^ }«> ))f (basic)

iS ^  i i  y  fX  I f i  -  ^

^ U  Uln yA  ̂ ^  ^  tS 4Svf̂
(jlo j - i

i_fc> . . ^  t y  f!i ^

* li-— K eiWj , j V  * ^

i _ t - «  (>-,.> ),f -  Sfb J a .

C?** u * > u * * o ^ i  
jl*5 (text books) i_C{ ii~-.Ct3 ^  
(Bcientific iJUaUU - ^ *
Ja- <sr K tennB)

C)'<3 *i o j^  jl Ata. l*j

^,U* ^  ,_ŷ  tS /  v f
,_)*<• (Constrtution) y>4,*t*£«Jlf 
*1-*^ If c r*  ^  f*>

0^«5 ij^>* e;Ouy»i* l*J

^  v * J, Ĵ^^

fy )^  (S O *^ «.)W u** i  

Jt<*» V—i.
u u y W jfa L  , j ^

>*^ o f

• - ^  lM -  ^  ( J * ^  ^  c r f

vf - ^  jiiw K (services) jw j)--
( ^ » j  J j j  i_y*U«> i f  la J j ,

(compulsory) j> -V ^  

i^)<^ c r l  uJ>*^ >Ĵ

u T  v f  ))l ,J*)

^  i. f* M  ^ ’>* (J*»̂  /
U^)f- oW »l ^

jj,la=juf i; (civil service)

-  L>** *S) c 5 > ~ V f f»

c r V  J ^ ’ J r -
,j( ^  Is i.U< (technical terms) 
(dictionary) ^yX^Si i^ l  ^  ^

)t*; <_Cj i i v » ^  yf

>» f > ^  V ' )jf -  L H ^ ^ •  
i  ^  Si
WS« (Board) 5,  ̂ JJ £

ĴI,̂  Syyl If jjl ^
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«3l~ i  iJ»* <i V
<9 .̂ k / ^  ♦Ji-

- ^*>! ' 
J j  L i i  

(Nbn-Hindi-speaking) ' 
J i »  o>* ^3)«j ^  J W  K

*»*> L>*̂  ^
J i i  ^ 1  i

^  «-»>-» iJ i ii  If fff ^

-o rfr*  c)* ^  t#®

0*V u5<*** V L>**̂
^  tr>  - r  o '  »•

^  > ! U ^  l * V  ei> c » ^

u * ' » ' <4̂  l e - r t

y». '■ l t '  - o*^  lJ ^  ' L ^  >̂'•1

• <i i *)

O * ^  cT* » '  4  )>* (.>***
•«s>»..U* ^  i*-»S-,l ^  ^

(Central Advi- ^f 5j^
«ory Board of Education) 

>•"•' d

dS ',5j  ̂ ^1 J_

^  l< c . 53I JLI X

l^ .i ’l J i  .-.CjI s S  ^  ^  ^  i .

»(M1 India Institu- 
Si">  ̂ ŷS ^̂tSU tion)
)3h f 0 ** t i*  5* »* ^

0**> L)<j*^ *>'< l> >  - >  **

c > ^  c r f * > ^  i  )'^7<

^Jj <yiU» -

)»J» j J l ' i  ■■ £ '  J ^ i  i i  J * ) ^

^>i» I j d  *s ^  t i  J l i a .  
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i V]
I? ^  g -

V<*> L>*t- ufUxa. v*J If

-  f  ^  3yii*a»l

•<V»I - i  u^**^ *»
.  ^  ^  UUJ », ^

JW K  J,*JU tJ3

{English translation of the above 
speech)

Bfaolana Azad: Sir, I was glad to 
note that those of my hon. friends who 
took part in the Debate today realized 
by themselves that until sufficient 
funds are made available to the Minis
try  of Education its hands are tied and 
it is unable to accomprish tasks which 
you would want it to accomplish. It 
is a common axiom that you cannot 
have it both ways. On the one hand 
you insist that no wood be burnt and 
on the other you demand that the

• fireplace be lighted and the meals 
cooked. Now, you cannot have it both 
ways. The fireplace can be lighted 
only if wood is burnt and wood can 
be burnt only if money is made avail
able for purchasing it.

Two years ago I drew your atten
tion to this fact. I did not state 
simply that I was not satisfied with 
the way the work of the Ministry of 
Education was being carried on but, 
as you might remember, I said I was 
unhappy about it. The difficulty, 
however, is that our hands are so badly 
tied that no step can be taken. Even 
today one of my friends remarked, 
“What are you doing? If you were to 
distribute radio sets in the villages 
what a great good that would do to 
the people?” Yes, that is true, but 
the sets for distribution are not going 
to drop down from the heavens. That 
calls for money. Money is the ulti
mate hurdle in the way of all schemes 
Of which there is no dearth. Let me 
tell you, our hands are full of schemes 
but to the extent the hands are full 
of schemes the pockets are empty of 
tooney. What are we to do?

My hon. friend drew my attention 
to the fact that one of the important 
items on our programme should have 
been to utilize for the work of educa
tion and social service those of our 
young people who are studying at the 
univeisities for their degrees. This is 

right This is very important. Other

countries have accomplished that task, 
that way. But, let me remind him 
that that was the very first thing that 
came to my notice on my taking over 
charge of the Education Ministry. The 
report made by Sergant Committee is 
known to you. In that report the 
period for the spread of basic educa
tion throughout the country was put 
a t 40 years. It is obvious that a 
nation cannot wait for their education 
for 40 years. Hence, immediately on 
taking charge of the Ministry I ap
pointed the Kher Committee. T h b  
Committee laboured for full one year 
and brought out a scheme. I had also 
drawn the attention of this Commit
tee to the fact that the problem of 
teachers formed a formidable obstacle 
in the way of our work. If we were 
to sta rt the work of education through
out the country we would stand in 
need of twelve lakhs of trained teach
ers. Our training centres are there 
but considering the speed at which 
they are working we may not perhaps 
be able to produce twelve lakhs of 
trained teachers even in 50 years. 
How are then we going to reslove this 
difficulty? Why not consider conscrip
tion of youngmen for the purposes of 
education in the same way ac we have 
it for m ilitary service? Why not ap
proach the universities with the request 
that they might make it compulsory 
for all those who receive education 
from the standard of Matriculation on- 
w'ards to serve as a teacher for at 
least two years before they are award
ed their degrees? During these two 
years we might, of course, pay them 
an allowance to help them meet the 
essential expenses. A sum of forty to 
fifty rupees might be paid on th at 
account. Kher Committee considered 
the proposal and accepted it. They 
included it in their recommendations 
and formulated a full scheme. Ac
cording to that scheme we could have 
compulsory and universal basic educa
tion in sixteen instead of forty years, 
ten years for the junior stage and six 
years for the senior stage. As for the 
expense they proposed that thirty  per 
cent, of ihe expense should b^ borne 
by the Centre and seventy per cen t 
by ^ e  Provinces, now called States. 
That is how the scheme could be fol
lowed up. The expenditure on build
ings should be the least possible. As 
far as possible we should be able to 
do with kachcha houses, or thatched 
shelters or huts.

Babn Ramnarayan Singh (Bihar>: 
Very good.

Maulana Azad: But then you need 
money even for the construction of 
thatched huts. The estunate of ex
penditure which they had arrived at 
was very much an underestimatai
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Were we to put that sixteen year 
scheme into practice the Ce^itre would 
have to contribute two crores of 
rupees at the ra te  of th irty  per cent, 
while the States would have to pay at 
the rate  of 70 per cent.

For that purpose, we called- a Con
ference of the Education Ministers of 
the States and placed the scheme 
before them. They generally agreed 
with it. Some of the States in parti
cular expressed their full readiness to 
put it into operation. U ttar Pradesh, 
Bombay and Madras expressed their 

“ to stand 70 per cent, of the 
They offered to initiate the 

scheme provided the Centre was pre
pared to meet 30 per cent, of the 
charge. When things had reached that 
Stage and the budget time approached 
this scheme was brought up but it 
was found that not a penny could be 
spared for the purpose. Consequent
ly, the whole of that scheme is at 
present lying in the midst of a pile of 
papers.

The idea of conscription from the 
universities formed part of that 
scheme. The idea was welcomed by 
some Members of the Bombay Uni
versity. The Vice Chancellor of the 
Delhi University assured us that they 
were prepared to put it into opera
tion if we wanted, but it is a pity we 
could not initiate the scheme.

Obviously we could not disregard all 
other parts of the scheme and take up 
just this, one, that is, call up these 
youngmen from the universities. That 
would not do. Suppose we* were to 
call them up what were we to do 
with them? There must, after all, be 
some plan, some arrangements into 
which they could be fitted. If there 
are no such arrangements what is the 
use. of calling them up? And, then 
you must give them something to live 
on, at least a subsistence allowance. 
Even if you were to give them fifty 
rupees a  month per head and if you 
were thus to employ one lakh of 
teachers in a year in the whole coun
try  you would require 50 lakhs of 
rupees per month, that is, six crores 
of rupees per annum. Such were the 
considerations.

Shri Sidhva: Did you or did you 
not urge upon the Minister of Finance 
that he should provide for so much 
money?

MaulanA Azad: Of course 1 did. I 
fought for it for three months. It was 
not the present Minister of Finance 
but Dr. Matthal

Seth Govind Das: Let us hope ho
would do somethin _<?.

Maiilana Azad: For three months I 
held my ground but without any useful

resu^lts. Now, this would have entail.
expenditure of only two 

crores m the first year and four
i." second year and thus it 

would have gone on for sixteen years.
course, have involved 

n., • contribution trom,our side and a seventy per cent con. 
tribution from the States and in ten 
years tmie the whole of your country 
which IS blind today would have been 
b le s s^  with the gift of eyes. But I 
regret this cannot be done now.

S i ^ v l y  we drew up a scheme of- 
adult education, which I have started-

fifty per cent, of the charge to be borne
c f  * bythe States. We made an effort to set 

it afoot. With great efforts a sum of 
rupees one crore was found for the 
purpose two years ago—a paltry sum 
when you consider that it was meant 
to serve for the whole of India, the 
whole of the country. We also called 
a Conference of the States’ Ministers 
for the purpose, in order to discuss the 
scheme. This was done and they were 
all told to go back to their respective 
places and set about making the neces
sary arrangements. Accordingly, they 
went back and set about making the 
necessary arrangements. We had not 
distributed the amount as yet when we 
were told all of a sudden that* there 
was a deficit of thirty crores. You 
might be remembering how the crisis 
arose and had to be met somehow or 
the other.

Despite the decision to stop all 
capital expenditure and to effect a 20 
per cent, cut in all other expenditure, 
I persisted in my refusal for full one 
month and four times a Cabinet meet^ 
ing was held to discuss this issue. It 
is no secret to tell that I had not 
reconciled myself to that position 
throughout. But ultimately when the 
Prime Minister persisted too much and 
prevailed upon me, there was no help 
for me but to accept it. What was 
the result? You can just see for 
yourself the turn that position had 
taken subsequently. We asked the
States to make necessary preparations 
which they did and are doing even
now. That sum of one crore was
reduced to eighty or seventy lacs of 
rupees by stages. They then put in 
their demands as they had made the 
necessary arrangements already. This 
created a difficult situation for us. 
Then came the next year and we
thought this time we will be able to 
have the original sum of one crore 
doubled to two crores of rupees. I da
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[Maulana Azad]
not know whether you will feel sur
prised or sorry when I tell you that 
not to speak of raising it to two crores 
o f rupees, even it has not been pos
sible to maintain the original one 
-crore and it has now been stated that 
•because of the present financial strin
gency we cannot utilize even that one 
crore. I concede that the financial 
etringency did exist and that it exists 
even now. This is undoubtedly true. 
The result was that even that sum of 
one crore has been stopped. We took 
recommendations and made necessary 
arrangements. Now the payments 
have again been stopped after a few 
months and there is a categorical 
refusal that they are quite unable to 
help us anyway. What can be our 
reply to it?

An overall provision of 14 lacs of 
rupees was made towards the Basic 
Education during the last year fcr the 
whole of the country. What has 
iiappened to those 14 lacs? The year 
had hardly run out when a big hurdle 
came in the way. An attempt was 
made to reduce this sum of 14 lacs in 
the name of economy and now, I 
think barely four lacs of rupees out 
of them have been left with us. Any
way it should suffice to give you a 
picture of the various difficulties that 
'we are facing in this behalf.

Now if you expect me to express 
gratitude to such hon. friends who 
have to-day emphasised here to find, 
somehow or the other, a way out to 
•et apart a definite fund for the Min
istry of Education, then I have only 
Id be excused. If they think that 
merely a ten minutes’ speech will solve 
the whole problem, then I am cons
trained to submit that such hon. 
friends are labouring under a great 
Illusion. There will be no outcome of 
those speeches and after a year even 
they will forget what they have said 
here to-day. Again on the occasion of 
the presentation of the next Budget 
they will come forward with com
plaints such as the non-provision of 
any radio sets or this or that particular 
thing. In this way nothing will come 
•out. I, therefore, will advise that you 
should do what I had requested you 
to do two years back. I may repeat 
what I had actually told you then. If 
you really feel that something ought 
to  be done in this behalf, then you 
should proceed to set up a committee 
of the House for this purpose who, 
while bearing in mind constantly the 
prevailing financial stringency and the 
consequent difficulties, should explore 
ways and saeans to find money for pur
poses of EducaUon which, if they 
consider to be so very necessary, will 
uecesslta l*  a reduction in expenditure

on other items in case it is decided to 
make further provisions in respect of 
some particular item. W ithout this 
money cannot be available. What then 
should be done under such conditions? 
If you feel this task of national edu
cation to be of such an importance as 
should not be ignored on any score 
whatsoever, then something must be 
done even though we may be unable to 
do it as fully as we may wish. We 
will have to draw a line somewhere 
and fix a limit upto which we have to 
spend money during the coming few 
years and, as such, money has to be 
found somehow or the other—may be 
it means a reduction in expenditure on 
other items. This money must be 
given prio rity . over all others. It was 
after careful calculations and consi
derations that we had asked ^or a sum 
of 15 crores for the last year. Were 
it possible to find even these 1.5 crores 
for Education, then all these things 
to which you have drawn attention, 
could have been done. After all what 
ratio does' a provision of 15 crores of 
rupees bear to the overall revenue of 
the country as a whole?

Shri Sidhva: Quite negligible.
Maulana Azad; It is correct to say 

so. In other words it does not work 
out even to two per cent. If, there
fore, you wish that this task of Educa
tion should be accomplished in right 
earnest, then you should not feel con
tent with mere speech-making. If 
you did so, the twelve months will be 
over very swiftly and by the time the 
next year’s Budget is presented, 
nothing will have been done with the 
result that a Status quo will continue. 
You know the conditions obtaining in 
^ g la n d  as to how after the termina
tion of war that country realized the 
necessity of effecting economy and you 
know also the extent to which they are 
actually saving. Despite their decision 
to effect economy and saving, they - 
have resolved not to enforce that eco
nomy in the m atter of Education and, 
on the other hand, they have mcreased 
the provisions from nine milUoDS to 
twelve millions sterling. Similarly I 
want that a committee of this House 
should be set up which should take 
decisions and its recommendations 
should be placed before the Govern
ment. So if you also want to solve the 
problem of National Education in the 
same way, then you should give  
earnest attention to it and set up a 
committee for this purpose winch 
should give their opinion after a full 
consideration of the issue. It may then 
be more possible to find a way out.

I want to make one or two more 
r/.ibmissions. But time at my disposal 
is short and barely ten minutes more
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lire' left with me, I, therefore, will 
refer to them very briefly.

My hon. friend Seth Govind Das has 
drawn attention towards the cause of 
Hindi. But I fail to understand how 
did such a necessity arise. I say so 
because only yesterday morning a 
short while before putting me that 
question we have had a conversation 
and I had told him that at the 
moment there were two basic things 
which were most important for the 
propagation of Hindi. The first of 
them is that we should try to intenr^ify 
its propagation in the non-Hindi speak
ing areas because unless that happens, 

the issue of a national language will 
jremain unsolved. Again, the second 
basic need is to write such text books 
■*id coin scientific terms in Hindi as 
t o ' give this language the status it 
deserves as the m'i'd'u’"' of 
for higher education and ultimately re
place English. So far tho of
Education is concerned, j. may 
that ever since we provided in the 
Constitution that Hindi shall be the 
National language of the country, my 
Ministry has started work in that 
direction and as n first h^.s
entered into correspondence with the 
States drawing their attention towards 
this matter. Next so far as the services 
are concerned, time has come when 
knowledge of Hindi should be made a 
compulsory thing. My Ministry has 
been making constant efforts towards 
this aspect. You will be happy to 
know that we have accepted it in 
principle and we are going to make 
Hindi a compulsory subject in the 
Civil Service examinations. The next 
stupendous task is that of coining suit
able technical terms in Hindi. A dic
tionary should be compiled of all such 
terms and suitable text books written. 
You know that the Ministry of Educa
tion has set up a Board for that pur
pose Which is already working in this 
behalf. The work, however, is not so 
simple as to be accomplished imme
diately. It is bound to take consider
able time. But a start in the directioa 
has anj-’way been made and we hope 
that with the passing of each day we 
shall continue to make steady progress 
in the achievement of our object.

So far as the non-Hindi speaking pro
vinces ere concerned only some days 
ago you might have read in the news
papers that the Education Ministry 
convened a Conference and one of its 
sessions was exclusively arranged for 
the representatives of those provinces 
alone where the mother tongue is not 
Hindi. .The m atter was discussed and 
they were asked about the difficulties 
that geperally confront them and about 
the troubles which were likely to come 
In their way in the adoption of Hindi.
57 PA D.

The findings of the Conference are
before us. We have tq consider the 
whole m atter and we want to settld 
these m atters with the Government?! 
of the concerned Stages. The Central 
Advisory Board of Education gave full 
attention to this m atter during its last 
Session. The Education Ministry It
self put this m atter before the Board 
and sought its advice as to .what 
further steps should be taken to- 
develop and popularize Hindi. The 
Board recommended that an All-India 
Institution, with its headquarters at 
Delhi, should be established and it 
should be.entrusted v/ith this work. I t  
has mads recommendaiions about ten 
or twelve things more and ha.'̂  suff» 
gested that they should work on those 
very lines in order to popularize 
Hindi. The Government are considejw 
ing -e"o'-nniaridalioiis no\.'. Per--
sonally I think that in respect of s;jch
-  " -- ' • '• P-'i - w . ... a
language it would be better if the Gov- 

 ̂ n—ncrlr-v hc-lTJ
and ttrj actual work may he earned 
out by the non-official agencies. Non
official agencies perform such duties 
more efficiently. But you have to  
consider it.

Uiie thing niore has coine ;,efore 
me. There are five divisions in the 
Education Ministry at present whicb 
are further sub-divided into Sections. 
We want that one Section should be 
solely run for the purpose of popula
rizing Hindi in those provinces whose 
mother tongue is not Hindi. So far as 
the Government, the Universities and 
the local bodies are concerned thev 
would continue their work as usual. 
They would continue to supervise the 
progress of th^^ work and would con
tinue to submit their reports. If nece.^- 
«ary they will tour extensively, so 
that some spirit could be infused in 
this work. But the question of stalf 
again comes in the way. I may tell . 
you that only a few months ago we 
were faced with such a terrible situa
tion that far from expanding our staff; 
we had to consider about its reduc
tion. The question of expanding tHfe 
staff depends upon the availability of 
funds. However we are giving thought 
to the whole subject and we hope that 
we will carry out the programme. 
With all that I agree that one wishes 
that the Education Ministry should 
have accomplished more. But there is; 
the question of funds, if the funds cari 
be arranged all these w o r k s ............

Shri T. N. Singh: I would like ta  
%sk one thing and it is that there has 
been some misunderstanding about 
Kindi and it would be better if you 
vipwRe remove it. This misimder- 
Ksnding has been created because 
■dme people refer to one of 
speeches which. . . .



Bfaulana Azadt My friends have 
Ulready spoken about this thing to 
whicft you refer now. I understand that 
there has been some m isunderstand
ing among m y friends with regard to 
this matter.

I t  is possible that I may not have 
expressed myself in detail. W hoi my 
hon. friend said that his views were 
different from those of rpine, I was 
expecting that he would put forth his 
own views which might be different 
from i t  l i  of mine. But after some
tim e 1 heard him expressing those 
very ideas wtiich I had already ex- 
TO^sed. He has said that modem 
Hindi and modem Urdu both have 
developed from Brij Bhashq, and hun
dreds of years have passed since. My 
f r i ^ d  is right when he says that 
m any words change their shape and 
form when one language evolves from 
another, in this way the languages 
take a changed form. '

Seth Gavind Das: I did not say it 
about Urdu but about Hindi.

M aulaaa Azad; True, your rem ark 
ttiat It has evolved from Brij Bhasna, 
and all other Prakrit languages whi-"?h 
were in vogue right from the thirteenth 
century, were about Hindi. There is 
no doubt in it that the language u s ^  
In the Rarnayana is also Hindi. It is 
one thousand times Hindi; nay, it is 
one million times Hindi. But it is not 
modem ^ n d i .  You have seen that 
there is no difterence of opinion 
betwei-Ji /ou and me. Look into my 
speech and you will find that I have 
never said that anything written in 
the Bril Bhasha is not Hindi. Surely 
It has not been written in Chinese. 
If tt is not Hindi, by what name shall 
we call it; the lang\iage used in 
Ramayana is definitely Hindi. To-day 
we find a lot of difference between 
EiigUsh of Chaucer and that of Byron 
and Tennyson. Who would say that 
the  English language usecj by Chaucer 
Is not English? We can not call it 
Chinese. Thjit is definitely English. 
But even then it is not modern Eng
lish, which was used by Tennyson and 
Byron m their poetry at a later date. 
Bo I never meant it even for a single 
mln^ite that whatever previous litera
ture  we have at this time is not' In 
Hindi, or that Kindi should not be

g
ven the right to claim with pride 
lat the language used in the Rama
yana and in other literature of this 

kind, 'w^lch exists as a classical 
literature, is not Hindi. I have said 
to the effect that this h^s directly 
descended from that language, hut 
even then we shall have to diftaren- 
tiate between It and the modem Hindi. 
You have accepted whatever I said

there. I did not name HlncB  ̂ bat
modem Hindi. Apparently there la a 
differenca With all that I do not
claim to be a scholar of H indi Onl^
those persons can establish their 
nion with respect to this thing who are 
scholars of this language. If they do 
not agree to my o p ^ o n , there b  no 
reason that I should insist. This is 
my opinion ^ th a t Ramayana has no 
doubt been written in Hindi, but it 
is not modem Hindi; and we have to 
make difference between the two.
Moreover if that opinion is wrong, I 
am prepared to accept the views of 
those who can give their opinion in 
this connection.

Shri D. D. Pant (U ttar Pradeeh): 
It is in PaU.

Maulana Azad: Does my hon. friend 
think that Pali afterwards took the 
shape of Hindi? I have not got time, 
otiierwise I would have spoken scrae- 
thing more. One of my hon. friends 
has complained that our staff at Wash
ington does not pay due attention 
especially to the needs of the private 
students. I may tell you that we 
have only six persons appointed for 
this purpose there. According to our 
original scheme there ought to have 
been seventeen persons on that stafi. 
Again the question of funds came m 
and we were not able to appoint 
seventeen persons. You should fcopw 
that America is not a small countl^^ 
it is a world in itself. There are about 
1,500 institutions there, which are 
thousands of miles away from each 
other; some in the North, some in 
the South, and some others in different 
parts of the country. Now If we want
lo keep ourselves in touch with all 
those institutions, we apparently 
quire more staff. Because of the tin- 
ancial stringency we could not affj:)rd 
to keep an enlarged staff. We are 
regularly asking for the reports from 
those places, and we believe that the 
men who have been kept there are 
zealous workers. They try  their best 
to keep themselves in touch with all 
the students who are there. They eiso 
tour and try  to remove their diffl- 
cuiUes. The persons who approach 
them, their needs are definitely consi
dered. They arrange for tickets, maKe 
arrangements for railway or steam
er passages .for them, and armnge 
accommodation for them in case 
iney have not got any. We are 
regularly receivhig reports to tn& 
eitect. It is possible that some 
oersons may have complaints. But 
that too depends upon the eiqwrsion 
oT our staff.

I shalV not take much of your time. 
But in the end I would again ren ted  
vou tliat the coming twelve tmtnrrm
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wQl pass swiftly. If this m atter Is 
not settled in the m anner in which I 
have requested you, no resuHs what
soever would be achieved.

Dr. Ram Snbhaff May I know
your opinion about the various national 
institutions? What would be the atti
tude of the Government with respect 
to the degrees conferred by the Kasm 
Vidyapith and other such Institu
tions?

Maulana Azad: I have studied the 
constitution of the Kashi Vidyapith. . 
Perhaps you might be knowing that 
one of my colleagues has reminded me 
th at it was about two years back when 
this m atter came to my notice ana i  
wrote to my Ministry whether we can 
consider this matter. When the Minis
try made an enquiry, they replied 
th a t 1: wiii, laid down in their consti
tution that they cannot* receive any 
help from the Government. I agam 
wrote to them saying that they haa 
taken this decision during the British 
regime Non-acceptance of any Gov
ernment aid at that time was quite 
understandable, but now there was a 
National Government functioning in 
the country at present. To this they 
replied that they have decided it m 
prmcipls not to take any Governmenx 
aid. After this the whole m atter re
mained where it was. But I assure 
you that if any responsible person 
from that end communicates that they 
have no such restriction—according to 
their ccnriitiition or that there is some 
other way—the whole m atter will be 
favourably considered. So far as the 
question of recognition of their degrees 
is concerned I may tell you that we 
have set up a Committee and it Is 
considering this question with regard 
to all such institutions. You have 
pointed out that these institutions 
served a good deal in the days of the 
struggle for freedom. It is quite true. 
But when the question of degrees 
would come, past services would not 
be taken into account but only stan
dard  of education would be taken into 
consideration. The Committee is doing 
its work and I hope it will finish its 
work soon. So far as the Central 
Government are concerned, they will 
accept their recommendations.

Some ilon. Members rose—

Mr. Deputy-Speaker: Hon. Members 
will see that it is now 3 o’clock and 
the Demands in respect of the othar 
Ministry have to be taken up.

8hri Sidhva: There is only one

r nt which I wish to raise and that 
whether the Finance Minister who 
collecting Rs. 38 crores can spare 

1 crore for Education.

Mr. Deputy-Speakec: There ota  be
any number of such questioDS. Bds- 
cation is such a vast subject I agree 
that three hours are not a t all enough 
for discussing such a subject. 
three days may not be enough.

S»rS?nit(i Durgubiii rose—
Mr. DepulQr-Speaker: I cannot get

on in this House if every Member gets 
up and does not care for the Cbair. 
There are a number of ways in which 
the time could be extended. Hon. 
Members have not got the courage. 
Let me not be misunderstood. They 
can ask the Government to provide 
even th ree , days or four days. But 
when Government allots the time 
Members are not prepared to be in 
their seats. As between the two what 
Is to be done? I am really surprised. 
*and it Is strange, that hon. Members 
have come in such numbers today. 
Many a day I have had to sit inside 
the room, waiting to see w hetl^ r 
there is a quorum in the House. If 
we are insistent upon a larger number 
of days being allotted I am sure that

• the Government will certainly be 
plea.-^ed to do so. But we must also 
reciprocate and see that we take In
terest. After agreeing to the time 
allotted there is no use tr jin g  to get 
over it. Let us go according to the 
time allotted. It is open to the whole 
House to say that the time allotted is 
not enough, but not at the fag end. 
That is what I have to say.

Shrimati Renuka Ray: We should
not pass the Demand unless the Fin
ance Minister gives an assurance that 
the money saved at the recommend>i- 
tion of the Estimates Committee - is 
given for Education.

Ml*. Deputy-Speaker: Order, order. 
It becomes very delicate for me when 
my hon. sisters get up from their 
seats. I will now put the Demands 
to the vote of the House. The ques
tion Is:

“That che respective sums, not 
exceeding the amounts shown In 
the order paper, be granted to the 
President to complete the sums 
nece.-;;;«i;/ to defray the charges 
which will come in course ^  pay
ment during the year endiim the 
31st day of March, 1952 in respect 
of Demands Nos. 14, 15, 16 and 17 
under the control of the Ministry 
of Education. '

The motion loos ^adopti/d.

[Aa directed by Mr. D eputy^pe (ikrr 
me motions for demands for gram j 
which were adopted by the Hoitw 
are rejnoduced heloic—Ed. of )
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. D emand N o. 14— M in ist r y  op
, Education.

“That a sum not exceeding 
Rs. 30,60,000 be granted to the 
President to complete the sum 
necresarsv lo defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
o# ‘Ministry of Education’.**

D emand N o. 15— A rchaeology.
V

“That a sum not exceeding
Rs. 29,86,000 be granted >to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in res
pect of ‘Archaeology’.’*

D i?m a n d  No. 16—O th er  S c ien tific  
D e p a r t m e n t s .

“Th:.': n sum r. ,t nxrerdlng
Rs. 1,31,30,000 be granted to the 
Prer^ident to complete the sum 
necessary to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 19.'2, in respect 
of ‘Other Scientific Departments.”

D emand N o. 17—E d u c a t io n .

“That a sum not exceeding 
Rs. 1,14,82,000 be granted to the 
R esiden t to complete the sum 
necessary to defray the charges 
which >vill come in course of pay
ment during the year ending the 
i ls t  day of March, 1952, in respect 
of ‘Education’.”

Mr. Deputy-Speaker: As hon. Mem
bers have pafjsed the Demands under 
Education in less than three hours 
they will now kindly pass those under 
Health in two hours. I have to tell 
hon. Members that having regard to 
the two hDurs that we have at our 
disposal ilnterrujition). Order, order. 
The order sheet was circulated to hon. 
Members and the time also was fixed. 
This was discussed in the morning 
also. What is the use of raking it up 
again and again? If hon. Members 
restrict their speeches to ten minutes 
we can have eight speakers and I shall 
call upon the hon. Minister at half past 
four,

Sfari Kamath: We may s it t il l  5-30.
Mr. Deputy-Speaker: I t is open to 

hon. Members, instead of eight of them 
alone occupying the whole time, to 
give time to others, if they are pre
pared to do so. I have no objectiou 
to •itting tiU 5-30. The Ume-Umlt lor

speakers should be ten minutes noiv 
mally and fifteen minutes in special 
cases.

I shall first place the Demands before 
the House.
D emand N o. 4 8 - - ‘M i n i s t r y  of H ealth  ̂

Mr. Deputy-Speaker: M otion is:

“That a sum not exceeding
Rs. 6,66,000 be granted to the
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Health’.”

D em and  No. 49—M edical S e r v ic e s ;. 

Mr. Deputy-Speaker: Motion is:
“That a sum n^t exceeding

Rs. 39,46,000 be granted to the 
President to cornpietc the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Medical Services’.”

D em and  No. 50— P̂ublic  H e a l ih .

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs. 57,97,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March. 1952, in respect 
of ‘Public Health’.**

Shrimati Durgabai: I t  is highly re^ 
grettable to find how the Demands of 
the Ministry of Education and the  
Ministry of Health are treated either 
in the m atter of making adequate 
funds available for the proper dis
charge of the functions of these Minis
tries or even in the m atter of giving 
sufficient time for the discussion ^n the 
Demands of these budgets. Also, the  
points rai5:ed by various Members on 
the Ministry of Education are not even 
allowed to be answered by the hon. 
Minister for want of time.

i’hls morning I was pointing out to 
Ihe House that the request of the Min
istries of Education and Health for 
adequate funds is by-passed on the 
plea that there are more Important 
problems, namely the problem of de
fence, food and industry, which require 
greater funds for an infinite time from 
this exchequer. And I drew the 
attention of these Ministries to the 
fact that they should soon realize the. 
necessity for searching out the fund§ 
or the resources outside the exchequer 
and the governmental sources. There
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are always two points put against 
those who wish to speak on problems 
of health and education. It is said 
th at m atters connected with the 
Health Ministry fall in the list of 
States subjects and th at the Central 
Health Ministry has very little to do 
with regard to the problems of health 
concerning the nation. But the House 
is well aware that the Central Minis
try  of Health has also got a wider 
T esp o n s ib ility  for improving and effect
ing efficiency in the m atter of working 
the institutions either in the m atter of 
education or in relation to hospitals 
and the lik e . The Ministry has assum
ed to itself the fu n c tio n s  of co-ordina
tion and also advisory functions. For 
th e  efficient and satisfactory discharge 
of these functions there is lack of 
funds. That is the complaint of this 
Ministry that adequate funds are not 
made available to it. That is the 
reason why it is all the more neces
sary that the limited funds at its dis
posal are well spent and that we get 
the most out of the expenditure that 
is incurred by this Ministry. Sir, it is 
In the light of this fact we have got 
to examine closely the working of the 
Institutions under the charge of the 
Health Ministry. The time at my dis
posal is very limited and I want to 
make one or two points which are 
agitating the minds of the public as 
well as the Members of the House. If 
we take up the working of the insti
tutions under the care of the Ministry, 
-the Lady Hardinge College is one of 
the institutions which is receiving very 
adequate grants from this Ministry. 
Nearly Rs. 13 lakhs and odd are being 
granted to the College by way of non
recurring grant and also to the tune 
of Rs. 7 lakhs and odd by way of re
curring expenditure. A Reorganiza
tion Committee was appointed to go 
into the working of this institution, and 
report. This Committee has recom
mended for reasons more than one 
th a t this College should be taken over 
by the Government and this proposal 
went before the Standing Advisory 
Committee, attached to the Ministry 
of Health. We do not know what 
happened thereafter but whenever this 
m atter of taking over of this college 
by the Government came up it was 
said that the m atter was sub judice^ 
because certain persons who are not 
willing or prepared to give the con
trol of this institution to the Govern
ment, have raised the  ,m atter and 
taken it to the Court of Law and they 
have even challenged the right of ihe 
fovem ing body in the m atter of trans
ferring control of this institution to 
th e  Government. As I already drew 
the attention of this House this morn
ing, I would like to ask how the 
Hoveming bodies of these institutions 
«re functicnriing and what is the  con

trol of this Ministry over these govern
ing bodiej*. Whenever this point is 
raised, it was said that they are a u t o 
nomous and therefore, this Ministry 
cannot go into the administrative 
m atters of those institutions. Every 
pie that is being given to the institu
tion is being given by this Govern
ment. If the recommendations of the 
Reorganization Committee are to b e  
Implemented it would come to nearly 
Rs. 20 lakhs and that is the money 
which the Government is giving. 
Therefore, may I ask the hon. Minister 
whether it is not open to this Ministry 
to go into the causes that are respon
sible today for the inefficiency and 
unsatisfactory nature of the affairs of 
these institations? Every day the news 
papers bring reports that the affairs of 
the institution, namely, the College as 
well as the hospitals are far from 
satisfactory. Every day there are 
reports about strikes, about quarrels, 
inefficiency of the working and also 
the training that is imparted there and 
also indiscipline among the students, 
among the staff. I would like to ask 
the hon. Minister where does this defect 
lie. Now the governing body is there 
and the head of the governing body is 
the head of the administrative side of 
these institutions and they are made 
responsible for the efficiency and dis
cipline of these institutions. I would 
like to ask how this sort of affairs is 
allowed to go on. I would tell her 
that if this state of affairs is al
lowed to continue, it would be 
better that either the institution should 
be closed down or it should be taken 
over by this Government. It is only 
then that there will be a chance of 
Improving the conditions of these insti
tutions. Then only we will be able to 
justify the existence of these institu
tions and the giving of huge sums of 
money for these institutions by way 
of grants.

There is yet another m atter, which
I  wanted to bring to the notice of the 
hon. Minister. The hon. Minister 
brought about a Bill in this 
House in 1947, i.e., the Indian
Nursing Council Bill. While moving 
that Bill, she made a country-wide 
appeal to the  hurses and the necessity 
for recruiting women to this nursing 
profession. The Nursing Council was 
constituted under that Bill with the 
intention that the status of the medical 
profession as well as the conditions of 
the nurses should be improved and 
also it should be made possible fw  
more women to be attracted to this 
profession. Unfortunately, today therm 
are very few nurses and their num bw 
would fall fa r short of our require
ments. In our country we have only 
about 7,000 or a little  more of nurses



6S10 Qeneral Budget-- 27 MARC3I 1091 U st of Demands 5211

[Shrimati Durgabai]

and 5^00 mldwlves. There are very 
tow training Institutions. Whereas in 
the UJC. and U.S-A., we have got 
nurses or midwives for every 3000 per
sons, here in this country lor 46,CH)U 
people, we have got only 1 nurse or
1 midwife. That a very sad state 
of affairs. Realizing this as she does, 
she brought about that Bill and she 
was responsible for constituting the 
Indiaii Nursing Council. I would llKe 
to ask her what haa been ciorie under 
that The Committee whicn was ap
pointed by the Nursing Council has 
brought about certain short-term 
courscs for auxiliary nurses training 
but the nursing profession is already 
looked down upon in this country 
because of various reasons.

Tliere was a natural prejudice to 
this profession and the present day 
conditions of their salary and the 
working conditions are highly deplor
able. These very well trained nurses 
are paid differently at different places. 
A nurse who worlb for the whole day 
vlua a night duty from 10 to 15 days 
in a month is paid only Rs. 40. At 
some places she is paid Rs. 60. But 
no nurse would get more than Rs. 125 in 
this country. Therefore it was realiz
ed that the conditions of these nurses 
and their profession should be improv
ed as otherwise they were far from 
satisfactory. But ever^^here this ques
tion of funds comes in and therefore 
we could not do much by way of 
improving their conditions also. I 
would ask her to realize the necessity 
to look to sources other than this 
Government source. There are private 
Institutions which have taken up the 
training of these nurses. Especially 
there is the Kasturba Gandhi Fund 
which has instituted courses of train- 
hig and such training are also souKht 
to be recognised by the Health Minis
try. In tlie provinces these nurses are 
suffering from various causes. They 
are trained but they are not provided 
any employment; they are thrown out 
In the streets without any employment 
and in the rural areas where they are 
appointed the conditions under which 
they are working are really deplorable.
I would request the hon. Minister to 
see that their conditions are improved 
and the private institutions which have 
taken up this work ought to be 
•D coura^d and strengthened by the 
Health Ministry. Fortunately for us at 
the helm of a f f^ s  in this Health Min
istry, we have got a lady who has got 
the foresight and great experience of 
running these social institutions, it 
only remains for her to bring her in
fluence to bear upon the Government 
to improve the conditions of nurses

and benefit them by giving them the 
help they deserve.

Shri Kamath: Those of us who have 
been in Delhi since 1945 or later 194(̂  
will be struck by the remarkable fact 
that Delhi has been since thfct year 
steadily getting dirtier and dirtier, 
more and more unclean, less and l ^ s  
sanitary. It may be partly  due to the  
fact that there have been a large 
ingress of people from outsioe, but 
that is not the whoic story. The fact 
of the m atter is, to my mind, the laws 
of the Municipal Administration and 
the City Health Administration are 
not being enforced. We suffer from 
lack of implementation of the existing 
laws. As a m atter of fact, the un
cleanliness has reached such a pitch 
iiiat the i»Iiij,ister must wake up and 
t ^ e  notice, if she has not done so 
already. (An hon. Member: That is
ail under the Municipality). But that 
is under the Health Ministry. The 
index to this is that we find that Jlies 
are humming by night and mosQuitoes 
buzzing by day. We have seen this 
in the Constitution House Itself, v’here 
this was not known in 1948 or 1949.

Mr. Deputy-Speakcn They have 
also migrated.

Shri Kamath: But, the point is tliat 
flies appear by night and mosquitoes 
by day.

The other day, I visited a hospital 
on some work. I found that in one 
of the theatres in the Pathological 
Wing the linen was far from clean, 
[t looked almost unwashed. I asked 
the doctor in attendance, could he 
not get better linen? He said, that 
even washed linen would not be m urb 
cleaner than that. I asked, “ WTiy is 
that so?” He said, *^That is so”. I  
wrote to the Secretary, Ministry of 
Health about this, and I do hope he 
has taken some action in this matter.

The Health Ministry's report itself 
says on pages 29 and 30 about 
adulteration of food, thus;

‘'Adulteration of food products 
has becojne a serious menace and 
pre^^ails throughout the country 
in spite of existing Food Laws In 
various States. With a view to 
controlling this menace effecti\’ely 
and achieving uniformity, it is 
proposed to promote suitable 
legislation in the matter.*’

Adulteration even in Delhi which la 
the capital and seat of Govcmmen1» 
r i^ t  under the nose of the Health 
Minister herself, has reached sud^ 
proportions that it la h M iy  aaie
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b u y  any dru^ or medicine or*  even
p te n ta d  tinned foodstuif from any 
n o p  in New Delhi unless one was
perfectly well acquainted with the
person in charge. Then, perhaps, he 
would know who is who and give the 
right fXuji. If a stronger goes, I 
suppose, he would get somethins? for 
which he :night be sorry later. That 
k  the pass to which it has come. I 
d o  hope that this m atter of adfiltera- 
tioa of foodstuffs will be taken in 
hand at once and suitable legislation, 
not merc]y }egiiilation, but imple
mentation and enforcement of that
enactment, v/ill be taken up by this 
House and by the hon. Minister.

Coming to the next subject, my hon. 
friend Shrimati Durgabai has referred 
to the affairs of the Lady HHrdinge 
Hospital. It is unfortunate that a 
resolution tabled by my hon. friend 
Knk^ Roy in the last
session, could not be taken up by this 
House, which sought to probe into the 
affairs of the Lady Hardinge HospltaL 
This year, there has been a grant of
11 lakhs for this College and KospitaL
I am given to understand that moneys 
p a n te d  have not been well utilised 
m the p a s t A deep X-Ray plant which 
was rejected by the Tata Cancer 
Institute a t Bombay, because it was 
anser/ioeable, was bought from a 
Delhi finn, secc«d-hand, but at first
hand price, and even before it was 
t e s t^ ,  the money was paM. Ever 
since, it has remained un-nandled, 
on-worked and un-used in the Hospi
tal, I think that waste has rome to 
nearly a lakh of rupees. I do hope 
that the money that is voted, that is,
II  lakhs, will be used to the best 
advantage of the College and Hospl-

While we are thinking of granting
11 lakhs for the Lady Hardinge 
Hospital and College, I find that only 
a paltry sum of one lakh is beiiig 
made available for research in Ayur- 
^ a  and Unani systems. My hon. 
friend Dr. Subramaniani will tackle 
this m atter more effectively, and I 
will leave this to him.

Now I come to what is the cause 
eelebre or Uaffaire Prefab as some 
papers have called It, the magnifk^ent 
factory. In the words of the Prime 
Minister, which has been erccted
oo the outskirts of Delhi for 
prefabrication. Mr. Sidhva re
marked the other day, and I quite 
aigree witb him, that all pre-fabrk 
cation is not bad B u t what haa been 
M d from the very beginning 
•h  mitio, has been the Delhi technique 
• I  pre-fabricatio^ because a wrong 
man was put at the top and there was 
■o supervision, he was given a free 
kaodL And as I said last time, an a »

was made to do the work of a bone; 
the ass could not do it, but the ess Is 
still in the saddle. What I want ia  
point out in this connection is thii» 
Though the Mulgaonkar rep o rt whicb 
went thoroughly into this m atter and 
submitted to Government its recom
mendations, which are perhaps not 
quite palatable to Government, is 
being suppressed in the public interest; 
yet, I would like to know from the 
Minister, while waiting for the Report 
to be released in due course, w hat 
has happened to the deliberations ot 
the Ministry about the unanimous 
resolution passed by the Standing 
Finance Committee or  the 7th Feb
ruary last, under the Chairmanship of 
the hon. Finance Minister himself. At 
that meeting which was specially 
called for the purpose, a t which the 
Secretary of the Ministry, the Director 
of the Housing Factory and all h!s 
aides were present, this decision was 
taken unanimously, the Financ*e 
Minister being a party thereto, th a t 
the Government should give imme
diate consideration to the question of 
fixing responsibility for the incompe
tent technical advice which it has 
received at all stages of the venture. 
It is unfortunate that when it is a 
m atter of spending or wasting public 
money, there is no public interest 
involved. But, when it comes to 
confessing one’s errors or telling the 
public why a thing has gone wrongs 
then, the truth is not to be told iik 
the public interest. I t  is a. strange 
stete of affairs, topsy turvy, hardly 
to be expected of a disciple of 
Mahatma Gandhi which the M inister 
claims to be. I am told that th e  
Managing Director of the Houslnff 
Factory, the Director of Housing 
deliberately concealed from the Minis
ter and the Board of Directors of th e  
Housing Factory breakages in the- 
panels that were becoming obvious 
in that factory. The broken panels 
were stored away quietly, without th e  
m atter being brought before the  
Minister or the Directors. That wa» 
not all. Deviation from the patented 
process for the manufacture of panels 
was made, undertaken, enforced and 
ca^nert out by thr» factory without the 
Minister or the Board of Directors 
being any the wiser It was a 
definite case of mala /id«f in this 
m atter—concealing the breakages and 
deviating to such an extent that tb s 
new panels bore no resemblance to 
the panels which were intended to be 
manufactured under the patented 
process according to the a^eeraen t 
wfth the Arm. The Mulgaonkar Com
mittee. I believe, has reported about 
tnis matter, and because of th is 
suppression of truth from the Ministry 
ana rrom tne Board of Directors, ttie 

Minister or tbs Finance
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Mtinistry demanded in November last 
that the Managing Director be sus- 
pfended. But nothing Was done, and 
€ven to-day, though the Standing 
Finance Committee had passed a un
animous resolution that a committee 
should be appointrd to enquire into 
the m atter, and Mx the responsibility 
for this incompetence, this bungling 
and this waste of public money, 
nothing is being done. On the con
tra ry  I hear—I hope that the report 
is not true—that a Central Board ot 
Housing will be constituted shortly 
and it is reported th at this very 
person, this person who has bungled 
and made a sorry mess of the Swedish 

'ijtalls, and also of the Housing 
Factory, this man who does not know 
the A B C of housing problems is now 
being appointed the chairman of the 
housing board. I only hope, Sir, that 
th a t will not happen.

Shrl Hussain Imam (Bihar): What 
a re  his Qualifications?

Shri ILamath: He is a mere
landscape architect—God knows w’hat 
th at means. Well, I do hope that that 
w ill not happen. In any case, this 
ilouse  will not be a party  to consti
tuting a Board of Housing if a person 
who is innocent of all hoiising m atters 
is to be the chairman of that board.

Sbri Hussain Imam: And whose
record has been like this.
. Shri Kamath: Yes, and whose

rtcord  from start to flnish ha? been 
smt at all creditable. .

:6 ir, the sad fact of the m atter is 
th a t while mistakes are committed, 
when blunders are perpetrated, there 
is  not the will to punish the wrong
doer. That is why the people get 
demoralised. That is why Govern- 
luent is getting discredited and Gov
ernment is earning the contempt of 
the people in some matters. Sir, this 
stale of affairs must stop, and offii'ers 
responsible for wrongs and blunj^lers 
committed, for giving wrong advice 
and for suppressing the truth, mu?t 
be brought to book and punisned. If 
on the contrary, they are permitted 
to, stick to their jobs, what will the 
pfople think of the  Goveriunent? U 
o fe c rs  who gave wrong technical 
advice in this m atter—as the Standing 
Finance Committee have observed-^ 
a te  not brought to book and If m  
enquiry is not held according to the 
recommendations of the Standing 
Finance Committee, then. Sir,  ̂ the 
Minister has only one thing to do— 
ta* leave office and not stick to it like 
m 4eech. She may quit office and serve 
thfe peoole as best as she can. but not 
^  a Minister of Health who has .

refused to lake any note of this 
luiion ot Uie Standing Finance CoeQp 
nuttee a^d who has refused to b n n f  
the offenders to book. That is the  
least that this House expects. Other
wise, with all our resolutions, with 
ail our committees, with all x)ur 
protestation^ and speeches and de
mands made in this House, this 
Parliam ent would become a sham 
and a mockery. I hope, Sir, that 
that will not happen.

[P a n dit  T h a k u r  D as B h arg av a  in 
the Chair] ;

Dr. M. M. Das (West Bengal): Sir, 
among the various Ministries of the 
Central Government, the Ministry of 
Health does not occupy a very high 
and important position so far as 
expenditure is concerned. But in spite 
of the fact, that the sphere of activity 
of this Ministry is small, the Ministry 
of Health has become notable during 
the last three years for its inefficiency, 
for its nepotism, for its mal-adminis- 
tration and for its extravagance. S a  
far as the hon. Minister herself is 
concerned, 1 must admit the fact that 
her charming personality, amiable 
disposition and selfless devotion to her 
du ty  cannot escape the notice of 
anybody who has eyes to see. But 
i t  is an irony of fate that these 
sterling qualities of her charactcB 
have made her the helpless victim 

of selfish and unscrupulous motive* 
of others.

Sir, as has been mentioned by 
previous speakers, for the next budget 
year as much as Rs. 11 lakhs has been 
granted for the development of the 
Lady Hardinge Medical College of 
Delhi and for the recurring expendi
ture another huge sum will be granted. 
Sir, this college is a unique and great 
institution in Delhi established lor 
giving medical training to llie pirls 
of this country and it has been 
regarded as one of the finest and most 
reputed medical colleges in India. But 
three years of administration by our 
Health Department has filled the 
sacred precincts of this holy institu
tion by quarrels and intrigues ^ tw e e n  
the professors ^and the highei^ staff 
and by insults and persecuUons 
of the menial staff— mehtars and 
sweepers and others—I mean the 
class IV employees. Sir, there Is a 
false notion that this institution is 
not a Government institution, that It 
is run and administered by a private, 
body. Technically speaking, it may 
be so, but for all practical purposes, 
the Lady Hardinge Medical College is . 
a Government institution. T h i? . 
college is run and administered by an . 
executive committee out of the eiffht . 
members of which five are  hlcb 
officials of the Government of Indlfk. 
from Delhi and only three a ie  frorfi:
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outside. About a month back when 
this institution came under the 
trenchant criticism of the public 
because of acts of omission and 
commission to which I will shortly 
refer, my hon. friend Ueshbandhu 
Gupta and Mrs. Indra Nehru were 
co-opted into the executive committee, 
the idea behind probably being that 
the calumny of the episodes connected 

w itli the institution may be laid on 
their broad shoulders also and thus 
lighten the burden of this Ministry. 
Sir, this institution is getting large 
amounts of grants. The Secretary of 
the Finance Department is the secre
tary  and honorary treasurer of the 
executive committee. And so as I 
said, for all purposes, this is a Govern
ment institution. The plea that it is 
not a Government institution is a big 
hoax designed to deceive the public.

Sir. various unpleasant and dis
quieting news about the mal-adminis- 
tration of this institution have come 
to our knowledge from time to time. 
After the attainm ent of Independence, 
the management of this institution 
was taken over by the present Health 
Ministry and bitter controversies 
ensued between the menials and the 
authorities and many of the 
class IV employees—sweeners and 
mehtars were dismissed. With T\hat 
vengeance and bitterness these menials 
were persecuted will be clear 
when I place a few instances before 
the House.

There was a sweeper and his wi''e 
who served in this institution. The 
husband incurred the displeasure of 
the authorities for some reason or 
other and he was dismissed. An order 
was served on him not to enter the 
servants’ quarters and live v/ith his 
wife. After a few days a little girl 
of theirs was lying in her death bed 
in their quarter. The unfortunate 
father pleaded vainly to be allowed 
to be present at her death bed but 
he wj'S not allowed. The girl died. 
The fnther again pleaded in vain to 
enter her room and take out the body 
of the girl and he was not allowed. 
This is an example of the inhuman 
treatm ent meted out in this insfti- 
tution to these mehtars and sweeiKirs 
wlio are indispensable for any 
hospital.

Shri Hussain Imam: When was it?
• Dr. M. M. Das: It was about one

year ago. I referred to this m atter in 
a question and so far as I remember 
the hon. Minister assured me that she 
win look into the m atter and I do 
not know what has happened.

 ̂Another m atter I want to draw 
rijittentioo to is this. About six months

ago, last June or July, I do not 
remember exactly, new uniforms 
were given to the menial staff. After 
the supply of new uniforms tneir old 
uniforms were taken away from 
them, they were heaped in the lawn 
of the college compound, kerosene oii 
was poured upon them and they were 
burnt down just to deprive the menials 
of the use of these old garments. In 
these days of cloth scarcity you can 
very well imagine how these people 
felt. This inhuman treatm ent and 
persecution have their natural reper
cussions. Several cases have been 
filed against the authorities of this 
institution in the law courts and most 
of them are pending today. A great 
amount of bitterness, hatred and 
resentment exists between the menial 
staff and the college authorities. ,

Not only the menial staff incurred 
the displeasure of their masters and 

sweve persecuted, but even the 
members of the professorial staff did 
not esraoe this. Due to the yccuniu- 
lated result of the high-handed policy 
of the executive committee a very 
senior member of the staff, who was 
the Vice-Principal and Professor of 
Medicine of this College, who was an 
ex-student of this college and had 
served this college for 22 years, was 
rompelled last October to submit her 
resignation, as a protest against the 
high-handed policy and insults 
accorded to her by the executive 
committee. The students of the 
College gave expression to their 
feelings of disgust and anger by 
holding professions and other demons
trations, which are known to every' 
oody. There was to be a celebration 
of the Founders’ Day but the college 
authorities ultimately withdrew their 
invitation, as it was fully and com
pletely boycotted by the students.

When these unfortunate events are 
taking place one after the other thl* 
institution is run without any perma
nent orincipal. An old man of 64 has 
been appointed as Principal on a 
temporary basis to run the adminis-

- tration. As his period of service is 
coming to an end on the 31st March, 
four days hence, there is a talk that 
the Health Ministry wants to extend 
his service. It is a pity that in Indpia 
where there are so tnany highly 
quiilified medical men T̂ nth a n . edu
cational background behind theni, tbe 
Health Ministry does not find a 
suitable candidate for this post

During the current year 1950-51, 4 | 
lakhs have been granted to this institu
tion. How a Dart of it has been s p ^ t  
has already been drawn attention to by 
the previous speaker. Mr. Kamatfa. A 
deep therapy X-Ray plant, which is re-
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qulred for treatm ent of cancer, was
mstalted In this institution about len 
months ago. The plant costs 85,000

r  Rs. 3,000 for instaiiation, totalling
88,000. I may be wrong in the de

tails. Although this d^eptherapy X- 
Bay plant was Installed ten months a^o, 
during ail these ten months the machine 
has not worked even for a single day. 
As Mr. Kamath said, my information is 
that tliis machine was installed in the 
Cancer Hospital in Bombay but as the 
machine did not work thoic it was uiti- . 
mately transferred and installed in this 
Hospital.

These are some of the facts wiiich 
have come to our knowledge during 
last few months and in order to verify 
them or to be doubly sure of them I 
pu t several questions both during th^ 
last and the present session. But the 
hon. tho Speaker would not allow 
them, as several cases were pending 
bejpre the courts against the autho
rities of this institution- As has been 
mentioned Kaka Bhagwant Rai tabled 
a resolution asking the Grovernment to 
appoint an enquiry committee to in
quire into tl>e administration of the 
coUege. Though the resolution got the 
flr.st plac'e In the ballot it could not be 
allowed by the Speaker as several 
cases are pending against the 
authorities in Delhi courts. Under 
these circumstances our Minister 
of Health has come forward with a de
mand of Hs. 11 lakhs for the develop
ment of this college. Here is an insiitu- 
tion against whose administrative 
bodies several cases are pending in 
courts: here is an institution about 
whose administration, information can
not be elicited by Members of Parlia
ment: here is an institution for the in
vestigation of the affairs of which, no 
resolution in Parliam ent can be discuss
ed a t least for the time being. I as a 
Member of this Parliament, as a repre
sentative of the public demand to know 
from my hon. friends and from you. Sir, 
what moral right we have, to make a 

gift of Rs. 11 lakhs to this institu
tion?

Sir, a few words more about the 
Delhi medical adminLstration. About 
a few months ago the visiting sur- 
aeons and physicians of the Irwin 
Hospital in Delhi threatened to resign. 
I rcque.«=t the Minister to throw some 
light on this m atter and explain the 
circum ^ances under which these 
leading practitioners of Delhi found it 
impossible to run the administration 
of nn Institution under our present 
authorities. •

There is another point. The Civil 
Surgeon of New Delhi is a whole-time 
Officer of the Government and no pri
vate practice Is allowed to him. But

when a doctor>t)f a certain foreliai em
bassy went to his home abroad lA 
Europe, this Civil Surgeon worked in 
his place and he was earning money 
from private practice. I  want to know 
from the Minister whether the rules of 
service were relaxed in his case.

There is another fact which bat re
cently come to my notice. At the end 
of February it was known th at a sum 
of R?. 2.32.«>00 has not been spent fr< m 
the budget grant of the curi*ent >"ear 
and if this sum Is not spent within the  
Sist March it will lapse to the Govern
ment. Hurriedly many ejquipments and 
other things amounting to Hs. 2,32,000’ 
were purchased by the D epartm ent 
And a lion’s share went to that very 
concern who supplied that famous deep 
therapy machine to the Lady Hardinge' 
Medical College.

Sir. it is not at all a very pleasant 
task to bring all these charges and alle^ 
gations against a Department of the 
Government which is run by a political 
party  of which I myself happen to be a 
member. I have every S3ntnpathy fo r  
our Health Minister, I have every ad
miration for her, and. let me teU you^ 
Sir. nobody in this House will be m ore 
happy than myself if she comes forward 
to refute these charges and prove to 
our satisfaction that all these charges^  ̂
and allegations are without any leal 
foundation.

Shri V. J. Gupta (M adras): The ad
ministration of health is an important 
factor in any general administration, 
and, therefore, in order to see the 
efforts of our Health Ministry, I turned 
to page 17 and referred to the item 
*Malaria^ There I found only five lines 
devoted to a reference to anti-malarla)- 
operations. There is a Malaria Insti
tute of India in Delhi whose functions* 
especially during 1950-51, was to in
crease the number of weeks for lec
tures from six to twelve, and the num
ber of days increased to 75. Sir, beyond 
that I do not find anjrthing else regard
ing the activities of the Malaria Insti
tute. This is the only Institute of Its 
kind in India, which is canying on re
search. teaching and planning the policy 
as regards anti-malarial operations. 
For the entire country we have this one 
Institute in Delhi and a branch of it in 
Coonoor in South India. .

I need hardly emphasise that malaria 
Is India's pubh> health enemy num ber 
one, but the peculiarity in India is th a t 
malaria and paddy are bom simultane
ously and grow side by side. During 
the rains the agriculturist plants his 
seedlings and during the rains the 
malarial mosquito lays itq eggs. There 
is an almost parallel growth. By har
vest time you get the paddy here an4 
you have a swarm of m osquitov l0l
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loose there. We would get an idea of 
the affected parts if we refer to a map, 
Imt I should say I feel much indebted 
to the Ministry of Health for their stall 
in the recent Engineering Exhibition 
where they exhibited these maps. 
Along the East and West Coasts of 
Southern India are tracts where mala
ria of a virulent tjjpe exists in an epe- 
demic form. Again, in Central India 
Ikere is a large area shown as highly 
ia festG d  w ith  malaria, extending from 
the Madhya Pradesh to the border of 
Madras in the South and touching 
Orissa on the East. This whole area 
will measure more than 60,000 square 
miles in extent. Its rainfall is- not less 
than 120 inches a year. A general view 
of the map would show that it is in the 
ricG-nr'>du''in? region, but still in this 
vast area of 60,000 sq. miles no man can 
live, no agriculture is possible, because 
it is infested with the malarial mos
quito. Therefore, if yon are able to 
clear that vast tract of malarial mos
quitoes, if we can succeed in immediate 

bringing under paddy cultivation an 
area as big as IlyderalDad or Mysore, 
with copious supplies of rain water and 
a fertile soil. India will not only be self
sufficient in food but will also be in a 
position to feed other countries. There 
is no reclaim land with heavy
tractors spending crores of -upees on 
speculative enterprises. But, Sir. the 
Malaria Institute of India is in Delhi, 
far av'Rv fmm the malarial tracts. Its 
branch is hidden in the healthy hills in 
Coonoor, not easily accessible to people. 
As such these two Institutes are not 
functioning well. My suggestion is to 
locate the Coonoor Institute somewhere 
on the East Coast because on the East 
Coast there are two maladies: filaria in 
the coastal areas and m alaria in the 
ninterland. The malarial tract begins 
from Krishna and Godavary rivers and 
goes right up in the North and touches 
Madhya Pradesh. All this area can be 
taken into the field of operations if we 
shift this Coonoor Institute to some
where in Berhampore or Vizagapatam. 
If it is decided to shift it to Vizagapa
tam. f am sure the Andhra University 
there will be quite ready to accommo
date the Institute and there will not be 
any need for constructing buildings.

We have got the Muchkand project 
v ^ y  near to this vast area of 60,000 
n iles, and with this project nearing 
completion within a year or so we will 
have any amount of electricity avail
able. In the Muchkand area anti- 
malarial operations have been success- 
ftiUj carried out and you do not find 
even a single mosquito there. Another 
place to which this Institute can be 
shifted is a kill station known as 
Araku where a large area, a 

has been brought under

anti-malarial operations with great suc
cess. Here people can now sleep in the 
open during nights without any fear of 
malaria.

Therefore, if we concentrate cIl o u r ' 
energies on anti-malarial operaiions in 
India and try  to eradicate malaria from 
these fertile tracts, there would be no* 
need to depend on other countries for 
our food supply, nor would there be 
any need to invest crores in heavy 
tractors to reclaim waste land-

The other point I would like to touch ' 
is the medical degree of the Andhra 
Medical College. Our Medical College 
was started somewhere about 1924, but 
while the medical degrees of ail the 
other Medical Colleges have been re
cognised by the Medical Council of 
England, the medical degrees of the 
Andhra University alone were never re- 
cognis^-d by there '
was a big agitation on iliis the Mediccil 
Council asked the Indian Government 
to sta rt a simHnr Council in India, and 
from that time we have got an Indian 
Medical Council. The Indian Medical 
Council has recognised the medical de
grees of the Andhra University in. the 
year 1947 with retrospective effect from 
1528. But I want to say that even to 
this date the Medical Council of Eng
land has not recognised the medical de
grees of the Andhra University. The* 
loss resulting from this is that if any 
student of the Andhra University'wants 
to fin for further studies in Etigland he 
will have no place there because the 
Andhra University degree is not recog
nised by the Medical Council of Eng
land. In this m atter v/e are keeping 
quiet. Of course, we do not attach 
much importance now to the recogni
tion of a foreign country, but still ou r' 
students are going to England for fur
ther studies. Therefore, I would re
quest Government to take active steps 
to see that our Degrees are accepted by 
the British Government; otherwise, we* 
shall have to think of some reciprocal 
action.
4 P.M.

Dr. V. Subramaniam (Madras): For 
the past four years ever since I became 
a Member of this Legislature I can 
claim that I have taken some interest 
in health m atters in this country. I 
have taken some interest, so that the 
people of Bharat can lead a happy life, 
a long life without any disease and so 
that the span of life may also increa^ . 
My chief aim is to utilise the know
ledge that is in the country for the last 
five thousand years and also to get' 
knowledge from outside and pool all 
the knowledge and put it in a scientific' 
way. For this purpose, we have two 
kinds of know le^e: the knowledge that 
we neve for the last so many thousands
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of years called Ayurveda, i.e. “the 
science of life” and outside knowledge 
which we can claim as modern know
ledge. As a member of the Standing 

Committee attached to the Health Minis
try, I would like to say a few words for 
th^ benfefit of hon. Members of this 
Parliam ent regarding this subject in 
which almost all of them are interested.

The first point that I would like to 
deal with is that a few years ago the 
Central Government had given a direc
tive to the State Governments that 
modern medicine should form the basis 
for the formation of national health 
services in the country and I want to 
develop certain points on this very sub
ject. The main point is that in a coun
try  like India where there is a multi
plicity of systems of medicine practised, 
such as Ayurveda, Siddha. Unani and 
Homeopathy, Ayurveda happens to be 
the sheet anchor of medical relief in 
the rural areas. Therefore, the ques
tion of deciding that modem system of 
medicine should alone be considered 
as the basis of the development of na
tional health services may be impracti
cable in the long run. It is only fair 
that the Indian systems should also be 
considered as a basis for the develop
ment of national health services as re
commended by the Chopra Committee 
Report and other Committee Reports. 
The State should take into account 
some of the other popular systems also 
and accord its recognition to them. 
What should be the State policy in the 
field of medical relief is thus the first 
point that I want to deal with.

At the outset, I want to make it plain 
that I do not want to replace the 
modem system of medicine or the 
State system of medicine with anv of 
the indigenous systems of r*.edicine. 
One hundred times I have to imoress 
this point on the House. On a si^nilar 
occasion last year, the Health Minister 

. gave the following reply:
**I do want Members to realise

that there can be no question of
the indigenous systems supplanting
the modem scientific system.”
I too do not want to supplant the 

modem system. Let the modem sys
tem continue as it as and serve the neo- 
Dle in its-own way. But I want a olace 
for the Ayurvedic system of medicine. 
I  want It to live in this country and 
develop and ultimately become useful 
to humanity at large. That is my plain 
submission.

While replying, the hon. Health 
Minister was herself very generous io

‘T h e  Important thing for us to
consider Is in what condition the

indigenous systems of medicines 
today are and what is necessary to 
make them a progressive, scientific 
a rt.”

I too w ant to make the indigenous 
systems of medicine a progressive, 
scientific a rt ultimately. So, that is at 
least one point a t which we can m eet 
If the above objective given expression 
to by the hon. M inister is to be achiev
ed, the Resolutions of the Health Minis
ters’ Conference must be given effect 
to. They have definitely recormnehd- 
ed that gradually we should develop 
the Ayurvedic system of medicine and 
it should be utilised for the health ser
vices in the country. On this point, 
the Health Ministers* Conference 
agreed to the formation of rules for 
the registration and regulation of the 
practice of Ayurveda, Unani. Homoeo
pathy etc. As such. I request the Cen
tra l Government to issue directions to 
all State Governments to form Boards 
of indigenous systems wherever such 
Boards are not already in existence - 
and thus to evolve a uniform policy. 
They should also correlate the  ̂ know
ledge and for this purpose a Central 
Board or Medical Council should be 
formed. Otherwise, each State Govern
ment will h a \e  its own standards. The 
Health Ministers’ Conference have 
agreed to this also, that is to say, the 
State Medical Boards should formulate 
rules for the registration and practice 
of these three systems of medicine and 
lay down standards of education with 
powers for supervision and instructioJi.

Regarding Ayurvedic system, several 
Committees—up to date 18 Committees 
—have gone into the question at every 
stage and the last Report on the sub
ject was the Pandit Committee Report, 
which is now before Government. 
The main recommendation of that Re
port is research and here the hon. 
Minister was kind enough to agree to 
the formation of a Central Research 
Institute at a very early date. But 
whereas the Report recommended at 
least Rs. 4^ lakhs, the Central Govern
ment have only sanctioned a s im  ol 
Rs. 1 lakh in this year. My submission 
is that this amount is so small that 
nothing can be done with it. I would 
request the hon. the Health Minister 
and the Finance Minister to give at 
least Rs. 2 lakhs more, so that a Re
search Institute can be established at 
the place suggested by the Committee.

The other point on which I wish to 
lay stress is regarding the standard of 
education in the Ayurvedic institutions. 
In my opinion, Ayurvedic qualiflcatiom 
should be kept as a distinctive and 
separate part for some years a t lea s t 
until Ayurveda develops. The H e n lth  
Ministers’ Conference have agreed
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this. I do not want a system of synthe
sis in tne beginning itself. For a lew 
years until this science develops and 
the Research Institute finishes its job, 
it should be kept separate. Afterwards, 
it wijl be very easy to co-ordinate the 
existing knowledge with the knowledge 
gained as a result of the research work 
done.

In this connection, I would request 
the hon. Minister to formulate the 
policy and ijanction the Research 
Institute as also send directions to the 
States that at least one institution in 
each State should be upgraded, so that 
the recomniendations made by the 
Chopra Committee and the Fandit 
Committee may be given efXect to. 
This means that where anatomy, 
physiology and surgery are taught, 
the candidates may become co:npe- 
tenl to practise medicine in this 
country as general practitioners. Th::  ̂
is a thing which I would like to tirin:? 
to the pointed attention of the 'hon. 
Minister.

The other point is regarding the 
medical educational facilities in the 
Dejhi Province and the Centrally 
Administered Areas. I re^rot t ' - t  in 
these areas, there is no institution lor 
boys to get training in modern 
medicine. I ’or the Delhi area, it v/as 
decided in 1938 to establish a Medical 
College in association with the Irwin 
Hospital. Much has been sAd  about 
the Lady Hardinge Medical College. 
If the College authorities do not agree 
to co-education, at least I would ask 
the hon. Minister to open a college 
in association with the Irwin Hospital 
where the Delhi and Centvady 
Administered Area bovs can get edu
cation in modern medicine.

Regarding administrative matters, 
there is no All-India Medical Service. 
In tnis matter, the Health Ministers 
have rejected the formula somehov/ 
or the other. My submission will be 
that there is every thing to be said for 
an All-India Service, but there must 
be no reservation of posts. Pro
motions must De on merits alone. I 
say this because there was previously 
reservation for I. M. S. people and 
so on.

I do not want any reservations like 
that to be maae. But all adminis
trative posts liKe those of Surgeon- 
Genersi, ci?., should be filled on merit. 
When all-India Services are recruited 
a quota should be fixed for each 
province. But these officers should be 
recruited and posted anywhere in 
Indj*  ̂'So that they may gain all-round 
oractical administrative experience 
tnrougnout tne country. Then we can 
have uniform standards of adminis
tration.

4' 3TfT ^

^  (Budget)
#  ^  t  eft 3nft cR7 fTff
3nf t  3 fk  3ftT 4

i  t

^  5 T i^  fsrr eft

5ft ^  I
OT ^  \ trr̂ FT ^

^  f  ^  ft: %
'-ij I

t  ^  ^

i; I iT]7

(Allopathic Doctor)
^  ^  ^  3 T ^

^  #  f e r r r  ^  ^  |
ftr aft?: ^

t  I 3FR ^

3rnJ SIT (e c o n o m ic  p o i n t  o f  
v ie w )  ^  *jft ^  ^

f  I ^  ^  sfh:
q*f?rt I  %

strtt 11 3rrr ^  ff
w  ^  11

n  ^

ftKRT TO 3RTC sncHt f  I afh; 

^  ^  ^  qftf «r

^  v m h r  inft k  
* 5 0 ^ I f i p a n f t  ? rv iR r
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^ 3ftr
^  ^ T R ^ \  arnr-

^  ^  t  ft? 3PR

^  TT cit

iftTTT^^ ^  3p90T ^  ^^vcft f" 

f tR  ^  STR’ ^  3 T ^  ?T^
^  ^  t  I ^  3TT T ^

=FR7TT ^  f ^  CT̂  t |r^

(Board) «FrFrr *̂rr̂  f̂ RT % 
3T^T ^  p f ^  T ^

^rnr, % r< ^4R  3ftr

^w tW t % T ^  3TT? 3fh:
TO n  (Soienoe ) ^ 3T3§
T̂TT# ^  (Pathologist)

3ftT ?rnfr̂ pT̂  ( Bl^ohemist) 
3fy  ̂ 'TTPft

^TT^ ^  c n : ^  ^  irr^ I ^rn?

^  I  1

W  ^  ^rr ^Tqr
#  T^T ?T̂TT § I ^  5TnT ^

f?5t|[ t  ^ftr ^  55tjff ^

^  % f^ : t  I ^ T̂PT̂ ft̂
^  ^̂ l̂ rTT

^ ^  ^  f
ftPT ^ r  ^ ^ n r  ^  ^  i

^T j^^V ^T T ft ’9 R R ’TRt % v r w  
 ̂ ^  T̂f f?»V

iw  (Fila^-ia) f  i
TOt ^  H ^  ^  tT^

TR ^ 1  ^  ^  t ’

3ftr ^  f^^rrr ^
^  n̂r̂ T 3h^  I  ^  TO 4 h rrrt

% vnc'nr ^  4 «̂ih ^  ^ i t i
f  ^  3r7?rr f̂?R ^  ^ c f i  

|( I ^  ^  r f t  f fT  ^  arqfJT ^

^T& ?, <rc ^  *Tf^
3lTfTT i '  ^  T?T It TO ^  ^«ddl ^

(ankle) wnî  ^  n̂grr f t  
^  ^  ^  ^  ^ n f t n r t ^  i 
3T  ̂ m i ^

fn+iMi ^  I i i t ^  ^  

^cT  & ^*T ^  f  fsR

^  f%*ft ^  ^>TT t  ^
^  ^  TT ^  ^  3nft

?r|r |3 rr f  i arn : ^

TOR  ̂fcfT̂  ( research ) sftT ^ft^ 
f^nrr ^  ^ft 3fnr ^  ^ r f f

#  ^  ^  TT t |  C

^?r ^  ^  ?> i iT^TJT f r ^  % 5T 

î=r 5>rrtf ^  f t x ^
t  5̂T ^  ^  t
^ffFi: t̂JTTT % ^rn:^ ^  5ftiT

dTJinr 'TTr ^  t ‘ i ^
f  I

T̂Xftvrf̂ qr (h^^drophobia ),
^  % 3f7r^  ̂ %

f , ^  ^ r  ^  ^  ĵtrtt

t  ; ^  % 

^ f  ^^*r5f

t  • ^  ^  f ^
T^^Ti- t  ^ r  '̂Tf f̂ T̂T 

^TT ? 3rr^ f^f^^TPT sTTirr? 1 1

siTF^ ^q
I 'IT ^ r f t  3fmr^

f t  I 4' T̂f̂ r ^  ^ r  
^ < 7  f̂T r̂r ^  ^ m \  f  i ^rtr

%'<̂ % n I

(Ilnglish translation of the uboi.'fi 
speech)

Dr. Devi Singh (Madhya B h^^U : 
Sir. I than!c you for having g>ven me 
l i m e  to s p e a k .  Certain ooiats In th^  ̂
bud'^et are yet to be dealt wiJi (mc
I take this opportunity to i r« «  ttte 
attention ot the hon. Minister to tncse 
f a c t s .
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When Indie got indepeadence, it  
w a s  hoped that the old indieexKnis 
^tem s of medicine—Ayurvedic and 
Tibbi—would develop in the country 
as early as possible. But the conditions 
today ace exactly the same as pre> 
vailed under the British ruie. We do 

-jiot find our mehods of treatm ent to 
be improving. I am myself a n  
.aUopath and, therefore, I  know how 
mu^ money one has to spend on 
allopathic trea tm en t On the contrary, 
Ayurvedic and Tibbi physician can 
cure the same disease at a negligible 
cost. From economic point of view 
also ayurvedic and tibbi treatm ents 
are cheaper. Besides, the climate of 
our country is more suited to such a 
treatm ent. India is a tropical country.
II one takes here quinine in large 
doses, or even in small doses, it does 
much harm. But in ayurvedic and 
tibbi treatm ents there are medicines 
even a small dose of which can cure 
a disease without causing any harm 
to the patient. I wish lo submit to 
the hon ^Minister that she has 
n o t paid any attention towards this 
fact so far and now the time has 
come when she should take it also 
Into consideration. There are certain 
drugs tn  Ayurveda which, if a 
research is done on tiiem, can cure 
such diseases as have not yet been 
cured by allopathic treatment. I, 
therefore, lay stress on the formation 
of a board which may co’isist of 
experts of ayurvedic, tibbi aii<i allo
path systems of medicine, renowned 
scientists, pathologists and bio-rhGmibls 
etc. This board may help develop 
our old indigenous systems cf trea t
ment. No attention has been paid 
towards this idea. In budget meagre 
funds have been provided for this 
purpose. This is but a nominal pro
vision which is meant just to console 
us. I would like to submit to the hon. 
Minister of Health that there ore 
many diseases which are incurable in 
allopathy. In our side a disease 
called filaria is much prevalent which 
is caused by drinking dirty water. 
Unclean water produces worms upto 
the length of one yard in the body. 
At the time of ploughing the fields 
in the rainy season, the peasant finds 
himself in a very difflcult position 
on account of this dlsear.e. He 
cannot do his work. Due to this 
disease some persons get disabled 
Avhile many others spoil their knees 
an̂  ankles when the worm reaches 
upto the knee. Thus it causes a 
number of troubles. So far the sciencse 
of Allopathy has not been able to 
discover any cure of this disease. In 
villages the village doctors prescribe 
.some medldnes which in some cases 
prove effective while in others, not. 
But no FQsear^ has yet been done 
In these »edlclnes. If we do researdt 
n̂*orV I t  medicines, thousands

of persons who are suffering from 
this disease may be benefited. In tbe 
absence of such a research n o t  o n ly  
those persons who are suffering r ii
account of tliis diaeaae but tlitr 
country itself is suffering a great deai 
of loss as these pei*sons a re  unable 
to grow any food on account of illness. 
There are many other things like this.

Hydrophobia is a disease which
results trom the bite of a mad dog. 
It can be cured if ti-eated immediate^ 
after the bite, but after the trouble 
has once persisled there is no treat
ment in Allopathy. May I ask why 
no research has been done lo discover 
some Ayiuvedic medicines for curhig 
this disease. Today India is inde
pendent. If not the Government, who 
else will do this work? All our hopes 
are centred on the Government. 
That is all I want to say and as such 
I would not take more time.

Shri S. C, Samanta (West Bengal): 
In the limited time I hav'e a t my 
disposal, I would like to deal wifb 
Komceopathy for which I feel so 
much.

It was on the 17th of February 1948 
that I brought a non-official resolution 

. to the efiect that this system  of 
medicij-se Liiould be regularised and 
sy.̂ 1 omaiised. I am sorry, Sir, that 
Ihl.s m atter was not taken up earlier 
DV the Government it5e;l. Efven now 
when Government Ls examining the 
indigenous systems of medicine. I find 
the! step-mothevly treatm ent is being 
accorded to f lo.nncopathy.

With the advent of the B rit^h  the 
inditienous systems of medicine were 
.systematically discouraged an d  the 
Governinent IT(;use where tlie hon. 
Pi’esident is living was a fort into 
v.^hich there was no access for either 
ind’venous systems or Homccopathy. 
But now you will be gl'dd to leam 
that the hon. the President has 
aopointed honorary physicians of 
Homoeopathy, Avun^eda and Unani 
systems of medicine. In my discus
sions with the hon. Minister about 
h om cB op athy  and the indigenous sys
tems o f  medicine I found that she 
feels for them. But In spite of her 
feeling I f!nd that the delaying tactics 
which are being adonted in this 
direction come in the way. The 
resolution on Homceopathic system 
of Medi^’ine was nassed in 1948 and 
an Enquiry Committee was anpoiiiAed 
The Enquiry Committee submittod It? 
report in October 1940. Then the 
Government sought the views of the 
different States on i t  And you will 
be astonished to leam. Sir, that on 
the 24th of this month, when I put 
a oue«Jtion whether the vieu'.T nf the 
State Govermnents hove been sscer-
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(Sfari S. C. Sam anta] '
iaiuedt the Governmeat says th a t the 

of Bombay and Rajasthan have 
not yet been received. No wonder. 
Sir, that our health adm inistration 
whjch is full of another system of 
medicine, the allopathic system of 
medicine, are not trying to accentuate 
the system which we are so much 
trying to propagate. How can they 
do otherwise? This question of 
Homoeopathy and ' the indigenous 
systems of medicine ha i been 
enquired into and it is bein*? consi
dered, by whorti? The view.? of the 
MedAf;al Association of India, which is 
an iiiotidtution ot allopaths, have been 
sovgiil. What can they do ext.-ept 
say against it? It is sure that they 
will say against it and will not 
approve of it. It Is for this reason 
that my fritnd  Dr. .Subrarr.aniaai was 
baying that the Government was 
trying to mix up and jumule up the 
systems of medicine and he was 
pre;,sins that liiis should not be djne.

Theie systems of medicine are 
based on a scientific basis. My allo
path friends say that there is no 
science in it. If there is no science in 
these systems of medicine. Sir, I ask 
how did crores of oeople in th is 
country live before the Eiiglish came 
to India? They talk there is no 
sdence In it. I say there Is, but It 
has been neglected. So we are 
clamouring that at once research 
Institutes should be established for 
this purpose. I say that at least a 
Central research institute of the indi
genous system and of horrcBopathy 
should at once be establi.'ihed here. 
If it is not established I dare say that 
It will be the u tter negligentre on the 
part of the health adminisUaticn. 
Because the health administration is 
full of allopaths they are disregard
ing this question.

I shall also -T>ress th at this Health 
, Directorate should contain homiEo- 

pathR and ayurvedic vaids, because if 
there is no such representation how 
can these systems be taken into 
consideration, be regularised, be popu
larised? As regards the popularity of 
these systems ^  medicine, there will 
he none among those who hail from 
vllJag«i who will decry the utility of 
these systems of medicine. As one 
coming from the interior of villages 
and one who has been working under 
the Congress for so many years in  
rural n'^c'es, I  have my experience. 
I friTself have treated poor patients 
who could not call in doctors. I  have 
treated cholera cases with a limited 
knq«4edsei From th at Insofirattloh 1 
brrnight forward th at resolution on 
ttib  ly item  which is so efBcacious.

In the vast population of India the? 
extent of people who go in for th ^  
allopathic system of medicine is only 
twenty per cent. The other eighty 
per cent, of the people of this land ar«t 
being treated by other systems of. 
medicine which are now being called- 
'unscientific systems*.

Sir, there is science in it. W hoever 
has read Organon, M ateria Medica o l  
Hehnamann will give proof that there 
is science in it. I would ask my allo
pathic doctor friends or the Director- 
General of Health Services to care
fully go through these books— 
Organon, Charak, Sushrut and other' 
books. I had a cursory glance of 
these, Charak and Sushrut, and I 
found th at even operation systems 
were there in ayurveda. And there  
were instruments the pictures of 
which I liave seen. There were many 
such things. They have l(ist their 
place, it is true. But they should be 
taken up, and enthusiastically taken 
up. The hon. Minister, Shrimati 
Amrit Kaur, had so .ong been with 
Mahatma Gandhi, and she fully 
knows the efficacy of these systems. 
She altercated with Mahatma Gandhi, 
as I know, about these systems. And 
she was for homoeopathy and 
Mahatma Gandhi was for naturo
pathy. It is because of this reason 
that I deduced that there is scmething 
else which io standing against the 
progress 6f these systems of medicine.^

Seth Govind Das: There is a vicious 
cir'ile.

Shri S. C. Samanta: With regard
to Central research institute I am 
sorry to find in the Den\ands th at 
there is nothing for homoeopathy. A 
lakh of rupees has been allotted for 
research on ayurveda. But heaven 
knows whether it will be spent this 
year or some years later. I request 
the hon. Minister to take m terest in 
this m atter and at once sanction some 
money and see that these research 
institutes are established at once.

Recently, in Ju ly  last, in the 
British Parliam ent they have passed 
a law on homoeopathy. Homoeopathy 
has been enacted there. Sir, you wiU 
be astonished to hear how in India 
where homceonathy is so much preva- 
l€int the education in this respect is 
going* on. I wanted this education 
to be systematized and regularised. 
But as soon as the Ebiqulry be^hi th^ 
Health Directorate directed the S ta te - 
GrA'^rnment not to proceed furthjpr,. 
saving that there is no heed^ to sta rt 
any ihsUtution or to have 
faculties. • '

Last of all I woijad beg the hon. 
Minister to expedite these thfaip



5232 General Budget—  27 MARCH 1951 List of Demands. 6233

consider them favourab ly  so that 
th^se systems of medicinp may be 
at par with the allopathic system of 
medicine as there is science in them 
and there is no question of their 
being ‘unscientific’. With these words 
I resume my seat.

fe ff  ^  3 rr r#

11

^  3TR
^  t ' A  ^

3 T ^  I qr# % g;#

%5TTT ^ d l  ^  STRt 3^T STR̂ pRT 

^  3ftr f^R% ^H\<\ HPT ^

^  ^  ^  arR" ^  fipn
^ «in^ ^  ^oFT  ̂ 4+ ̂ 1 ^ I
^HiO f^rerr w  f  ? ^
^  3T̂  ^  ^  <E1W! 4^11+

^  ’Tirr t  I 3T̂  #■
% T?: STRTT ^ I

3Tm5r ^  ^r^yf ^

^  3n^pT^ ^  t
3TT5r fiT ^ T T  t |  f  I
T̂RTT ^  vjr̂  3TI^

( All India Medical
Council) TFT ^  ^  ^  TT
®TR I

fe rr  w  I  I ^  ^

3niTFT I 3TT̂
f  ^  7̂?:# ^

^  t  I ^  ^  3TT5Wt

^  t  ^  ^  'TRT
ĉTT t  ^  ^  t  Pf

^̂ T̂T̂ft,
’TN'afk 5FT

I  I ^  2TT #  OT

^  ^  3TRPT ?T  ̂ I apTT

f̂ RFPt «llf̂ «T» STR ^oo w n
27 P.SX>.

f  f̂t̂ T WIT ^

3TT1W 3Rwr qr ^  5nn^ q w  ? 

arrsr f̂t (Allopathy) ^
m̂ Ri f  ^  ^♦iKI 

t  I ^  ^  ’TT5Ĵ  t  3fk

^ R ff  ^  ^TiTT^ ^  t  •

^  ^  ^ q r  ?rr %  # T  ^  ^

% ^ I

«l4d< I <l‘̂ n«) 3^T %

^  ^  f  ^   ̂

3HR €t ^  T̂FTSPPP >̂TT I

^PtiH ■Sl'M.l % f̂ A| 3T^W

qrar f ' I ^  ^  3rPT“

r̂r?ft ^  ^RT ^  ûn
^ 3ftr 3 m  frj?r ^

#’ m \  f ,  anr?: ^
^'t ^  ^  ^  ^  ^  ftp

t  ? ̂  'THt ^ r  13rr ^  11
w  ^  ^

wrsTT ^  ^

5TFr% 11

. STRT ^  +'l>d f̂ T̂ y %
f  ^  3 T I^  ^  TO JTflf #*T ^2ffpF 

3n^ift ^  arr^ T f  T̂Rft |

^  # t f  tJ+dl I ^  ft>

w  ^  ^  ^
«n«»i ^  3n^  ̂dl” ^  ^
^  ^  I Ŵ ft c!T^

^ w < 7  q 5 fh rq Y # ^ ? iw  
f , o^rrnr f ,

^  3TT^#5 ^  TO 

3n^5 Tc ^  T̂fT % r̂̂ hrf %
feR T  ^  ^fH’«?l^+' ?pflf ?f ^

czTFT ^  5̂tf!t I arrsr 

7̂i%3T % ? I ^ra" w^rr f e n  *niT
f , WTK Rr̂ epTr amrffep % f ^
n»i^+  ̂ iT^to* 3FRRPRi3[



S33i Gencrol B u d g et- 27 MARCtt 1951 List of Demands. 623$

[  sft ] 

srnnR ^ 5̂  m  fe rr  w  |  ?

^  3 n m ^ 9 f ^  «ft I
^ 1 -  ftR R t ^  t  ? ^ 3 ^
3ftT ^ f^TT «?TR f e n  t  ?

3T3rR  ̂ ^  ^ r  «TT ft> ^
3ftT

# ^>S CZTR ?rff feTT I

ÎfT 3n^ % ^  ^  

5  3TT^ ^  ^

I  srrsr 6+<T^'t t

a fk  ^snnrr ^  arrjr ^ -
5 T R ^  T ^  t  3ftr

g ?n t I 
% ^  ^  vrrRrat ^

t  I ^  ^  ^TOTT ^  ^

f  ^  ?T^ T^ ^  ^

^  t  3ft^ 
t i
%T '̂Y 3 n ^  #% ^  I 3TN

cfTptT ^  ^  ^FRRTT

^  P f  ^  ^  ^  t
^  5T^t*R % ^

%fiPT ftnfi ^  ^  ^  ^ftfir 

^  I ^  ^  r̂ 3 fk

^  3TRTT ^  T’Q'yvm " 

^  cHTjjffe y  ?TT JTTT^ JTT ^ * p f t -  

fpqrf* ^Rt?Ff ' R  ^  «2TFT ^*ft I ^  ^  
3R^ % ^ a f t r  ^  ^
f  %5T % ^Tftsft ^

^ R lft t»  ^  ^
% Thft ^  *^\Hr ^  sftr T̂5% ^nft 

qr i  ^  1 #’ ^
a m R T  ’̂ r f ^  I

(English translation of the above 
speech)

Shri Janffde (Madhya Pradesh): 
Sir, I am happy that I have been able

to catch your eye after a pretty  long 
tiijie. Since many speakers have 
already expressed their views over 
various aspects, I would not be able 
to put up any thing new. Yet I should 
like to say a few things. V/e have 
not only forgotten those principles 
but are actually discarding them on 
which we fought our struggle of 
independence and won support of the 
people and due to which people were 
inspired to cooperate with us. ’What 
is our education system today—^well,
I cannot say anjrthinft on that point 
for that topic is closed now. So I 
come to health.

Today we are discarding the Ayur
vedic system that has for thousands 
of years treated crores of people of 
our country. It is said that attention 
would be paid on it when the All India 
Medical Council so advises. One lakh 
of rupees have been sanctioned for 
that purpose. Sanction of this meagre 
sum is an insult to it. Doctors today 
are mere exploitors of the poor. When: 
a villager fails ill and goes to the 
doctor, he is asked to take a course of 
injections, and each injection costs 
five to ten rupees. Five or ten 
injections do not cure him. If a 
farm er whose annual income is Rs. 
200/-/- per year, spends thirty  rupees 
in injections, what would be the effect 
on his economic condition? The 
system .of Allopathy does our 
exploitation. It fosters the cities but 
ruins the villages. Mahatama 
Gandhi had said that there were 
three enemies to the country—rail
way's, vakils and doctors. There are 
a large number of supporters of 
railways and vakils here, hence to say 
anything against them would be 
ridiculous for me. But the doctors 
certainly are proving harmful to the 
country. I have visited big hospitals. 
I have been to the Irvin Hospital and 
to the dispensary attached to the 
Constitution House. If one develops a 
little cold or cough, they advocate 
taking injections. And what is this 
injection? I t is nothing but water. 
Everybody knows that Allopathy can
not do good to the country.

The members of the Medical 
Cpuncil would not favour Ayurvedic 
system for one cannot do away with 
a habit when once he gets addicted 
to it. Just as a number of >Members 
here have, a habit of speaking in 
English and they do not like to speak 
iti Hindi, so the Allopathic doctors 
have a stake in Allopathy; their 
business runs on it, then why should 
they favour Ayurvedic system of 
medicine? Therefore, however bene
ficial it may be for the poor people 
of the country, attention is not paid
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to Ayurveda. Eleven lakhs of rupees 
h£ve been given to the Lady Ilardinge 
College, but what has been given to 
the Tibbia Ayurvedic College which 
was recently visited by oyr Deputy 
S p e a k e r ,  Shri Ananthasayanam 
Ayyangar? This college was founded 
by Hakim Ajmal Khan. Today it is 
in §L bad condition. But the Govern
ment have given no care to it. The 
dream of Hakim Ajmal Khan was 
that this coUege should one day 
become a University. What cur 
Congress leaders profess, they forget 
after coming here. That is the reason 
why the public discards them and 
the Government is spum ed and the 
people heap abuses on the Govern
ment. The Government employees 
themselves curse the Government. 
When they are on duty, they keep 
quiet. But afterwards they imprecate 
the Government. Under such circum
stances how can the Government be 
expected to do good to the people? 
When will they fulfil their promises? 
Probably they will never. TTiey give 
hopes to do things, bu t this is only 
a 'delaying policy. Hence I cannot 
hope that this Government or the 
M inister of Health would ever pay 
attention towards the A3rur\’edic
Yunani or Homoeopathic systems. I 
want to submit emphatically that if 
we want to serve the poor people of 
the country, remove their ailments 
and give them cheao medical assis
tance, then we must adopt A3rurvedic 
system without delay.

Prof. K. K. Bhattacharya: I shall 
content myself by making a few obser
vations, as I shall have to speak in the 
short compass of ten minutes or even 
less. I shall only make some construc
tive suggestions. My first constnictive 
suggestion is that the Lake Medical 
College at Calcutta should not be 
abolished as I find from the report that 
it is going to be closed down in 1952. 
It is serving a very, very useful pur
pose administering to the comfort of 
the affected people in the whole of 
South Calcutta. Therefore, Sir, I 
would appeal to the Health Minister 
to take this m atter seriously and not 
to close down the hospital.

The second thing I would respect
fully submit to the Health Minister 
is that there is a Cancer Hospital 
established in Calcutta. It is known 
as the Chittaranjan Cancer Hospital.
1 would strongly urge upon the Health 
Minister that this hospital should 
receive a recurring grant or even a 
non-recurring grant of several lakhs 
frqpn the Government of India, 
ifnmediately, unconditionally and on 
the spot. This hospital is ministering 
tg th? cpmforts not merely of the

population of Calcutta but is drawina 
patients from all over India; it is 
situated in the heart of Calcutta and 
is maintained by a doctor of eminence, 
namely Dr. Subodh Chandra Mitter. 
This hospital is also ministering lo the 
refugees. I am told that thirty  beds 
in this hospital were at one time or 
another occupied by the refugees 
from East Bengal. Therefore, Sir, 
the hon. the Health Minister should 
immediately come forward to help the 
Hospital and make it self-sufficient, 
so that the hospital can go on with 
greater efficiency.

When I visited the refugee camps 
last year, in the month of July 1950,
I was struck by the miserable con
dition with regard to the supply of 
medicines in some of the camps. I 
would therefore urge upon the Health 
Minister to see to it hat dropsy, 
beri beri, dysentery and other 
diseases from malnutrition from which 
the children in the refugee camps 
as also the old men were suffering 
must be properly treated by medical 
practitioners. I want to impress upor 
this House that as a result of my 
visiting the refugee camps, I carried 
away the impression that these 
diseases have to be stamped out and 
the sooner the better and therefore,
I would urge upon the Health Minis
ter about the necessity of this.

Another thing which I cannot 
possifDly ignore is the conditlim of 
the health of students. All over India 
this is not receiving the attention 
which to it is due. Well, in these days 
of shortages of food, it is imperative 
that the Health Minister should dis
tribute freely, if necessary, or at 
cheaper rates vitamin tablets. There 
is no denying the fact that the youth 
of today will be th« leaders of 
tomorrow and the leaders of tomorrow 
therefore are the students on whom 
the mantle of leadership v/ill fall. 
How are you going to create leaders?
Is it by refusing to give them proper 
food and medical assistance that we 
are going to create the lenders of the 
future? Surely, it is up to the 
National Government to see to it that 
the health of the students who will 
constitute the leaders of the future, 
is maintained in full vigour.

I would therefore ask that there 
should be proper facilities afforded 
from the Centre for ministering to the 
comforts of the students.

I strongly associate myself with the 
remarks of hon. Members who said 
that Aurvedic, Hakimi and Homeo
pathic lines should be encouraged. 
There is no getting away from the 
fact that A u rv ed ic  sci^nr«i is a very
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ancient one and it requires renovation. 
If adequate funds are placed at the 
disposal of the Ayurvedic people, they 
will surely advance. I do not see any 
reason why an ancient science should 
i:ot be given all facilities. I would 
therefore urge upon the hon. Minister 
for Health not to do away with these 
indigenous systems in our country. I 
would further urge upon the hon. 
Minister that adequate encouragement 
should be given to Naturopathy, for 
which Mahatma Gandhi had the 
warmest support. The less medicine 
we take, the better will be our 
physique. These are  the suggestions 
that I respectfully submit to the 
House, so that the hon. Minister for 
Health may make, in her term  of 
office the health of the people aglow 
with vitality.

The Minister of Health (Rajkumari 
/Imrit Kaur): I have listened with
very great interest to all the speeches 
that have been made in the cause of 
health. Health, as is admitted by 
everybody, is very vital for any 
nation. No one is more distressed 
than I am thal owing to the financial 
straits with which our Government is 
faced today, we are not able to do 
as much as we would like to do. I am 
not going to upbraid my colleague the 
hon. Finance Minister or the Govern
ment for not making available to the 
Health Ministry more funds. I know 
that his heart aches as much as mine 
does; but we have to adjust ourselves 
according to circumstances. I would, 
however, like this House to judge the 
activities of the Health Ministry in 
the light of the resources that are . 
available to it.

A number of topics have been 
truched upon today. I would like to 
refer to the last speaker’s suggestions 
first. He has thrown out certain 
specific proposals. He has spoken 
about the Lake Medical College. I 
have answered many questions on the 
floor of this House as to why I am 
unable to keep that institution going. 
It is not because I do not want to 
maintain it; it is not because 
I do not realise that all 
medical practitioners. those who 
oractice modem medicine, and those 
\ '̂ho practise any system of healing, 
should have the best qualifications. 
There is need for giving MBBS courses 
to Licentiates. But, it is again a 
question of finance. We cannot remain 

which costs us three 
iBkhs of rupees to maintain. The 

M ^ ica l College was originally 
Instituted for five years; those five 
years wfll soon be over. But if any 
suggestions m ature,— the Members of

the Indian Medical Association talked 
to me about it yesterday—, if . any 
schemes come forward for the conti-.. 
nuance of this College, not in its 
present location, because it is too 
expensive, but elsewhere, no one will 
be more glad to consider them than
I. In every College in India today, 
these shortened courses are being 
continued and they are being ex
panded. We have to be content with 
that for the time being.

In regard to the Chittaranjan 
Cancer Hospital, I may say that any 
hospital that exists in any State is , 
pre-eminently the charge of th at 
State. If I were to promise lakhs of ' 
rupees to this institution, I would have 
to promise lakhs of rupees to several 
institutions all over India, and I would 
like to promise if I had the lakhs. 
But, I have unfortunately not got the 
lakhs of rupees. I may tell the hon. 
Member who spoke about the 
Chittaranjan Cancer Hospital that the 
Government of India have helped it 
this year and I hope we will be able 
to help it a little in the comuig year 
also. He also talked about the supply 
of medicines or general lack of them, 
and the lack also of various amenities.
I am more conscious of this than 
anybody else. But, again, we have to 
cut coat according to our cloth.

One subject that has been touched 
on and, which I would not call a 
hardy annual but a hardy daily, is the 
Housing Factory. I do not think I 
need say anything more about it 
because only the other day both the 
Prime Minister and I made a long 
statement on it. The m atter is under 
consideration of the Government. I 
would like to assure the House th a t ' 
that Factory is going to be put to use. 
In what way it will be put to use is 
under the active consideration of the 
Government. I was asked too, what 
action will be taken on the resolution 
of the Standing Finance Committee 
in this regard. The Government is of 
the opinion that any further or speci
fic enquiry is not necessary because 
all the relevant facts in connection 
wjth the Factory from its inception 
up-to-date are already in the posses
sion of Government.

The next question that has almost,
I should say, created an extraordinary 
stir in the minds of some of the 
speakers is the Lady Hardinge Medi
cal College. I suppose the House is 
aware that the administration of this 
College is entrusted to a governing 
bodj’̂ which consists of officials and 
non-officials, and there are three 
Members of Parliam ent on it. One 
hon. Member suggested that Mr. 
Deshbandhu Gupta had been co-opted 
on the governing body the other day»
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That is not so. He has been a member 
for a long time.

Dr. M. M. Das: On a point of
personal explanation, Sir, I did not 
talk about the governing body; I talked 
about the Executive Committee.

Rajkum ari Amrit Kaur: The Exe
cutive Committee consists of the 
Members of the governing body and 
he has been on the Executive Com
mittee for some time. However, I am 
not concerned with such allegations 
as have been made whichv are entirely 
false. It would take a long time for 
me to go into details. In any event, 
because there had been dissatisfaction 
in the minds of the Indian Medical 
Council as far as the standard of 
education in this College is concerned, 
and because there undoubtedly had 
been internal dissensions among the 
staff, the Government accepted the 
recommendations of the re-organising 
committee to take over this institution. ‘

Owing, however, to the fact that 
some Members of the Womens Medi
cal Services put in a caveat that this 
Hospital was created ' as a T rust and 
the Government had no right to take 
it over and administer it for any 
purpose other than what the trust was 
created for, I have been unable to take 
over the institution. In the meantime,
X have been fortunate enough to get 
the services of an extremely ex
perience and highly qualified man to 
act as the Principal until such time 
as I am able to take over the insti
tution and put a woman Principal 
in charge. I may mention that the 
services of this highly experienced 
officer have been of very great benefit 
to the college. He is moreover doing 
the work in an honorary capacity. 
Hon. Members who have spoken about 
various things in regard to the college, 
have, I am afraid, been mis-informed 
by probably the Members of a Union 
which was sought to be formed and 
which consisted mostly of dismissed 
employees. These persons have been 
giving a certain amount of trouble in 
the college, and all kinds of stories 
are spread, which, when 1 enquire 
into, are found to be basically false. 
For example, surely, the Executive 
authority of an institution has the 
r i ^ t  to dismiss an employee. If these 
employees come and complain to the 
Members, I would beg of the Members 
to come and ask me as to why any 
dismissal has taken place. It is not 
right for Members of Parliament, I 
submit in all hi/mility, to listen to 
gossip and reports, unless they are 
perfectly certain that they are true.
I have said more than once on the 
floor of this House that if they want 
any information about the Lady Har-

diijge Medical College, they can come to 
m§ and they can have it all. The hen. 
Speaker disallowed a motion about 
the Lady Hardinge Medical College 
for the simple reason that the m atter 
so far as the Government taking over 
the administration is concerned, is 
suh judice and I could not answer 
questions in this regard on the floor 
of the House. I repeat again that if 
any hon. Member wants to hear the 
entire story of the Medical College 
and the details of how the money for 
it is spent, they shall have it. 
Complaints were also made that an 
X-Ray plant had been put up after 
spending much money and it is not in 
use. On enquiry I find that there has 
been some delay in bringing the plant 
into operation, partly  because of the 
delay in construction and partly 
because the building was not quite 
appropriate for this parti/:ular type 
of plant. Also some of the valves 
were burned out and they were not 
available in India. But this plant 
began to function in January  Just 
now it has been held up again because 
of some further fault in the construc
tion of the room. But there is no 
reason to doubt that this plant will 
function and will function well and 
there is no truth in the statement that 
it had been bought after it had been 
rejected in another hospital. I regret 
very much that allegations of this 
nature should be made without proper 
investigations. It has been said that 
we.......

Dr. M. M. Das: On a point of
personal explanation. Sir,...'

Rajkumari Amrit Kaur: I have
listened patiently to Members and as 
I have very little time at my disposal 
it is not right that Members should 
get up and interrupt me. The hon. 
Member is a member of my Advisory 
Committee and he can come at any 
time and ask me for any information 
he v/ants.

As regards expenditure on this 
college, we are spending only on those 
items which have been given priority 
A. There is great need for expansion 
of the pathological department. TTiere 
is need for further nurses* quarters. 
There is great need for the addltlcMi/ 
of a few more beds and I consider that 
this little capital expenditure that is 
being sanctioned is absolutely neces
sary and the rest is all for the normal 
recurring expenditure of the college. 
No one values more than I do the 
existence of this institution and no 
one is more anxious than I am that 
the requisite standards in teaching 
and in other directions are attained. 
There has been indiscipline among the 
students; but there is indiscipline
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among students in other places also 
and it is being dealt with in the 
normal way, and I venture to say, 
also with success.

The question was raised by my hon. 
friend Shrimati Durgabai about the 
Nursing Council. I entirely agree 
with her in what she said about the 
status of nurses; but I would like to 
inform her that their status has been
raised and now persons in high posi
tions in the nursing service enjoy 
gazetted rank. I know many of the 
States are unable to absorb the nurses 
that we are turning out and it fills 
me with sorrow to see that with one 
breath we say that we do not have
enough nurses but when we train
them and, girls are coming to get 
♦raining and when they get trained 
the State Governments are unable to 
employ them. Prim arily it is the duty 
of the State Governments to engage 
the nurses and to help nursing insti
tutions in the States. It is no part 
and parcel of the Indian Nursing 
Council to pay for training. T hai 
council is there to look after thr, 
status of nurses, to prescribe uniform 
standards, to recommend standards of 
education and to attend to such other 
matters. And though it has been in 
existence only for a short time, it  has 
done extremely useful work. But if 
private institutions in the States are 
doing good work and if their training 
standards for nurses are up to the 
standard and if they apply to the 
Centre for help because the State 
Government is not able to give them 
adequate help, I shall, in their case 
as I do in the case of many other 
medical institutions, try  to give 
them such help as I am able 
to give from the Centre. I would like 
Mrs. Durgabai to have that assurance.

Comments have been made about 
the insanitary conditions in Delhi and 
I have to admit that this is so. But 
there again the local bodies have had 
to cope with aM unprecedented influx 
of population which I doubt If m ^ y  
local bodies would really have been 
able to tackle and while I admit that 
sanitation should be improved and 
improvements have to be effected in 
many directions, I would request hon. 
Member to bear in mind that there 
again, it is not the sanitary inspector 
or the sanitary engineer alone who 
has to do his job. We have an 
extremely ignorant and unenlightened 
public to deal with who do not 
cooperate with the Health authorities. 
I have been told that mosquitos have 
Increased in Delhi. This is due to 
some extent to the insanitary habits 
of our people whQ do not help us to

improve conditions. But 1 would lilce 
to say that if anyone were to read-the 
report of the M alaria Institute here 
he would be surprised to see th at the 
incidence of m alaria has come down 
considerably in spite 61 heavy rains 
and, in spite of the increased popu
lation and I think it goes to the credit 
of this institution that Delhi is 
extremely malaria-free to-day.

Hospitals, I know, may not be as 
clean as they should be. There again 
where we had 200 beds, we have now 
to accommodate 400 and hundreds 
have got to wait for accommodation. 
I have tried to increase the number, 
but I cannot unfortunately increase 
them in comparison with the increase 
in the population qf this city. We are 
doing all that we can, all that is 
humanly possible. But I want hon. 
Members to bear in mind the amoimt 
of the resources that are a t our dis- 

 ̂ posal and then perhaps they will have 
a little sympathy with me that I am 
not able to do as much as I would 
like to.

About food adulteration, I am in 
sympathy with* the feelings of the 
Members of the House which have 
been given vent to on more than one 
occasion. Until we became a Republic 
it was not possible for the Govern
ment of India to take a lead in this 
m atter and bring in an Act. But now 
that this subject has found a place 
in the Concurrent List and the 
Central Government is empowered to 
legislate, I may inform the House that 
the Health Ministry has prepared a 
Bill which is now being looked into 
by the Law Ministry after which it 
wili be circulated to the States and 
I promise to bring it into this House 
for enactment as quickly as I can. 
I cannot touch in detail on all the 
other points connected with the Lady 
Hardinge College, about the treatm ent 
of the staff, of the inhuman treatm ent 
of the domestic staff and about the 
issue of uniforms and so on. Uniforms 
are being given. I t was found that 
old uniforms were used by the 
domestic staff and new ones were 
being sold. Therefore some action 
was taken to see that this did not 
happen. Since 1948 July, the old ones 
are in the possession of the peoplo, 
only we now have parades to see tiiat 
the new ones are worn. As I said 
before, all kinds of allegations are 
made which are not true.

As far as the allegation against the 
Staff Surgeon of «Delhi is concerned, 
it is most unjustified and wholly 
incorrect. I would like here to take 
the opportunity to pay a tribute to 
this officer for his honesty of purpose, 
and the efficient handling of tlie
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hospital under his care. He is entitled 
to limited private practice. He has 
been accused of taking money from 
the U. K. High Commissioner’s OflRce 
for doing the work of the U. K. doctor 
when he was on leave. I m ight 
mention to this House that he did 
work in place of the U. K. doctor, who 
receives a very high salary; he did 
put in many hours of work every day 
and such money as the U. K. High 
Commissioner’s office gave him has 
gone to the Hospital Benefits Fund. I 
WQuld again ask hon. Members not 
to bring allegations for which there 
is no foundation: It hurts me very
greatly.

Then there i s  the Q u e s t io n  o f  
Ayurveda which has always occupied 
a very great—what shall J say.......
5 P.M.

Seth Gk»vind Das: For this Govern
ment has been doing nothing practi- 
trally.

R a j k u m a r i  A m r i t  K a u r :  I think
that again is a more or less false 
allegation. Government has tried to 
do what it can. The Pancjit Commit
tee report has been laid on the Table 
of the House. Reports and facts are 
laid on the Table of the House and 
I often wonder how much attention 
is devoted to them by Members who 
get up and criticise. In any event a 
certain amount of money has been 
set aside for the college at Jam nagar 
and I have no doubt that that 
money will be spent this year and it 
will be spent on research. I legret 
that more money is not available. 
There again I cannot get more money. 
I i*an only spend the grant allotted 
to me or what is given to me.

My views in regard to modern 
medicine and Ayurveda  are too well 
known perhaps to need reiteration. 
But I do want to repeat that India 
cannot lag behind in this very vital 
sphere of science any more than it 
can afford to lag behind the rest of 
the world in any other field of 
scientific progress. Modem medicine 
must continue to form the basis of 
development of the health services 
of this country and I say without any 
hesitation that if we do not do this 
the people of our own country even 
today and generations yet unborn will 
call us unworthy of having been able 
properly to shoulder our responsi
bility. But this does not mean that 
I do not want to encourage Ayurveda 
or Unani, or Naturopathy or Homoeo
pathy but in the m atter of Ayurveda 
and Unani they have to come up to 
the standard that they once occupie<f 
I say that word “once” with very 
great emphasis, because there is no 
doubt th a t there has been terrible

stagnation in these systems. I t  is 
said that it is because the Government 
does not encourage them. B at I 
wonder if tru th  ever dies and if there 
is tru th  in Ayurveda  that tru th  will 
not die—there is vast m aterial for 
research in drugs; a laboratory has 
been established in Lucknow and I 
have no doubt that they will do 
research there. But while there is 
need for research, there is also need 
for the removal of quackery th at 
exists in our old systems.

One hon. Member pleaded for 
Homoeopathy^ Does he want me to 
have quacks who have had only six 
weeks training in HomfBopathy to 
give medicines to people? I call that 
a menace. Can we allow those who 
practise Ayurveda  and Unani to give 
penicillin, sulpha drugs and anti
biotics, which they are doing every 
day of their Uves, without realising 
the reactions of these drugs on the 
bodies of their patients? I say an 
emphatic ‘no' Anybody who practises 
the art of healing has got to have a 
basic training iji modern medicine. He 
must know anatomy, he must know 
physiology, he m ust know pathology, 
he must know radiology and pharmo- 
oology if he is to be allowed to practise 
and it is for that reason that the 
Pandit Committee has recommended 
that the States should .straightaway 
u p g r a d e  their institutions for 
Ayurveda and Unani, that exiot at 
present so as to enable us to have 
registered practitioners, so that no
body may say “I have had less basic 
training than you or I have had more 
basic training than you.” We must 
have uniformity and we have got to 
raise our standards for we cannot, we 
dare not allow them to go down.

Therefore if Ayurveda  is to be 
rejuvenated it has got to come into 
line with the scientific approach. That 
is all I say and I am the first person 
to help in the matter.

As regards Homoeopathy, it is not 
an indigenous system. It emanated 
from Germany in the first instance 
and where it exists today, namely 
England and America, the practitioners 
of Homoeopathy have got to have the 
same training as the doctors of 
modern medicine before they are 
allowed to practise. A great exponent 
in London of Homoeopathy said to me 
"Never make the mistake of allowing 
Komceopaths to practise without 
having a full modern scientific quali
fication.” And that should be applied 
to every body.

In modern medicine also I am doing 
away with the licenciate class. I think 
that they are not up to standard and 
therefore they have b e ^  given t h e
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chance of taking the M .B3.S. Quacks 
exist in modern medicine too and we 
have to get rid of them. We have got 
to Ret rid ox quack? everywhere.

J have been asked by my friend from 
Orissa to shift the Malaria Institute 
from Delhi or Coonoor to Orissa. I 
would like to tell him that shifting 
of mstitutions is not going to do any 
good. The shifting of an institution 
involves a very lar^e expenditure and 
here again it is a question of how 
much we can do within the resources 
a i our disposal. Four m alaria teams 
have worked in four different States 
and have done magnificent work. One 
of them has worked in Orissa, in the 
Jeypore hill tracts.

He also referred to the fact that the 
Andhra Medical College degrees are 
not being recognised by the British 
Medical Council. I would like to 
assure him that I will enquire into the 
matter. I do not understand why if 
the Indian Medical Council has recog
nised them, there is this hitch.

I have been asked to form an 
all-India administrative service. The 
hon. Member who spoke knows that 
I did bring this question forward 
before the Health Ministers Confer* 
ence but they were not agreeable to 
do it. I do myself feel the need for 
an all-India cadre, so that our medical 
institutions, especially our teaching 
4nd research institutions, may get the 
best men and women available. It 
is only right that we should not think 
in terms of States but in terms of the 
bigger cause, the cause of >iealth, the 
cause of maintaining the highest 
standards of efficiency every where. I 
aj?ree with the hon. Member when he 
said that merit alone should be the 
standard of appointments, in parti
cular in our teaching and research 
institutiona.

I have been told that I have not 
been able to Rive an institution for 
modern medical education in Delhi. 
I am sorry that this dream—it is a 
dx^am yet—has not yet come true. 
But there again we have not got the 
money and I can only hope that 
philanthropy may come to our aid. 
I am hoping that perhaps I might be 
fortunate enough to get the means 
to make a beginning. Many Members 
have suggested that we should raise 
money outside Government. No one 
will be more grateful and happy than 
I if this could be done and if our 
health services could expand and be 
in a position to give to all our people 
the medical aid that sick and suffering 
humanity needs and which today we 
are unfortunately not able to supply 
to them.

%  ^  jaFTT

w irnnfhiriN Tft s fr lf  
i  m  jfi v t f

Tafir I

>n?g ^  a r m r  g  ftr
vtmissr (modernise)
^  M

(Government) w  ^  Tft

•frt’WT: (moder
nise) ^  w  I ?

Mr. Chairman: Order, order.

TO %

I ^  an#
’T w r f  ^  »rr, arm g^ iT  i

(English translation of the above 
speech)

Seth Govind Das: I entirely agree
with the hon. Minister of Health that 
Ayurvedic, Unanv or any other system 
of medicine should be in keeping with 
the time. But I want to know what 
steps are being taken by the Govern
ment to modernise these systems and 
bring them at par with the modem 
treatment. This point somehow 
escaped the hon. Minister’s attention.

Shri Goenka: What is the Hindi
equivalent of the word modernise’?

Mr. Chairman: Order, order.
Setii Govind Das; To bring in line 

with the present age. I had already 
said this in my speech which probably 
the hon. M em ber^id  not hear.

Mr. Chairman: Order, order. The 
hon. Member should realise that he 
should not bandy words with other 
Members. The decorum of the House 
should be kept. If a senior Member 
like Seth Govind Das does it, I do not 
know what would happen to the 
House.

Kajkumari Amrit Kaur: Mr. Chair
man, I thought I had made it quite 
clear that we had recommended to 
the States to upgrade at least one of 
the Ayurvedic Colleges in their States 
in order to bring it up to the r i ^ t  
standard. I have even offered that 
graduates who wish to go in for 
Ayurved may come to the existing 
Colleges of modern medicine and get 
their basic training there.



0848 General Budget— 27 MARCH 1951 List of Demands. 5249

M». Chairman; The question it;
“That the respective sums, not 

exceeding the amounts shown in 
the order paper, be granted to the 
President to complete the sums 
necessary to defray the charges 
which will come in course of 
payment during the 3"ear ending 
the 31st day of March, 1952 in 
respect of Demands Nos. 48, 49 
and 50 under the control of the 
Ministry of Health.”

The motion was adopted.
[As directed by Mr. Chairman the 

Motions for Demands for Grants which 
were adopted by the House are repro
duced below.— Êd. of P P .]
D e m and  N o . 48—M in is t r y  o f  H ealth .

‘That a sum not exceeding Rs.
6,66,000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
wil]j come in course of payment 
durmg the year ending the 31st 
day of March, 1952, in respect of 
‘Mhiistry of Health*.”

D em and  No. 49— M̂edical S e r v ic e s .

*‘That a sum not exceeding Rs.
39,46,000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1952, in respect of 
‘Medical Services’.”

D e m a n d  No. 50— P̂ublic  H ealth

“That a siun not exceeding Rs.
57,97,000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March. 1952, in respect of 
‘Public Health*.”

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Wednesday, the 28th March. 1951.
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